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LOK SABHA
Monday, September 21, 1964/Bhadra
30, 1886 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair].
ORAL ANSWERS TO QUESTIONS

MI.G. Projects

+

( Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shrimati Savitrli Nigam:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Surendra Pal Singh:
Shri D. C. Sharma:
Shri Vidya Charan Shukla:
*291.{ Shri P. R. Chakraverti:

j Shri K. N. Tiwary:
Shri Onkar Lal Berwa:
Shri Daji:
Shri A. §. Saigal:
Shri P. K. Deo:
| Shri M. L, Jadhav:
 Shri Brij Raj Singh:

Will the Minister of Defence be
pleased to state:

(a) the progress made so far in the
execution of the MIG projects in the
country; and ’

(b) whether Russia has agreed to
meet India’s demand for an improv-
ed version of the MIG fighter for
production under licence in this coun-
try?

The Minister of Defence Produc-
tion in the Ministry of Defence (Shri
A. M. Thomas): (a) Civil construc-
tion work is in progress in the Air-
frame & Aero-engine factories at
Nasik and Koraput.

1153 (Ai) LSD—I1.
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(b) Yes, Sir.
Shri P, C. Borooah: May I know
whether an agreement has been

signed during the recent visit of
our Defence Minister to that country
for the speedy completion of the
M.IG. project and, if so, what was
the difficulty in delaying the comple-
tion of this project . . .

Shri A. M. Thomas: With regard
to the agreement . . .

Shri P. C. Borooah: I have not yet
finished, Sir.

Mr. Speaker: He ought to have
finished. There ought to be precise
and short questions and not long
speeches of three or four questions
combined. He has already put two
questions.

Shri A. M. Thomas: With regard to
the agreement that has been signed,
the Defence Minister will be making
a statement today after the Question
Hour. Of course, some work depend-
ed on the filnalisation of this agree-
ment. Anyhow, some civil works
have been done specially in Nasik
where an aerodrome is under cons-
truction. We have also sanctioned
Rs. 17.88 crores for the first phase of
the Nasik factory and Rs. 2.81 crores
for the Koraput factory.

Shri P. C. Borooah: May I know
whether our insistence on the M.LGs.
has been taken by the Western
countries as to shift of India’s policy
of non-alignment, whether they have
asked India to choose between M.I.Gs
and H.F. 24 and, if so, what steps
have been taken to convince them
about India’s continued policy of non-
alignment?
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Shri A, M. Thomas: This aspect
will also be covered by the Defence
Minister’s statement.

st wo wvo fyady: o fua famma
WIRETY # Jo THo UHo WIT0 ¥ T
o § AT A AT T, TN T AW
&, Far N AT FAC T AT IA aS
F gt a1 37 ¥ 7o faw i ? feadr
T ¥ wfq a¥ ¥ F37 o} fem feew
Faga ?

The Minister of Defence (Shri
Y. B. Chavan): The new MIGs that
will be manufactured will be some
sort of an improved variety of the
one that we have received.

Shri M. L. Dwivedi: How many
per year?

Shri Y. B. Chavan: When we start
production, I can give the schedule
of production.

Shri M. L. Dwivedi What is the
programme at present.

Shri Y. B. Chavan: When we teach
the stage of production, I can give
the programme of production.

Shrimati Savitri Nigam: May I
know whether the complete project
report to determine the total output
has been prepared or not, what would
be the total output and when will
the factories be commissioned?

Shri A, M. Thomas: The project
report as I have said, has been pre-
pared for both the Koraput factory
as well as the Nasik factory and also
for the electronics factory in Sanat-
nagar near Hyderabad. Now, the
working projects are to be prepared
with the assistance of Soviet experts.
They will be arriving shortly.

Shri Subodh Hansda: In view of
the reply of part (b) of the Ques-
tion, I would like to know whether
there is any change in the agreement
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with regard to the payment of
royalty or the licence fee and, if so,
what is the change in the agreement.

There is no
The old

Shri A. M. Thomas:
change in the agreement.

agreement of August, 1962 stands;
there has been only supplemental
agreement.

Shri S. C. Samanta: May I know

the percentage of parts that will be
manufactured in India, the percent-
age of parts that will be imported
from Russia and the percentage of
parts that will be imported from
other countries?

Shri A. M. Thomas: With regard to
the manufacture of M.I.G. planes, as
far as the first 60 are concerned, most
of the parts and other things will be

imported from Russia and then
assembled here,

Shri Surendra Pal Singh: Before
entering into this agreement with

Russia, did the Government make any
efforts to gauge the American opi-
nion on this deal, and the consequent
repercussions on the American mili-
tary aid to India?

Shri A. M. Thomas: The question
did not warise and, in fact, we have
entered into an agreement as early
as August, 1962, And that agreement
is not open to any further talks or
negotiations.

Shri D. C. Sharma: The Soviet
Union has set up some MIG factories
in China also. May I know whether
the MIG’s that we are going to
manufacture will be like the MIG's
which are being manufactured in
China or whether they will be an
improvement on the MIG'’s in China
and will be of the latest and the
most up-to-date model?

Shri A. M. Thomas: It would be a
modified type of MIG-21 aircraft, so
that it would be a better version that
we shall manufacture here.
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st wo Ao famry : n fawr fammr
L7 ITHT o9 & o dfema mgeEw
F1 A FIAH I AW g, FT Iq6T
Saeg g1 TET & A W A Wl g A
Fi ?

Shri A. M. Thomas: There would
be arrangements for training. The
experts coming from Russia would

train Indian technicians in the manu-
facture of these aeroplanes.

»ff s T oW A W FToATH
F fau swAsT 7 FG@AT A7 FT A
qraaT 2, 9, Far wifra w7 femr &7

qETW ARG . TEOET T TR
far @zaar A1 &1 FW 7

A sAER E a o W g,
fasma & FTHY & 7 @47 37 FT ATHAT |

Shri A. M. Thomas: No, it has not.

Shri Nath Pai: May I know from
the Defence Minister whether he is
now confronted  with  the choice
either to proceed with HF-24 or with
MIG’s because this country cannot
have both? The Americans especial-
ly who came and looked at HF-24
have reported that they have an
engine suitable for HF-24 with
double the speed of sound, but India
cannot afford it. If so, what is the
plan with which the hon. Minister
is proceeding, and what is the view
of the party with whom he is going
to enter into an agreement?

Shri A. M, Thomas: We intend to
proceed with the manufacture of
MIG as well as HF-24.

As far as HF-24 is concerned, we
have more or less completed the
manufacture of the aircraft to suit
Mach-1 performance, but our idea is
to develop the engine to have Mach-
II performance also. All the same,
the question of power-plant for
that air-frame arises. We intend to
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enter into suitable arrangements for
manufacture of Mach-II aircraft in
the Bangalore factory.

Sh:i Nath Pai: With whom does he
propose to make arrangements, and
what is the view of the party?

Shri A. M. Thomas: It is still under
consideration.

Mo weHwed fwadi @ =9 =%
faw=t & wfafEa v W@y =Tt
faed <@, 5@ a@ ¥ fag wR @ g
& fora i gt & o 7 fawr fmmr s
IAFT FARTHLO qqET g1 W@, T
apaedT 8t 7Y & 24ifF Au AT mfqEix
g owy g 7

Shri A. M. Thomas: At the first
stage, spare parts would have to be
imported from the Soviet Union. The

agreement also takes into .account
the import of spare parts.
Shri Kapur Singh: May I know

whether the induction of MIG pro-
jects into our country implicates
some kind of percolation of foreign
control or advisory devices into our
Armed Forces?

Shri A. M. Thomas: I do not think
that that question calls for any
answer, In fact, we get technical
advice from all friendly countries.

Shri Kapur Singh: I could not fol-
low the answer. Does he say that
the question does not arise or that
the question is not significant?

Shri Joachim Alva: Is it not true
that the plane referred to by my
hon. friend Shri Nath Pai, the pline
which the Americans are supposei to
offer to us, is inferior in fire-power,
inferior in the power to mount and
inferior in overall quality to the
one supplied to Pakistan, namely F-
104, and the one which is best in
their armoury?
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Shri A. M. Thomas: In fact, they
have not offered any supersonic air-
craft, and, therefore, this question
does not arise. )

Shri S. N. Chaturvedi: How do the
MIGs being supplied to us compare
in speed, fire-power etc. with those
supplied to China?

Shri A. M. Thomas: We cannot say,
but it would be of Mach-II perfor-
mance.

Shri Bhagwat Jha Azad: May 1
know whether it is a fact that the
decision of Government to go ahead
with the MIG project speedily is as
a result of the fact that they failed
to persuade the American Govern-
ment to part with even one model
of supersonic, much less to give their
offer of assistance for any project?

Shri A. M. Thomas: It has abso-
lutely no connection with that.

Shri Bhagwat Jha Azad: 1t is
strange. Why should the hon. Minister
not reply straight?

Naga Hostiles

+

(Shri Rameshwar Tanti:
Shri B. P. Yadava:
Shri Dhaon:
Shri Bishamchander Seth:
Shri Yashpal Singh:
Shri Indrajit Gupta:
Shri Ravindra Varma:
Shri Kapar Singh:
Shri D. C. Sharma:

Shri P. R, Patel:
ﬂ Shri P. K. Deo:
Shri Bibhuti Mishra:
Shri Vishwa Nath Pandey:
Shri N. R. Laskar:
Shri P. C. Borooah:
Shri S. N. Chaturvedi:
Shri Swell:
| Shri D. N. Tiwary:

Will the Minister of Defence be
pleased to statet

*292,

(a) the extent of loss of lives and
property inflicted on the Indian side
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by the Naga hostiles from 1st June,
1964 to 6th September, 1964;

(b) the number of Naga hostiles
who were apprehended and killed
during the encounters with the Indian
Security Forces dufing the above
period;

(c) whether any arms and ammu-
nition of foreign manufacture were
recovered from them and if so, the
particulars thereof; and

(d) the steps which Government
propose to take to meet the situation.

The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju): (a)
to (d). A statement is laid on the
Table of the House.

STATEMENT

(a) Casualties and losses suffered by
the Security Forces during the per-
iod 1st June, 1964 to 6th Septem-
ber, 1964 are as follows:

(i) One Army, five Assam Rifles
and eight Police personnel
were killed.

(ii) Two light machine guns, eight
.303 rifles, two sten guns, one
GF rifle, five bayonets, 470
rounds of small arms am-
munition and four grenades
were lost.

Figures of casualties and losses
suffered by the Government of Naga-
land, their employees and by other
citizens are not readily available.

(b) 78 Naga hostiles were killed
and 12 captured in encounters with
Security Forces during 1st June, 1864
to 6th September, 1964.

(c) Arms recovered from the hos-
tiles include items of World War II
stock (both British and American),
and items sfolen and smuggled later.
No clear indication is available yet
of the country of origin of the later.
Examination 7is still in progress.

(d) The Naga hostiles have been
perpetrating acts of violence for a
long time. Security Forces had been
deployed to deal with them. How-
ever, it is hoped, now, that with the
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cessation of operations from the mid-
night of September 5th|6th such in-
cidents will not recur.

Shri Rameshwar Tantia: Is it a
fact that recently Mr. Phizo met in
UK Shri Fakruddin Ali Ahmed,
Minister in Assam? If so, did he
express his willingness to come to
India and take part in the negotia-
tions? If so, what is the attitude of
Government?

The Minister of Defence (Shri Y. B.
Chavan): This question must be
addressed to the Ministry of Exter-
nal Affairs. I have no information.

Shri Rameshwar Tantia: It has
been stated in the statement that
‘figures of casualties and losses suffer-
ed by the Government of Nagaland,
their employees and by other citizsens
are not readily available’. As Naga-
land is part of our territory, what is
the reason why these figures which
are very important to compare with
the other figures, are not available?

Shri Y. B. Chavan: 1 did not say
that they are not available, but they
are not readily available so as to
include in the reply to this question.
That is what it means.

st g™ fag ;. ST f5 g
UM HAr W ¥ w W wwEmEr
qrTdE H AT WA ¥ Ay AT
fFrrwre A7 zm o #
#¢ faqorm wrEAeEy @ gk §
R gE § A Wig dE A SR A
FT T FC @R |

afre wrd wel (ot et fog) ¢
ot T e aE gl 8
TEEa w467 |

oft ewof feg : e aewe
7% ¥ oF 3w fem fma o,
A as g aw A g &
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Shri S. M. Banerjee: Arising out of
the Minister of External Affair’s
answer, is it a fact that Mr. Phizo,
the Naga rebel leader, has expressed
his desire to come to India and be
in Nagaland for negotiations? If so,
has he written a letter to the Prime
Minister expressing his willingness
to do so? If so, what is the reaction
of Government to it?

Shri Swaran Singh: That is a
separate question altogether.

Shri S, M. Banerjee: I rise on a
point of order. When a question
was put to the Defence Minister, he
said it related to the Ministry of
External Affairs. Now the External
Affairs Minister has replied that the
negotiations have not started but
they will start. I have put the ques-
tion. Both Ministers have replied
previously. Am I not entitled to an
answer?

Mr. Speaker: It is answered saying
that it would be a separate question
to be answered; it cannot be includ-
ed in this because this relates only
to loss of life and other things.

Shri Swell: The Minister of
Denfence in his statement has ex-
pressed the hope that after the dec-
laration of cessation of operations
there may not be any more incidents
between our security forces and the
Nagas. May I ask him whether his
attention has been drawn to a news
report that on the 5th August last
more than a thousand Naga women
marched through the streets of
Kohima and demanded the withdrawal
of the security forces because of
the rape, mutilation and murder by
six security forces men of a Naga
woman when ghe was returning to
her village from Kohima? If so,
what action has been taken in the
matter?

Shri ¥. B. Chavan: Personally, I do
not know the details of this inci-
dent that the hon. Member mentions.
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Shri Swell: Will he inquire and
take appropriate ‘action?

Shri Y. B. Chavan: Certainly, T will
look into it.

Shri Kapur Singh: May I ask the
Defence Minister if the nature of
our present relations with the Naga
hostiles is properly described as
‘cessation of hostilities,’ ‘cease fire’ or
by some other terminology?

Shri Y. B. Chavan: Cessation of
hostilities.

Shri P. C. Borooah: Can Govern-
ment give an idea of the number of
Naga hostiles who are yet out of the
country; also, what steps have heen
taken to detect their activities so
. that they may not sabotage the peace
talks?

Shri Y. B. Chavan, We have no
information about Naga hostiles, as
to how many of them are outside.
But as far as our frontiers are con-
cerned, our security forces are guar-
ding them.

Shri P. K. Deo: In the agreement
that has been reached with the hostile
‘Nagas, is it a fact that these hostile
‘Nagas are described as the ‘Naga
federal government’? If so, have Gov-

ernment recognised another govern-
ment in the same country?
Shri Swaran Singh: The Govern-

ment of India does not recognise any
separate Government, How can there
be a separate Government? But if any
party chooses to arrogate any name
to itself, it is for that party to des-
cribe itself in any form.

Shri P. K. Deo: We should not recog-
nise them

Shri Swaran Singh: We have not.
Shri Kapur Singh: Since the Exter-

nal Affairs Ministry are dealing with
the question, there arises a suspicion
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in our mind that recognition is being
accorded to these Naga hostiles as
another Government.

Mr, Speaker: The denial also has
to be by him.

Shri Hem Barua: In view of the
suspension of operations in Nagaland,
may I know what measures our Gov-
ernment have taken to see that the
Naga hostiles will not in the mean-
while distribute among themselves
the arms and ammunitions they have
so far procured from Pakistan and
China; and at the same time, may I
know whether Government have re-
ceived any reply to our protest note to
Pakistan regarding Pakistan’s col-
lusion with Naga hostiles?

Shri Y. B. Chavan: I think the hon.
Member is confusing these two
issues. When we say that they have
agreed to some sort of cessation of
hostilities, it is presumed that they
will certainly observe the rules of
the game of the cessation of hostilities.
So, no special steps as such were neces-
sary to see that other security ar-
rangements were taken from that point
of view, but the normal security ar-
rangements which existed before will
continue.

Shri Hem Barua: What about the
second part of my question? He has
not replied to my question fully. I
wanted to know whether any reply
to our protest note to Pakistan re-
garding Pakistan’s collusion with
Naga hostiles has been received so
far by our Government.

Mr. Speaker: I have not allowed it
because it was not rel2vant here.

Shri Hem Barua :May I point out
that it is relevant? Part (c¢) of the
question reads:

“whether any arms and ammu-
nitions of modern manufacture
were recovered from them, and
is so, the particulars thereof”.
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This refers to arms and ammunitions
received from foreign Governments.
And our Government gave us an as-
surance on the floor of the House that
they would lodge a protest with the
Pakistan Government of their col-
lusion with Naga hostiles. I am inte-
rested in knowing, and you are also
interested in knowing, whether they
have received a reply from Pakistan
so ‘far or not in regard to Pakistan’s
collusion and collaboration with Naga
hostiles.

Mr. Speaker: After hearing the
Member with great respect and pati-
ence, I again come to the conclusion
that that does not arise here.

»Y farag Q¥ ¢ A9 F A
St Fqer Sufeaq far m@r ¢ SEs
fem ffat ¥ sgrmar @ f& 5 o)
6 faarar & am arm faedas s @
agf #3T1 & wEar =g g fF
F7. anugl & & fasyas &4
597 ¢ fgqear & am &1 &
afg f&r & At 3aF1 faorm @l @@
F1 TAT AT |
Shri ¥, B. Chavan: After the 5th or

6th September, no hostile acts have
been reported.

Summit Conference of Nom-Aligned
Nations

+
( Shri P. Venkatasubbaiah:
| Shri Vishram Prasad:
*?93.{ Shri P. R. Chakraverti:
| Shri Kajrolkar:
| Shri P. C. Borooah:

Will the Minister of External Aff-
airs be pleased to state:

(a) whether any date has been fixed
for the Summit Conference of the non-
aligned nations;

(b) if so. who will be the particl-
pants; and

\ (c) the 'main items on the agenda?
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The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir. 5th October, 1964.

(b) and (c). The list of countries
which have, up to this time, indicated
their readiness to participate, and the
draft agenda for the Conference, are
placed on the Table of the House.
[Placed in Library. See No. LT-3191/

64).
Shri P. Venkatasubbaiah: May I
know whether the Prime Minister

who is going.to attend this confer-
ence, is placing any specific plan be-
fore the non-aligned nations to coun-
ter-balance the neocolonialist acti-
vities of China and its growing in-
fluence among the Afro-Asian na-
tions, so that the expansionist activi-
ties of China may be contained suc-
cessfully by all these nations?

Shri Dinesh Singh: In the draft
agenda, the second item deals with
this question, and the first item
deals with the general international
situation. I have no doubt that the
Prime Minister will make a state-
ment under these headings,

Shri P. Venkatasubbaiah: May I
know whether the Prime Minister
will take any steps to initiate talks
for effecting a compromise between
Indonesia and Malaysia in view of
the recent move of Pakistan to take
advantage of the struggle and to pose
as a mediator between these two
countries?

The Minister of External Affairs
(Shri Swaran Singh): The non-
aligned conference is not likely to
take up any bilateral disputes. It
is a separate issue ag to whether any
action could be initiated by India to
decrease the tension that exists to-
day between Malaysia and Indonesia.
That will be a desirable objective but
one is not quite sure as to what is
the appropriate time.

oft fasqm e : ¥ 3 wrr
g 5 o wRe § oW
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I A & AN FT qATS ISWT ATGAT,
o} wr TEw fae & fau zw F-
0 ¥ FrE HaTg Sy ?

Shri Swaran Singh: Generally, Sir,
bilateral disputes between any two
countries attending the conference or
a bilateral dispute between a country
that is attending and another country
that is not attending are not likely
to be taken up. The House may be
good enough to recall that China is
not attending because Chinda is not
a non-aligned country ... (Inter-
ruptions.)

Shri Nath Pai: How do you recon-
cile it with the first part?

Mr. Speaker: If China is not a mem-

ber of non-aligned . . . (Inter-
Tuptions.)

Shri Swaran Singh: The general
convention is that bilateral disputes

between any of the countries which are
attending and a country which s
not attending—that also generally is
not raised there.

Shri Hari Vishnu Kamath:
position is preposterous.

This

Shri Nath Pai: Even you, Sir, were
intrigued by this position.

Mr. Speaker: The hon. Minister of
External Affairs has said that dis-
putes between countries that are
attending are not raised. But subse-
quently he said that disputes between
a country that is attending and a
country that is not attending, that
also cannot be raised. Then what can
be raised there?

Shri Swaran Singh: You are quite
right, Sir. It is a fact that a con-
ference of this nature does not deal
with disputes as such between any
two countries. The only distinction
that I was trying to make was that
two countries, if neither of them is
attending, obviously that is a matter
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which ig not discussed. It is a fact that
conferences of this nature are held
to discuss and review the interna-
tional position.

Shri S, M. Banerjee: With reference
to what?

Shri Swaran Singh: There is no
need for being impatient. There is a
draft agenda which has been placed
on the Table of the House. It is true
that any country may have its own
particular problem to which it may
attach importance but if a conference
of this type is to evolve a principle
of a general character which might
govern international relations it is not
a good practice to discuss individual
disputes because the entire energy
will be consumed in that. It shouid
not be forgotten that in any of these
gatherings there will be views held by
a group of countries favouring one
side of the dispute and another
group of countries which might hold
a view contrary to that ... (Inter-
ruptions).

Mr. Speaker: Let him finish.

Shri Nath Pai: He has finished; he
has sat down,

Mr. Speaker: Because so many of
you stood up he has sat down.

Shrl Swaran Singh: I sat down
because you stood up, Sir. Even if
they had stood up I would have sat
down. I was saying that a draft
agenda had been placed on the Table
of the House and an item refers to the
general discussion of the international
situation.

Shri M. L. Dwivedi: We have read
it.

Mr. Speaker: Still, if he wuants to
clarify or draw hon. Members’ atten-
tion to a particular entry, he is en-
titled to do so.

Shri Swaran Simgh: 1n the very .
nature of this draft agenda there 18’
not much scope for raising bilatera%
disputes and India has been pursuirig
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a policy that bilateral disputes should
not be raised in this conference....
(Interruptions).

Shri Hari Vishnu Kamath: Sir, on
a point of order,

Dr. L. M. Singhvi: Sir, on a point
of order . .. (Interruptions).

Mr. Speaker: How many points of
order?

Dr, L. M. Singhvi: The Minister says
that it is not a good practice to raise
any bilateral dispute. But all dis-
putes necessarily are bilateral, and as
a matter of fact, would you kindly
direct the Minister to read from the
very statement which is sought to be
laid on the Table of the House which
says that one of the main functions at
this conference would be to discuss
the safeguarding and strengthening of
world peace and security and the pro-
motion of positive trends in the emer-
ging international forces, and so, this
question arises directly, and no
amount of short-circuiting the ques-
tion could prevent such issues that
would possibly be raised.

Mr. Speaker: That is what I am
trying to explain: that questions of the
maintenance of peace may be discus-
sed, but not the particular question of
dispute between any two countries. I
have heard him, and the Minister also.

Shri Harish Chandra Mathur: I beg
to call your attention to what the
hon, Prime Minister said while reply-
ing to the debate on fhe no-confidence
motion,, particularly with reference to
a suggestion made by Shri Menon,
that he will, at this conference, take
up the question of bringing about a
reconciliation—having a team or some
such thing set up—between Indonesia
and Malaysia, and he appreciated the
suggestion made by Shri Menon. The
repiy of the hon. Minister of External
Affairs runs abs:lutely counter ‘to
that. That is my point of order, and
T weuld rather like the hon. Prime
Minister to explain the position.
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Several Hom. Members rose—

Mr, Speaker: Everyone has a point
of order to raise. Am ] to call every-
one? Ig Shri Kamath also rising on a
point of order?

Shri Hari Vishnu Kamath: Yes, Sir.
I am sorry to say that the Minister
has tried to beat about the bush with
considerable dexterity, but 1 must
point out—with due respect to him—
in view of the light that vou yoursel?
have shed upon this matter, that at
Belgrade, in 1961 when the first non-
aligned conference was held—that is
why it is called the Belgrade type
conference now—the matter of dispute
as regards the nuclear test treaty
which was concluded by a treaty later
on was raised, and 1 remember very
well that the United States Govern-
ment was condemned in no uncertain
terms, in categorical terms, for the al-
leged violation of certain agreements.
And now, the Minister says that dis-
putes cannot be raised, disputes bet-
ween two nations as such. My hon.
friend Dr, Singhvi hag rightly said
that a dispute is bilateral; one coun-
try may be attending the conference
and another country may not be at-
tending; India is attending and China
is not attending. So, the point of the
question which my hon. colleague
Shri Vishram Prasad asked was, whe-
ther any attempt would be made at
this conference to enlist the sympathy
of the countries attending the confer-
ence in favour of India and against
China. How is it not relevant, Sir?

Mr. Speaker: These questions are
being raised as points of order; if hon.
Members have read the statement of
the Minister, they will find that it is
not a point of order. I have heard;
no points of order as such have been
made here. (Interruptions). Order,
order., The only thing that hon.
Members ate stressing is that either
the statement is not correct or it varieg
with the statement....
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Shri Hem Barua: It is rather a
confusing statement,

Mr. Speaker: May be......

Shri Hem Barua: On a point of
information, Sir.

Mr, Speaker: I am now dealing with
the points of order; should I give
priority to the point of information
now? I would appeal to the hon.
Members that they should give lati-
tude to the Prime Minister that he
might consider there what points have
to be raised, what he can raise there
in the circumstances that arise there,
and not bind him to just give ex-
Ppression as to what he would raise
there, or would he be precluded from
doing this or that, and so on. (Inter-
ruption).

Several Hon, Members rose—

Mr. Speaker: Order, order. If hon.
Members are so desirovs, they might
give notice of any discussion, and if
1 feel that the statement is . . |

Shri Swaran Singh: There 1is the

foreign affairs debate.

Mr. Speaker: Yes; the debate on
foreign affairs is also coming up and
hon, Members can raise all these
things there, whatever they want. But
this time ought not to be spent for
having that discussion now. (Inter-
ruption) .

Several Hon. Members rose—

Mr. Speaker: Order, order. I will
allow only supplementary questions
now.

Shri Bhagwat Jha Azad: In spite of
your ruling on the two points of order,
I stil] have a valid point of crder to
raise and I should be allowed to do so.

Mr, Speaker: That my decision was
not correct?

Shri Bhagwat Jha Azad: The points
‘which were raised were not the points
which I intend to raise. Your decision
wag perfectly right in those cases. My
point of order is that this Parliament
by a unanlmoug resolution condemned
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the Chinese aggression. We are with
you when you say that the Prime
Minister should be given full latitude
in deciding how to do it. But the
Minister of External Affairs has
called the naked aggression of China
on us as a dispute. I want to know
from you—this is my point of order—
whether the External Affairs Minister
can describe the aggression by a na-
tion as a dispute and thereby limit the
decision of this Parliament and bind
this Government and the Prime
Minister in the non-aligned conference
not to discuss this matter?

Shri Swaran Singh: May I say . . .

Shri U. M. Trivedi: The pnint of
order cannot be answered by the
Minister; it is to be decided by the
Speaker.

Mr. Speaker: If it is only the point
of order, then the answer is “no”. But
whether the Minister of External
Affairs has actually done it or not,
that is quite a different affair,

Tro TW AAET Wfgar : weAH
aRYeT, AT =[IAr &1 Y g 1 48
DN gwar § fF @ I F oo w0
TP 9T 7 774 Jfew graife & 5@ o
Fgq A4 T ARAT | A IR AT
AR fag ¥ s oA
SqIqF FAMT A7 AT & AT AT
w2 W ag a8 & oaw @ g oA
qHEN F FAGEFE IEAT FT AAA
greTeaaET WX SufErmEr & ST
T MY FL WMAT G w | g@feg
T4 39 A KN AIE FAY G0 ISTHT,
IATHT AR 9§ FwAAin 7

weae wgved ¢ T A g @
f& & gT O a1 ¢ fr @z ww
ET w1 qawE A 9% g & wife-
W w AE Fwww e owm,
AT FY TG, FF AT § NI
¥, IAA SIER A ST o Adr
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| & efidT 1 e @ wm At w @
T 7 g IqHT FTETEr dAH H
CHAT A cqE fF TiAET 1 WA
\# qm o gaw @ 9w fEoast
{Tad g€ § Al v & Aarfas wv
1= FY S, Fet A1 IE IAF FH AN
| & TFEz T @ @ 1 cnge A
WIS F4.7 THAY T & anE A
W4 T TF | gafaq & TeaT arganA
V¥ owhd wew & o aqmz 2w WSt
| F W wEe waew § 99 € &9 @
| YTz wifow w1 7w R gfn &R
. OF FARITHOA 47 g1 a1 & fafaeex
YRS A fear E gy WX ueE s
&L T 99 97 Y q59 FAT AT G
a1 g9 g7 § wW(ie ;E AET q47
FT @ T | WAL WG gleaq fafaees
'F I AN F o § o S§ @
. q qgq WA gy g v ag ame
(M AET & A & oawar §
| 38T agA fHEl AT A § @
2 3a% fag 3 Arfew 3 gan & AfF
39 AR #T IW A § 0T M
wET F AL SE0AT A AGAE

Tro TH WA Wifgar : wE
AR, TU2 & qIX § &g FT AN
=87 A8) fFar ag &1 & @d g 3
ARATE | w1 FAT W1 4y TRT A
@l 2 f& wod & A qeae A= o
0 arq 38 § fF oy o oa fagr

SqN AERT ;. S0 qled, AT
gamr 7z #1 quaA q9 & 5 N F w5
RrE A @ e fag @ § W
FEY gAL Faaw F foq Ag & 7

Ire TW WAL Wfgwm W@

FIW—AL, AN & aw & IAT A1

o9 A 9 FWHAT 3. ... .
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WU NPT : EIT AT A L L.

Mo TR AAT Mfgar : Fored
qled & 78 F1 1 gF@ ¥ UK
R A ¥ frea mar a7 &7 96 @
gAT  AIHr F3 faar ar

wean wEEg ;- & ¥ q1 EATT |13
FEFC HUFT Fo0g FT A | wAT
wgex 7 at fad g FEr a7 A f6A
#F 9+ g @ved *g faam |

1o T AAYT Nfgar : 39§ a7
oF 3w fagra & g @,

WA REAW AT W 35 A |
a7 wxn fafaees arga w gaa ffad

st | aFIYT TERY AT 3o
dfgar 7 ot Fgr I FAT AN FHI
I ATUT ATH HIET AT A& a1 | AfFHa
ST gaTer A g8T 99 N aer § 9
AT ¥ fF 90 TF TF AOF A §,
JATH qI & 7 q(q w0 5 a1 w1
AW gAY AW T AIKAT F GFI;
faaror oF faqd #€ gars AT =T
X @ 7 & ) &t g|r ghaT qar "
Hor AT gAAT AT FG( IF qATHT B,
1w & 7 Tae a=mr wifge g
# wifs & fag | § ganar § fF Sa
&7 ¥ g g9 AVA TAEST FehT A
ISTAT AT qHAT & |

g aF Aaafoar 7T gorafwar
¥ feee &t arq & ag St A9 ¥ I
gl W 9y w2edz fafrezy wls
TFFETAT THTE T &, T 419 39 &
g A8 widr @ 1 gesiAfmar Al
gedforar & feeqz & Ik § ag A1 0%
aIg 1 qg AifgT qarT §, OF L TH
AgGE & | IAF0 W IgT HAC F | &G
£z qfwar ¥ ar gfaar & wifeq s @7a0
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SEY ) &HAT § TR A FAA OF &
7% Je< difvm R, wEgE & 1 WY 7@
sifaw @ f5 swAfmer W@ -
afnar faet #3 wow ¥ 43 FT aEAT
< | 7Y o1 9 AT wer & F w@r
q1, Iga T® & = T A9 AT AW
w oY Afe 7Y g e St 9T -
fear &, st g% fawe & ag 77 w8
Y § AT 7 g fef @< o) -
T F&F W ¥ adE w70 w1
A A T qF Al g AT LI ENT
IfFT g uF woAT a1 garer FRT §
IBN FT G G | g dY anA Wk
YT T & A § | gEfAg o gw
38l ¥© UF IM1 § T /9 fw
& ¥ DT T X 1 I & N I8
B SET T TFY § AT W AR gER
AQHT & WY | I9 qF AT & FRATR |

i T AT A 9R MR
X T FT Jg SYFAIWEIE qT GEA-
AR F W WY A« F AW
war ?

e WA - AT ¥ A IR
faws w3 faar

§hri Hem Barua: Sir, I rise to a
point of order.

Mr. Speaker: What ig the further
point of order that he has? I am not
allowing any supplementaries now.

Shri Nath Pai: You had called me.

Mr. Speaker: Yes, but after this
statement of the Prime Minister I
think I need not allow any supple-
mentaries.

. Shri Nath Pai: May I submit, Mr.
Speaker, that this will be a very dan-
gerous precedent. You had called my
name to put a supplementary. If the
supplementary is to be presented to
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you in the form of a point of order, it
may be that you are setting up a pre-
mium—perhaps you did not intend to
do so. I earnestly said that I wanted
to put a supplementary and I did not
want to raise it in the garb of a point
of order, I wanted to put a straight,
simple and general supplementary.
You said that you would allow me.
Now you are saying that you will not
allow any supplementaries.

Mr. Speaker: Because the Prime
Minister has made this whole state-
ment, I appeal to Members to desist
from that temptation at this moment.

Shri Nath Pai: There is no question
of any temptation. There is no temp-
tation of any kind in the discharge of
a duty.

Mr. Speaker: Temptation of putting
a question.

Shri Nath Pai: No temptation—It
is a very unhappy word I think if you
will call it ‘temptation’.

Mr. Speaker: I am not well up in
English; sometimes I commit mistakes.

oft st : @9 AT MEAW FFL
FTW A T afed @A AIAT FWA
AT § Tafae e €

weqw WA ; 9g HOSt A ¢ |

Shri Hem Barua: Sir, my point of
order is this. The hon. Minister for
External Affairs said in specific terms
that disputes between two countries
would not be discussed at the confer-
ence. At the same time, he said this
much also that this Sino-Indian bor-
der dispute would not be discussed
there because there may be some
groups of countries attending that
conference which may support China
and some groups may support us.
Because of this apprehension of a
division there in the conference he
said—that is another reason—that this
dispute would not be discussed there.
But, Sir, when I listened to the Prime
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Minister, if my knowledge of Hindi
is good enough, I understood him to
say that this thing can be discussed at
the conference. He made a reference
to the situation in South-East Asia
and said that it can be discussed in
the conference.

Mr. Speaker: Is the point of order
being raised in this form?

Shri Hem Barua: These are
statements made by two
one by the Prime Minister and the
other by the Minister of External
Aftfairs. There is a big gap between
the two statements.

two
ministers,

Mr, Speaker: What is the point of
order?

Shri Hem Barua: The point of order
is this, whether a minister in the
same breath can contradict another
minister making a statement? Are we
to follow the statement of the Prime
Minister or the statement of the Min-
ister of External Affairs?

Mr. Speaker: Whoever
to do.

Shri Hem Barua: Then there is this
further question whether there can be

he chooses

Mr. Speaker: What is the inter-
pretation of any rule or construction
that is placed on any article of the
Constitution that T am required
to answer this point of order?
He might just point out to me whe-
ther in this point of order as enun-
ciated by him I would be required to
put any interpretation of any article
of the Constitution or put any con-
struction on any rule of the Rules of
Procedure.

Shri Hem Barua: It is difficult to
carry all the rules in our ‘memory.

Memorial for Jawaharlal Nehru

+
Dr. L. M. Singhvi:

Shri Shree Narayan Das:
Shri A, S. Saigal:
| Shri P. K. Deo:
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| Shri Yashpal Singh:

'294.{ Shri Bade:

Shri S, C. Samanta:
Shri M. L. Dwivedi:

’ Shrimati Savitri Nigam:
Shri P. Venkatasubbaiah:
Shri P. L. Barupal:

I Shri Vishwa Nath Pandey:

| Shri N. R. Laskar:

(_ Shri D. D. Mantri:

Will the Prime Minister be pleased
to state:

(a), whether Government have
drawn up a comprehensive plan to
fonour the memory of the late Shri
Jawaharlal Nehru;

(b) if so, the broad features there-

Of;

(c) whether this has been entrusted
to a Committee; and

(d) if so, the composition thereof?

Parliamentary Secretary to the
Prime Minister (Shri Lalit Sen): (a)
to (d). A National Committee has been
formed on August 17, 1964, in con-
nection with the Jawaharlal Nehru
Memorial Fund; the President is its
Chairman, with many other leading
citizens as its members. That Com-
mittee hag set up a Programme Sub-
Committee to formulale concrete
schemes in this regard, In view of
this, Government have not set up any
other Committee for this purpose.

o WeHraem Faadt : ¥ o3E
afafa & 157 ¥ feft faire a9 am w1y
F1 e foer mar §; afx @, 1 3
1T YT AT F4T & ? owv g afafa &
gEel FT FOHAT 94 & fag adwe
T Tl ¥ €@y Fg wnew faar v ?

SaA HAt war wop i s
(sfr wTe agrge Te) oot Ad)
g A F NI A g5 AT &
A A, el amw-sfadz aga A
g X 9T gfAfucfer far @ gad
IR qg FTHA A fF ga s WY
Iai wiwa g 1 IER Q §F Afew
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g | fox 7 70 g f oF @) Afen
aFTs ara, fora® & /w7 www e
SR ¥ 7 @ g e AR}
AT FAE T | g8 T A,
oE TN F oA AT uwREfer
FALT FT ATH, §9 TV I} TS FHE
& e mam

Mo TeHtwew fawdy: Fa1 39
gfafa & s A7 fawrfod ofag 277
F 9% W 9 F FHA @ FEA
o g9t A gaufy F aw § g
Frgifaa fear s ?

St 9T TP WA ;AT AL
ST qF TH FHET F AT qIE FY aT
g W 3B ww AwAw  Fmifrae
wAET THCST M, I ION  TAR!
IATLT | I GIATE FT AL T@A TEL
21 B, WIT 3 A I A L
QFITGT T, A g7 Iq T fa=ame F34 |
@ I # 91 B $AY =WfT gy, wR
AT §T€ STH] AT 18, A1 IR
FTUR § T T TEAT AT TET qTET
#Y g 9% fasiz &, afd= gw wgw 5
qifemie & @559 919 % 38 F3T Fa1
FT T & AR T At ey &Y
2

Fro wewtaew famdy : siw, o
ST F AW E | T AR W fE
gfafs & q FEIE, 97 HT FRE-
qrsw qETQ faamn & S o @ e
aft i, @Y YuT= "t T A ARAT qEY
T8 & fF T FT 39T qEEY A

ot o agIT ATEAY : AT A
gt T8 & fF oa wrfe awwrd frami
& gra w9 @ & 1 &Y Qur a1 Fww
At ich I e frE §
St T gAR TATE, wE X gW S9!
G- @, AfeT oo v
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FHE qT TE §, IAFT TR FTH FAT |
A AW AT N AWAT AT
T & R 3R F® g
e s fear g—awd @ e
FIW FTAT &, FT I8 TAA ALAAT F,
A qg FT FFAT |

Shri Ranga: May I know whether
before the Government called that
meeting, or the Vice-President cailed
that meeting, either one or the cther,
the Government have considered it
advisable to invite the co-operation,
indeed the intiative, of the Speaker of
this House and also the Speakers and
Chairmen of the various State Legis-
latures instead of inviting only the
co-operation of the Chief Ministers
and of those others in whom they have
confidence, in order to ensure that it
would really become a national com-
mittee representing all shades of opin-
ion in this country, political as well
as social, and it would not come to be
a creation of the Government and
their friends and supporters?

Shri Lal Bahadur Shastri: We want
exactly what Shri Ranga has just
now said. We would very much like
that this committee functions outside
the purview of the Government and
we have already taken that decision.
Besides that, this committee is very
keen that all those, not the Chief Mini-
sters or others who are in office but
others, that is, representatives of
several political parties should be on
this body. They are already there;
the representatives of important part-
ies are on this committee.

Shri Hem Barua: What are those
parties?

Shri Lal Bahadur Shastri: Of course,
I do not want to name each and every
party, but various political parties are
represented on it. Besides that. I
might add that there are some Chief
Ministers—no doubt, but, for ex-
ample, I myself have not accepted
any office on that committee.

Shri Ranga: Why?
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Shri Lal Bahadur Shastri: Because
I thought that others should .o it.
This is what Shri Ranga wanted. So,
there are others also. The Vice-Chair-
man is the President. I might also add
that our Speaker has also been good
enough to become a member of the
Executive Committee and also the
Vice-President of the Executive Com-
mittee. So, he is also there. Others
also will be most welcome and we will
try to get their co-operation and help.

Shri Hem Barua: May I know

what are those parties?

Shri Ranga: Anyhow, from now on
with the further steps that they would
be taking they would see to it and
that the Speaker here and Speakers in
the State Assemblies and the Vice-
President here and the Chairmen in
the State Councils would be asked to
play a more important and principal
role in all these committees that
would be brought into existence in
view of the fact that they represent
all the Members here representing all
shades of opinions whereas the Gov-
ernment cannot claim that nor anyone
else associated with Government,

5t ®o HATo fﬁft ;WY qd
Ty X qaraT f& SaEE™ wmE
gfafa St Fg@ar R § AERY, T8
FERIT /M | AR ™ § @
AgE UF safe & wiafem gard qa-de
F qeTT Fwt o A |

SeqE WEAY . IR A A FEi
fr 59 9g afufs g & 15 TR
AT, & qTFK Iq 9T A= w70
Afe & ag @ ai awar f @ o
21 &1 fF o7 g qe, 98 g ¥
FM

st 7o Ao fyadt : F 7g AT
& § i wifas v &1 S 9=
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et fear @1 w7 &, a7 3as wfa-
fa A & ot # aafas gem
q 413 F1 ferorar forare &, a7 % g afafy
A ATFA G F¥W FAT | afg g N
afafa # "m%q & F90, @ I
ferar aw 37 #7 fverm o 7

it wTer agrge At ;. qLT A
ssfY F1E G HAT F AT a1 A1 fwar
g 1 &9 9y & f5 9 gmm gy
AT, TAT IqH 3G TAE AGE FI H
.9 2, 7 WL gTER w4 g §]
o G, d1 57 IY AR AT | T9F HA AT
agdwra fafaedt gm X & 39 a9 a7
faame &7 W@ & o fFg a1 o
g A gFAT § 1 dieq o F yEiad
F o T F), IAG AT W7 BT F
TTET & |

Shri P, K. Deo: While urging that
the best to commemorate the name
of Pandit Jawaharlal Nehru is to
uphold the principles of democracy
which were so dear to him rather
than to have a status here or there,
may I know if the Committee and the
Government are examining this aspect
of the question also?

Shri Lal Bahadur Shastri: 1 could
not follow the question.

Mr. Speaker: He says that instead
of erecting statues there ought to be
a memorial to commemorate him . . .

Shri Nambiar: Will the Govern-
ment strictly follow democracy? That
is his question.

Shri Lal Bahadur Shastri: 1 do not
think that is the question, 1 think,
Shri Nambiar is wrong; he has inter-
preted him wrongly, ©Of course,
democracy is functioning in  this
country so well and it is, if I might
say so, 100 per cent because of
Jawaharlalji’s leadership.

Shri P. K, Deo: Not in my State.



2669 Oral Answers

Shri Lal Bahadur Shastri: I can-
not discuss all those details. on the
whole, there is an elected legislature
and there is a Government also in
Orissa. Some Members may have
their complaints but

Shri Prabhat Kar: There is the
Gonda-type election also.

Shri Lal Bahadur Shastrl: We are
all charged with that. No one is
above ihat.

st qorare fag < Far ag @€ 3 |
HEg YW F AN 56 TE F foQ 7
feaaedt ¥ @Y7 a@ F W A1
JT qg qar A8 99, g & eanily
=t F wfeaa) 1 faase Gy

qT, FAT qT T WG AG & 7§ o

=Tgat § 5wy wqw Y 7w weww Ay
FXFE F AU v w0 1 @}
qfF TF F FTH &1 AW JET4T AT
% ? g} WAy F wnfar G gE
ExragWa oy 27

Shri Brij Raj Singh—Kotah: Most
.irrelevant.

weas agey ¢ afafy @ w6«
FEI | FTHIT 7T FL 7

Shrimati Savitri Nigam: May 1
Xknow how far this is correct that in
the last meeting many of the mem-
bers were of the opinion that the
most befitting memorial for the late
hon. Prime Minister will be the set-
ting up of an institution for the han-
dicapped children because he loved
the children most during his life
‘time?

Mr. Speaker: The suggestion can
‘be put before that Committee,

Shrimati Savitri Nigam: I want a
specific information whether the
majority of the members were of that
©opinion or not.
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Mr. Speaker: When the Prime
Minister says that it would be for
the Samiti to decide what memorials
are to be erected, then why should
the Government answer it? It should
be for the Samiti and the hon. Mem-

ber can also give that suggestion to
the Samiti.

Shrimati Savitri Nigam: My ques-
tion was whether the mapority of the
members were of that opinion or not.

ﬁqoﬁomzmwaﬂ
F oy T & F Amfger awmm sfed
AR e@ffa wuq 7t ot & st
Y fa=rd T G TG AT | qWHY
39 fav @ 97 F A< g9 g °dr
HR AT qEE A, T a<E & 61T
TG W, A qaFeeae N @
& 7 ¥ g wFame T3 T A q97 9d
fadrg farmr ar SawT 3@ gU AT A
ol #1 TN FT ATATET FIFT ]
FfAuag g ?

weqw WEET : IEFT AT feAr o
TR & 1 ag NI wEAT Y

st go fro wiedt : Rl aw At
ATEE F =T AT T T 3L Y
FEomT Y ?

TR WEET © IR WA T
Ao ag T

st a¥ : W wgw WA o 3
Taan @ fe fewe aréfa WY ot «ff g
%1 & S wan § AW S
aéfe @ At Tk § W A A
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Shri Ranga: Our feeling is that it
is all done in an arbitrary way.

The Parliamentary Secretary to
Prime Minister (Shri Lalit Sen): The
names of the Transfer Committee are
as follows:—

Dr. Zakir Hussain,

Shri Lal Bahadur Shastri,
Shri Gulzarj Nanda,
Shri T. T. Krishnamachari,
Shrimati Indira Gandhi,
Skri K. Kamaraj,

Shri Hukam Singh,
Shrimati Vijaya Lakshmi

Miss Padmajes Naidu,

Shrimati Krishna Hutheesingh

Shri V. P. Naik,

Shri P. C. Sen,

Shri Asok Mehta,

Shri K. M. Munshi,

Shri P. A. Narielwala,

Shri Hiren Mukerjee,

Shri Jaya Prakash Narayan,

Shri Frank Anthony,

Maharaja of Bikaner,

Shri Jagjivan Ram,

Shri Fakhruddin Ahmed,

Shri D, S. Kothari,

Shri D. Ering,

Prof. M. Mujeeb,

Shri K. D. Malaviya,

Her Highness Nawab Sajeda Sul-
tan of Bhopal,

Shri J. R. D. Tata,

Shri G. D. Birla,

Dr. Karan Singh,

Dr. C. P. Ramaswamy Aiyer,

Shri M. Chalapathi Rau,

Shri M. C. Chagla.

Pandit,

Shri Ranga: It is absurd to say
that all political parties have been
represented. (Interruptions).

o TR RANET Mfgar : AT qATAH

AT ETFTE |
o g ;W19 qS I |
Tro W wAET Sfgan : § do1 g

g | T AT e
1153 (i) LSD—2.
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weaw wga : H e @ dar
A R AW I3 AT T | AT FEY
Eframds &

o TW wAET Wfgar: TR
T & A & garer w3 g | ¥ |ane
FAEY AT qEE F qre F A ) ;@
FAER TR DA T |

¥ gym W A 3T g
frast #Y st amgaT g fad sl
¥ TARF AT TN W T AT G
Frwmragag @Y S & fF ama Y
FTHTL g el oft o 3 G=a7 e
FOr ? gy faw @ ¥ A
g 7 1 & faw st STRAT

Shri Hem Barua: On a point of
order. The hon. Prime Minister was
very positive, categorical and specific
about one thing in his statement; he
has said that various political parties
are represented. These were his
words. But when the Parliamentary
Secretary has read out the list, we
find that this committee is packed
with Congress people only.

Shri D, C. Sharma: There are others
also. For instance, Dr. C. P. Rama-
swami Iyer is not a Congress Mem-
ber. (Interruptions).

Mr. Speaker: We have covered
only three questions during the Ques-
tion Hour today, and hon. Members
are indulging in so many other dis-
cussions.

Shri Hem Barua: My contention is
that except for Shri H. N. Mukerjee
and Shri K. M. Munshi, the whole
committee is  overloaded with
Congress people. That goes counter
to the statement made by the hon.
Prime Minister that various political
parties are represented. I just want
to point out that the list read out by
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the Parliamentary Secretary contra-
dicts the statement ‘made by the
Prime Minister. Can there be a
contradiction like that in this House?

Mr. Speaker: As to whether there
can be a contradiction or not, I would
submit that contradiction may occur
sometimes, but this is not the way to
have it corrected. When there is a
contradiction, the hon. Member can
write to me; I shall ask the hon.
Minister to explain that, and if he is
not satisfied, then I shall allow him
to make a statement thereon

Shri Hem Barua: We are interested
in hot stuff.

Shri Lal Bahadur Shastri: There is
no contradiction at all in what I
have said. I did not say that all the
political parties were represented.

Shri Hem Barua: The hon. Prime
Minister said ‘various political part-
ies’.

Shri Lal Bahadur Shastri: ‘Various’
means different political parties; the
number may be one or two or three
or more. It does not mean that all
the eight or ten political parties are
represented on it.

Shri Hem Barua: It does not mean
two or three also.

Shri Lal Bahadur Shastri: Please
allow me to complete my answer.

Shri Hem Barua: “Various' does not

mean two or three also. (Interrup-
tions.)
Shri Lal Bahadur Shastri: It is a

strange way; after all, the hon. Mem-
ber may first hear me, and then put
whatever questions he wants to put.

Shri Hem Berua: The hon, Prime
Minister has said just now that vari-
ous political parties are represented
in that committee. And the Parlia-
mentary Secretary has just read out
the list. From this, it seems that by
the term ‘various political parties’,
the hon. Prime Minister means only
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the Congress Party and the Congress
Party and the Congress Party and
nothing else. (Interruptions.)

Mr. Speaker: Order, order. Shri
H. N. Mukerjee is not a member of
the Congress Party.

Shri Hem Barua: May I submit that
in this big list there are only two
Members, Shri H, N. Mukerjee and
Shri K. M. Munshi who are not from
the Congress Party? Except for them,
the whole committee is packed with
Congress people.

Mr. Speaker: The Maharaja of
Bikaner is also there.

Shri Ranga: In spite of your men-
tioning these three or four names, I
would submit that all the parties are
not representeqd in it.

Shri Umanath: All shades of poli-
tical opinion should be represented.

Shri Ranga: The difficulty is that
they have just put one or two people
from the other parties, leaving out
the others. (Interruptions.)

Mr. Speaker: Order, order. The
question was asked and the names
were read out. From what I had
heard, T was just picking out those
names which were not of those be-
longing to the Congress Party. That
was all.

Shri Umanpath: It was a positive
statement made by the hon. Prime
Minister that all poélitical shades, or
various polifical shades were repre-
sented. But that is not borne out by
the list which has been read out.

I W AR Mg we

woaw agea : ¥ 7 W 5
o9 9 45 9, AfFT aW FIa
AT TR E !
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ot &§ : &% @ifeat & a1 ¥ qer
qr1, SR AW & A T Ty

Shri Lal Bahadur Shastri: The
bigger body, the bigger committee, in
that we had representatives of the Jan
Sangh also. We had invited Shrt
Vajpayee to that committee. I do not

know whether Shri Bade was
there
Shri Bade: 1 did ask the question

because the Jan Sangh was not repre-
sented there.

Shri Lal Babadur Shastri: Please
listen to '‘me. This is strange. I have
not completed my sentence.

It was for that bigger body, that
Committee, to elect an Executive
Committee and a Trustee Committee.
We did not nominate anyone to the
Executive Committee. The bigger
body, in which even Shri Munshi was
invited, Shri Vajpayee was invited,
others were invited, Nath Paiji was
invited

Shri Hem Barua: He was not invit-
ed.

Shri Lal Bahadur Shastri: I do not
know. All right, leave out Nath
Paiji. As far as I remember, at least
two were there: Shri Vajpayee was
there and Shri Hiren Mukerjee was
there. Shri Munshi was also there.

Then that bigger body elected the
Board of Trustees and an Executive
Committee. The elections were unani-
mous. There was no voice of dissent.
Therefore, if in the Executive Com-
mittee you do not find other parties
represented, the Jan Sangh or others.
we could not help it.

As regards the other point, our
idea is to set up regional commit-
tees. The idea of the Memorial Com-
mittee, the Nationa] Committees, State
Committees, should be set up. We will,
not doubt, be very happy to invite the
co-operation of all. Those who are wil-
ling to associate themselves with this
work, those who are really interested
in this work, will be welcome,

Thirdly, as you rightly said, there
is power for co-option. The Com-
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mittee could co-opt, if it thought it
advisable, others also.

Shri U. M. Trivedi: On a point of
order.

Mr. Speaker: The Question Hour is
over. Short Notice Question No. 3.
Shri D, S. Chaudhuri

Shri U, M. Trivedi: This is a very
important point of order. One point
remains. A question wag raised by
Shri Bade, and it was this very per-
tinent question: which are the parties
which, have been included in this
Committee? In answer, the Parlia-
mentary Secretary just read out the
names. In other words, he evaded
the answer which was to be given to
the question asked. Has a Minister a
right to hoodwink the House by
giving an answer which is.. .

Mr. Speaker: There is no question
of hoodwinking. A question is
asked ag to which were the parties
that were represented there. The
Minister could not find out and give
that answer straight. Therefore, he
read out the names so that it might
be known which members of the
opposition are there and which parties
are represented.

Shri U. M, Trivedi: The answer to
a question must be straight.

Mr, Speaker: Short Notice Question
No. 3.

12.00 hrs.
SHORT NOTICE QUESTION

g7 fard W w1y ot e

S:N.Q.3. st fro fo Wty : =7
forard witc fagy Wt 47 T A PO
w30 fF

(%) w7 awwre Ft fafxa § e
TATE FT G TSTETT BIHT I WM

¥ fore v ¥ wr AW g R
R IR aqT fo & wEw #} Ay
gf g &1 g §
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(@) FaT 9T TFTLA 1965 FT
o9 fafr=a @A & 9t & o -
a1 T & feard

() =8 wvarg § IET FEFC A
T G FT T FYATEY FA T
gaE faar g

(%) fos wa § wael & quma
¥ T qTHT 9T ITT FT @YY AR

(¥) Tam @ TR | FE THT
H I T2 HE & a9 1% qa-
Hfaaw @ ?

faarf Wik faga worvem § ot
=Y s faw) o (F) S, E

(&) doma & IserAT AT F,
for ToEa™ ¥ 9gTEY W ATAT W
IAT WA F AEUF ATAT FT ATAT &,
97, 1964 #, 7 f& 1965 ¥ qu gT
TG a1 | TereqE W I RA A
T & T Y 39 qTE a1 7 fEar
9T FET AR FEG o quv famq wan
o T T ¥ 99T ¥ afu-
FifE & I A fF F 39 W g
FTe & SIUA IS T AT § qHY A B |
g, T 8tg faar mar sk ST
TAATR@E

() SroTTa ETHT I ArEAT HY E §
s & gooaT ATer & af T & FE
qrr F7 faFemT qa a% & faf ag <
F 9« qF Il A FT I T,
AR ofrerar ¥ s fw qamr T
2 621,189 a3 | I FEFIX H
ag vy aerg At & e & <& o
T &Y T A, s & Ioei B
Hofag T, ax #L R |

() @&T (F). 999 & H7AT §H
oY ogTEt B ST A # owfaa
2 TET & W 9T ¥ W AT, 1Y I
SR ¥ qT | O ¥ 92 g g

F99 ¥ fo¥r, ST RW G ) qAE
HmEE fra o A Mada A & 50
HIAF ¥ 200 FIF T6 R R BT |
7T Y, 7 wfafem o F1 39 AT
# foraa for weaqR Hrex § vy fpar o
qFAT &, MAUT T F S qHa § |
T Ru Arsfai I g d d fe
IR 50 FIAF A 7T ¥ qEET T
frere grow #T faar — ww
TadT fiw #§ 100 FIF qEr fw
QT 34 f wiEdd i & wage
wrex Fifar a2 ot #1, wiaeemw fear
AT

ot 7o fao MY T Ig T §
f dome aTET § Maga 7 TN &
fo & g7 ufw 3 7 gama faar
CiE TR TR K X
graey § FET AT T AT TTHC
F A FE FENE RN 2
The Minister of Irrigation and
Power (Dr. K. L. Rao): For com-
pleting the work on Goverdhan drain,
the Punjab Government has to give
Rs. 30 lakhs. The money is not yct
paid.
=it fro fao aw @ ToTg AT
Y Todt ¥ A Fgi F fewT #1ogrfa
gt & Ifs g el wafa M awg & &
g¢, wafed #1 9w gift Fi qT F@
FfrpaEa Fsrdge I & fay
FET FEH AT TEFR § F0 |
Dr. K. L. Rao: It is too early to esti-
mate what the loss is. This year,
because of excessive rainfall, it is
very difficult to say whether the loss
cause should be given by the Punjab
Government,
ot go Taro WY : agi A &7 NFC
FT WO JSMAT AT IAF gFEew A ¥
FgAT wTEar g f& SuT Ay dorre Fr aT-
F1X 98 #g WY ¢ & aiwn g It a
AT, @0 % @R
I Fxen fear ¢ AN g %@
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TG ¥ S qiY fear o <@r & 9u fo
qE AHFT FT FF GAEAT 3 E,
A0 qH FeT 9T @7 & F g g
& qiY Y qog ¥ agT § WA qrAr
gl | & o wrgan g R
FEFR faeett, TaTa #X 0 910 F Ty
F @1 ® faged & fod Frd F3Er ar
frser st frgaa #3 & fadr dane
§ S g 9 TWIE F qIT 98 WIS
Rl ¥ 9T B F frardl £ qawey
J I aF |
Dr, K. L. Rao: Already, a committee
has been appointed to go into the
question of the control of the Sabi
river and the Najafgarh area, and

that committee is expected to report
within three months.

wft s et : fred 31 7. ant
q 97T qg 9 7Y AT AT Gy & o qare
FT qHT HIT FET WLAYL /T AHAT
#1 W AMT & WK I FTHT FEA FT
AFEIT TEAT AT § | I FHT AA F
§ZTATT 1 G A7 W A1 747 a8 I
34 # gg WIwEEA 2 g 5 oA
aq 97 A ATTFA §Y & 79 5 FTHH
qu FT faqr Fyar AN 7 97 #
IYAT AL T ST

Dr. K. L. Rao: It is quite true, and
Government regrets, that the work
on Goverdhan drain has not yet
been completed. It is our intention,
and we will take earnest steps to
see that this drain is completed this
year.

ot qrny : fw ag ¥ go ok
T T T 1T § I qOR § G
AT TIEdTq & g §F o g ady §
IE 9T 100 TFT FY faard 7 & faa
TAATE U7 q(T FAT FT TSI 9T
&Y ¥ qeY A I T Sy g9 Ay
FEAL FY R TEATN & | F9T TW qATA
T Y A 7 fa=r< fvqr o w@r
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'Dr. K, L. Rao: Ghaggar is another
river causing damage. In order to
prevent these damages, a scheme has
been taken up and approved by the
technical advisory committee, and is
awaiting the sanction of Government.

=t wae fag fagw : R -
T, AT, I N_AW AT AT fEer arer
g' SR 333 ilg-l a1 IN‘“ E’IEH 3,
I qg agd araen wAny § | afe o
FT qGT TST HIAT FT TATHT AT AT §
IqY 1 qFEE G W SEH N
[ | 30 AFEE A QT g 8T oA F
FIAET ATREY | g 7 @INIEE SE"
W M =ifgn | 3% w@vfaw wgE
FY TFAT A & |

Dr, K. L. Rao: I am sorry that
the hon. Member has not got the cor-
rect information. The Sabi-Najafgarh
drain has submerged an area of
nearly 10,000 acres in Punjab and
about 60,000 acres in the Delhi" State.

Shri Shivaji Rao S. Deshmukh: [n
one of the sites is it a fact that the
women from the families of the culti-
vators felt compelled to bodily lift
the engineer and threw him into the
drain and if so what are the circum-
stances that led to this incident?

Dr. K. L, Rao: That is the Press
report. But what we understand is
that the Punjab Government has
ordered that water coming from the
Ujjina lake may be reduced as ad-
vised by the Centra] Government and
the executive engineer was not able
to do that because of local opposition.
We repeated our request that water
must be reduced and they are making
arrangementg to get police protection
and regulate the water coming from
the Ujjina lake.

ft wifwTT W dTAn ;9T I Ay
JATIT T AT A HAT TR A aF
78 firay mar 9t fe Ty feam ofan
Ty § gdw ? & A e § e wed
fareT e g o & AR gt feades
F ¥ feqaasam gan &, AR w
oY R AT a @ g Jrear 37
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Dr. K. L, Rao: Regarding Dhansa
bund the whole problem is being
gone into and as I submitted already
a committee had been appointed and
on the basis of investigations and
findings by that committee, we shall
determine whether Dhasa bund is
necessary or not.

it WiwTR wTw & ¢ faaeT S
gWT SERI AR § 7

Dr. K. L. Rao: About the extent of
damage I have already indicated that
we do not know exactly what the
damage is because it is only after
water goes down that we can deter-
mine exactly how many houses have
been affected and so on. But the
general area affected is about 10,000
acres in Punjab and nearly 60,000
acres in Delhi State.

st wTERw e qEETE #Y
Fifgdt 7 1 o TORA F AR
fo¥, g & T fo gk oww
feeeft F1 TFaT agaTan @ 1 @ fad
T FTHT FT AR § o= forr
# atg R A QI g T
T 7@ A AN B} FOA FNA F
fag W@ @R W oweE aTw ¥
F1§ faeqa qomT TR 9% faAR w7
@y ?

Dr, K. L. Rao: It is true that
Saibinadhi has this year given an
excessive flow, unprecedented in
recent history. One of the important
projects to be taken up for control
of the flood damages to Delhi and
Rajasthan and all these areas will be
to construct dams across the Saibi-
nadhi; that will also be duly consi-
dered.

Shrimati Savitri Nigam: While the
assessment regarding crop damages
in Rajasthan and Delhi had been
made, why is it not possible to do so
in UP.? What steps have been taken
that to prevent worsening of the
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situation around Mathura as a lot of
bunds are threatened by water?

Dr. K. L. Rao: I do not know what
the hon. Member refers to. I was
giving those figures about the Jhajjar-
Najafgarh area. The point in ques-
tion is about the Ujjaina<Goverdhan
area. In that area, the water is just
flowing in Uttar Pradesh and we do
not know to what extent it has
caused the damage, We have to see.

Shri S. N, Chaturvedi: May I know
whether there was any compe.ling
necessity for the Punjab Government
to release the water before it reached
621 ft., level in the lake and has it
brought any relief to the submerged
areas in Punjab, because it is this
premature release of water which is
doing damage to Uttar Pradesh and
Rajasthan? :

Dr. K. L. Rao: This fact has been
brought to the notice of the Punjab
Government, that they should restrict
the flow of Ujjaina lake; the lake
level is still below 621°1 ft.; it has
been brought to their notice, that
they should reduce the flow.

Shri S. N. Chaturvedi: My question
was, whether there was any compel-
ling necessity for this premature
release of water and has it brought
any relief to flooded areas in Punjab
or not,

Dr. K. L. Rao: The only reason
that I can imagine is that the Punjab
Government anticipated some more
rainfall and therefore they wanted to
have some cushion in the Ujjaina
lake.

Dr. P. 8. Deshmukh: Has the
Government got any estimate of the
areas where it would be possible to
sow wheat after the rainy season,
and how much area would be in such
a position that no sowing could be
done? Have they got any estimate of
the area?

Mr. Speaker: In the area which
has been affected by the floods?



2683 Written Answers

Dr. P. S. Deshmukh: Yes, Sir.

Dr, K. L. Rao: The area that is
affected in the Ujjaina-GGoverdhan
reg.on will be about 3,000 acres in
Punjab and about 25,000 acres in
Rajasthan, and 1n Uttar Pradesh it is
not yet known. As ] said, the water
is just flowing into Uttar Pradesh,
and we do not know what that area
would be. What 1 was trying to say
is that if there be no further rains
and if it ig possible for us to drain
out all this area, most of the area
can be sown with rabi crop.

Shri Igbal Singh: May I know whe-
ther it is a fact that most of the
water comes from Rajasthan and
passes through Punjab and Uttar Pra-
desh and if it is not channelised,
what steps do the Government pro-
pose to take through the Inter-State
Boards, and may I know whether any
effective action wi.l be taken so that
the people do not suffer?

Dr. K. L. Rao: What the hon.
Member says is not quite correct.
Water that is now coming from the
Ujjaina lake is mostly from Punjab;
the only drain that flows through
both in Rajasthan and Punjab and
enters Ujjaina is the Landowa drain.
The Landowa drain has got a catch-
ment area of 120 sq. miles in Punjab
and 140 sq. miles in Rajasthan.
Therefore, we cannot say whether the
water is entirely in Rajasthan or
Punjab, Whatever it is, we should
not treat it as either Rajasthan
waters or Punjab waters. It is Indian
waters.

WRITTEN ANSWERS TO
QUESTIONS

Treason Trials in South Africa

( Shri Sarkar Murmu;
Shri Vishram Prasad:

*295. { Shri Dinen Bhattacharya:
Dr. Ranen Sen:
Dr. Saradish Roy:

Will the Minister of External

Affairs be pleased to state:
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(a) the attitude taken by the Gov-
ernment of India in regard to the
recent trial of Mr. Mandela and others
in South Africa; and

(b) whether any move was made
recently by the Government of India’s
representative at UNO in this con-
nection?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) The Government of
India have condemned the trial of
Mr. Mandela and others in South
Africa as but another manifestation
of Govt. of South Africa’s obnoxious
racial policies. The so-called ‘treason-
trials’ present a challenge to human
dignity guaranteed under the U.N.
Charter.

(b) Yes, Sir, At the U.N. Security
Council meeting held in June 1964,
India’s representative condemned the
life sentenceg passed on Mr. Mandela
and seven others as “harsh and un-
justified” and supported the resolu-
tion calling for abrogation of the
trials and grant of amnesty to victims
of apartheid.

Delhi-Calcutta Teleprinter Link

( Shri 8. M. Banerjee:
Shri B, K. Das:
Shri M. L. Dwivedi:
Shrimati Savitri Nigam:
Shri 8. C. Samanta:
Shri Yashpa] Singh:
Shri P. C. Borooah:
Shrimati Renu

| Chakravartty:

*296.

Will the Minister of Communica-
tions be pleased to state:

(a) whether it is a fact that the
Delhi-Calcutta Teleprinter Link re-
mained dead for 30 hours on the

23rd June, 1964 and again on the
igbh August, 1964;
(b) if so, whether this always

happens on thig particular line; and

(c¢) if so, steps taken to avoid
future recurrence?



2685 Written Answers

The Deputy Minister in the Depart-

ment of Communications (Shri
Bhagavati): (a) Out of a total of 60
teleprinter circuits between Delhi

and Calcutta 43 were interrupted for
254 hours on the 23rd June, 1964 and
26 were interrupted for 15 hours on
19th August, 1964 due to faults on the
co-axial cable link caused by light-
ning.

(b) The Co-axial
through which the teleprinter links
between New Delhi and Calcutta
normally work has been subject to
occasional (ailures mainly during
the monsoon season due to lightning.

Cable gystem

(c) Protective measures have been
introduced to minimise such faults in
lightning infested areas. This has
resulted in considerable improvement
in as much as the number of faults
during 1964 till date has been only 5
as compared to 13 in 1963. A review
will be undertaken after the mon-
soong are over this year to strengthen
the protective measures still further.

Frigates for Indian Navy

Shri Surendra Pal Singh:
Shri Solanki:

Shri Narasimha Reddy:
Shri M. R, Krishna:

Shri D. C. Sharma:

*291.

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that during
his brief stop-over in London on his
way to the United States for Defence
Aid talks with the U.S. Government,
the Defence Minister or any of the
high officials of his Ministry held
talks with the representatives of cer-
tain British firms of ship-builders for
setting up a production line for build-
ing Frigates for the Indian Navy at
Mazagaon Docks; and

(b) if so, what was the outcome of
those talks?
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The Minister of Defence Production
in the Ministry of Defence (Shri
A, M. Thomas): (a) No Sir. The
Government of India have, however,
been negotiating with the British
Government the provision of a long
term credit assistance for financing
the external cost of the frigate con-
struction project at Mazagaon Docks
in collaboration with British ghip con-
struction yards.

(c) These negotiations are still in
progress.

o T & FU-HATT wFew wqriaa <A

rﬁﬁﬂo Mo fradt :
vy |farst frm
st @o o WA :

o gAY gaar

= qTE
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AT WATT AAT I FOT FY FAT
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(%) W@ N T G JaqTAI
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(@) &z & w=x ae faem
Y af@ieEr 9X frqar a7 =g
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ard Y s w@r @R Wik fafew
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g

() weamfes AR qur
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(7) #r =9 *d & fad a1
fael ggrmaT 3 Y o swT & 7

& are e & ITwesy (S )
(7) & (7). o7 ¥ fRw-FAR
AT WIFH (&I Iv-Hgfe
(g W f1) Weay qv wAT Sy
¢ @ wEen ¥ go difas @
& 7% gt €, afer  gast enfear
Fror dfaa & 91 a8 2w 7 agdt gf
AW g FW & fad woaia §
oRREaT 1R A @A § Avsax
7 IqTew FIA AT gfer ¥ §@R
AT FE-AR (Fraadeq  qa-
qO ¢ ¥aw) geqr, AR fama-
rAAIGF IqAE G (G FrAg
gaarge FHfAEm ) sqEedT § W
I F ogEmEl ) fAAR #T W
¢ | T yEIET A AnG, §AF fAa
faci-waew #1 Gfa a9t 5w arat &
S 41T 67 AT W E |

Indian Parliamentary Delegation to
Formosa

rMnluujkumar Vijaya
Ananda:

Dr. Ranen Sen:

Shri Dinen Bhattacharya:
Shri Vishram Prasad:
Dr. Saradish Roy:

Shri Rameshwar Tantia:
Shri Bishanchander Seth:
Shri Dhaon:

Shri B, P. Yadava:

Shri Namblar:

Shri M. N. Swamy:

*299. { Shri Imbichibava:

Shri P. Kunhan:
Shrimati Savitri Nigam:
Shri M. L. Dwivedl:
Shri S, C. Samanta:
Shri Onkar Lal Berwa:
Shri A. 8. Saigal:

Shri Yashpal Singh:

Shri Indrafit Gupta:
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Shri Sham Lal Saraf:
Shri Chandak:

Shri Mohammad Elias:

Will the Minister of

Affairs be pleased to state:

External

(a) whether Government are aware
of a statement made at Taipeh by
the leader of an unofficial Indian
Parliamentary delegation to Formosa
that the re-establishing of diplomatic
relations between the two countries

(India and Kuomintang) was possl-
ble in future;
(b) whether Government'’s appro-

val was obtained by the said leader
for this statement; and

(c) whether any briefuing is given
to  delegations going abroad on
matters relating to our foreign policy?

The Deputy Minister in the Mini~
try of External Affairs (Shri Din-
Singh): (a) Yes, Sir.

(b) No, Sir.

(c) In the case of unoffic
gations 8oing abroad, necespathur:
mation sought by the delemications
cerned is given on an ir

ation or re-
Demarcation of InP.&.T. Board
been made as
( Shri Yas'of its constitu-
Shri 8o

Shri N .
s::: vure of the review

Shrt /| the conclusions
Shr
ssﬁen it is proposed to be

¢ benefits in positive terms

Willyed from this change?
Affaj

Deputy Minister in the Depart:
1 of Communications. (Shri Bha-
atl): (a) to (c). Attention in this

.nnection is invited to the reply to
Quesion No. 204 in the Lok Sabha on
the 26th November, 1863 where in it
wag state{ that the Estimates Com-
mitee of the Parliament went into
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(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Government have seen
the press report. There has not been
much progress in the demarcation of
the Mahananda-Karatoa sector of the
West Bengal—East Pakistan boun-
dary, mainly due to lack of co-opera-
tion from the East Pakistan Survey
officials. On the 10th June, 1964,
East Pakistan unilaterally withdrew
their staff engaged on demarcation in
this sector.

(b) The West Bengal Government
have repeatedly impressed upon the
Government of East Pakistan the
need for expeditious demarcation of
the border in this sector. This view
was pressed with vigour by the DLR
“est Bengal at the 78th Conference

‘survey officials of the two sides,

w at Dacca on 17th—18th July,

soo As a result, agreement was

the _ that demarcation in the
-da-Karatoa sector woulq be
"hand during the coming
Fl.\beginni.ng in November.

enera] in Cypru.
Sh. yprus

Shfi Renu Chakravartt
Shriishnapal Singh:
Shri Mjit Gupta:

Shri Dya) Singh:

*291.

Will the MinistEXxternal Affairs
pleased to state:

() whether it is a&eneral has
his brief stop-over in i forces in
way to the United States
Aid talks with the US. G
the Defence Minister or a» any
high officials of his Ministern-
talks with the representativesmal,
tain British firms of ship-builde
setting up a production line for L
ing Frigateg for the Indian Navy
Mazagaon Docks; and

't
(b) if so, what was the outcome of

thoge talks?
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the United Nations as Commander of
the UN Emergency Forces in Gaza.
After retirement he was aliowed tu
continue employment with the United
Nations on in January 1964 and he
was appointeq Commander of the U.N.
Peace Force in Cyprus by the UN
Secretary-General. When Gen. Gyani
tendered his resignation on personal
grounds we were asked for the ser-
vices of Gen. K. S, Thimayya by the
UN Secretary-General for the post in
Cyprus which General Gyani was re-
linquishing. General Thimmayya's ap-
pointment was agreed to by the Gov-
ernment of India in response to this
specific request by the UN Secretary-
General.

African Nationa] Leader,
Mr. Nkomo

e302, J Shri Indrajit Gupta:
"\ Shri Yashpal Singh:

Will the Minister of Extermal Af-
fairs be pleased to state:

(a) whether Government at any
stage sought the U.K. Government's
intervention with the South Rhodesian
Government for the release of the
African nationalist leader, Mr, Nkomo;

(b) if so, whether there was any
favourable response from Britain; and

(c) whether India has also made any
direct representation through her High
Commissioner in Salisbury?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). The Government
of India expresseq their concerp and
distres to the Government of the
United Kingdom at the restrictions
imposedq on Mr. Joshua Nkomo and
requested their intervention with the
Government o! Southern Rhodesia to
ensure removal of these restrictions
and to guarantee the safety of his
jerson. We were however informed
the Government of United King-
was no longer responsible for
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the interna)l affairs of Southern Rho-
desia including maintenance of law
and order, and it was, therefore, not
in a position to intervene.

(¢) No, Sir.

Pakistan Expanding Strategic Com-
munications in Gilgit

Shri Bibhuti Mishra:
[Shrl M. L. Jadhav:

Shri J. P. Jyotishi:

Shri Selanki:
) Shri Narasimha Reddy

Shri Basappa:

Shri Vishwa Nath Pandey:

Shri Bagde:

Shri Yashpal Singh:
(_Shri Gulshan:

*303.

Wil] the Minister of Defence be
pleased to state:

(a) whether it is a fact that Pakis-
tan is expanding strategic communi-
cations in Gilgit just near cease-fire
line in collaboration with China so
as to thwart Indian supply line to
Ladakh and to construct 156 mile road
between Skardu and Gilgit; and

(b) if so, Government'; reaction
thereon?
The Minister of Defence (Shri

Y. B. Chavan): (a) Pakistan is deve-
loping strategic communications in
the Gilgit area near the cease-fire line,
including the road from Skardu ‘o
Gilgit. We have, however, no in-
formation regarding any Sino-Pakis-
tan collaboration in the matter.

(b) Necessary precautions have been
taken.

Heavy Industrial Projects

( Shri Vasudevan Nair:
Shri Chandak:
*304. { Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:
[ Shri K. C. Pant:

Will the Prime Minister be pleased
to state:
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(a) whether it is a fact that in a
recent communication to the Central
Ministers he has suggested postpon-
ment of the execution of heavy irdus-
trial projects; and

(b) if so, the reasons therefor?

The Prime Minister and Minister of
Atomic Energy (Shri La] Bahadur
Shastri): (a) and (b). Tt was found
that of the heavy industries projects,
commenced since the beginning of the
Third Plan, the progress in several
cases towards completion wag lagging
behind schedule. It was considered
that it would be better to concentrate
attention on these projects in order to
ensure quick completion before new
projects are taken in hand This
would also help towards the most
economic use of the available re-
sources—not only finance but also
stee] cement etc. Nevertheless plans
for new projects which are of na-
tional importance such as Bokarc
would not be slowed down.

P. and T. Board

*305. Shri Harish Chandra Mathur:
Will the Minister of Communications
be pleased to state:

(a) whether any evaluation or re-
view of the working of P.&.T. Board
as autonomous body had been made as
promised at the time of its constitu-
tion;

(b) if so, the nature of the review
or evaluation and the conclusions
arrived at;

(c) if not, when it is proposed to be
made; and

(d) what benefits in positive terms
have accrued from this change?

The Deputy Minister in the Depart-
ment of Communications. (Shri Bha-
gavatd): (a) to (c). Attention in this
connection is invited to the reply to
Quesion No. 204 in the Lok Sabha on
the 26th November, 1963 where in it
wag stated that the Estimates Com-
mitee of the Parliament went into
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the working of the P, & T. Board in
1960-61 and an examination of its
various recommendations involved a
review of the working oi the P. & T.
Borad. Apart from this, no genera!
review or evaluation has been under-
taken.

(d) The P. & T. Board has bheen
made more effective by delegation of
additional powers and responsibility.
It can now take quicker decisions on
important matters by discussions at
the Board.

Chinese Naval Base

Kamath:
of Defence be

*306. Shri Hari Vishnu

Will the Minister
pleased to state:

(a) whether reports have becen re-
ceived that China is building or is
proposing to build a naval base in the
region of the Indian Ocean; and

(b) if so, whethtr it is a fact that
China has secured the cooperation of
the Indonesian Government for the
execution of the project?

The Minister of Defence (Shri Y.
B. Chavan): (a) and (b). Govern-
ment is not aware of any report that
China is proposing to build a naval
base in the region of the Indian Ocean
with the cooperation of Indonesia.

Pak Activities in Latitilla Dumabari
Area

*307. Shri Swell: Will the Minister
of Defence be pleased to state:

(a) whether it is fact that Pa*kistan
has been making warlike prepara-
tions on her side of the border in the
Latitilla Dumabari area of Cachar in
Assam;

(b) whether it ig a fact that Indian
cultivators have been prevented by
Pakistani armed personnel from har-
vesting their paddy crop on the Indian
side¢ of the border; and
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(c) whether Pakistan hag withdrawn

from the positions forcibly occupied

by her during the firing last year.

The Minister of Defence (Shri Y, B.
Chavan): (a) Pakistanis are continu-
ing to improve their defences in the
Lathitilla-Dumabari area.

(b) Probably, the reference is to
ploughing and not harvesting. No
ploughing has been done in the Lathi-
tilla status-quo area by either side
since 23rd July, 1964. '

(¢) No, Sir.
demarcation of the boundry in
area are continuing.

Negotiations for the
this

Subscriber Trunk Dlalling System

*308. Shri G. S. Musafir;: Will the
Minister o Communications be pleased
to state:

(a) whether it is a fact that the
Subscriber Trunk Dialling Systen: has
been and is being introduced between
Delhi and certain other cities:

(b) whether it is also a fact that
a subscriber outside Delhi under the
Subscriber Trunk Dialling System can
be contacted from pot-head of tele-
phone pillars and the bill debited to
the subscriber owning the number;
and

(c) if so, the steps taken to guard
the interests of the subscriber?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhag-
vati): (a) Yes. Subscriber Trunk Dial-
ling hag already been introduced be-
tween Delhi-Agra and Delhi-Jaipur.
It is expected to be extended fo Kan-
pur and Lucknow in six month’s time
and to Meerut in about a year.

(b) and (c). Yes It is possible to
originate Subscriber Trung Dialling
calls from pillars and cabinets where
under-ground cables terminate and
such calls would be recorded on the
meter of the subscriber with whose
telephone the particular cable pair is
associated. However, the pillars and
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cabinets are under Jock and key, to
which only authorised Departmental
staff have access. It is also not easily
possible to tap a cable pair for origi-
nating calls without special telephone
arrangements.

Railway Passes for P. and T. Officials

*309, Shri Ramanathan Chettiar:
Wil] the Minister of Communications
be pleased to state:

(a) the categories of officers and
staff of the P. and T. Departmert who
are issued railway card passes availa-
ble for use in the sub-divisions|divi-
sions/postal circles and all India;

(b) whether these passes are is-
sued in the name of the officers and
staff or only they bear their designa-
tion; and

(c) what machinery has been pro-
vided to prevent against the miuse of
such passes by the officers and staff es-
pecially when not travelling or duty?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) A list is placed on the table
of .the House. [Placed in Library.
See No. LT-3192/64] of P&T Officers
and staff who have been authorised by
the Railway Board to be provided with
duty passes.

(b) The passes bear the dssignations
only.

(c) Misuse of passes renders an
official liable for disciplinary action.
They are kept in the custody of a
responsible officer in the larger offices
and are subject to check by the Rail-
way . staff.

P. & T. Board

*310. Shri R, G. Dubey: Will the
Minister of Communications be pleas-
.ed to state:

(a' whether there have been some
changes in the composition of the
P&T. Board during the last one year;

(b) if so, the nature thereof;
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(c) the number of posts in the cadre
of Deputy Director-Genera] and above
which have been revive and created
in the P.&T. Directorate during the
last one year; and

(d) the manner in which these wer2
filled up?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vatl): (a) to (c). Briefly, the position
is as under:

(1) A temporary post of Member,
Posts & Telegraphs Board
(Supply and Production)
which wag created with effect
from the 19th August, 1963
for the period upte the 29th
February, 1964 was held in
abeyance with effect fiom the
2nd December, 1963 and was
combined with the post of
Member (Telecommunications
Operations) with effect from
that date, when the incumbent
of that post went on leave.
Subsequently, the incumbent
of the post of Member (Tele-
communications  Operations)
did not return from leave, but
asked for retirement from ser-
vice with effect from the 31st
March, 1964. The arrange-
ment which was made on the
2nd December, 1963 when he
went on leave was continued
on his retirement frcm service
and no new Member of the
Posts & Telegraphs Boardg was
appointed as the temporarv
post of Member (Supply &
Production) was not extended
beyond the 29th February,
1964.

(2) The post of Deputy Director-
General (T) was held in
abeyance with effect from the
19th August, 1963 when the
temporary  post of Member
(Supply & Production) was
created. This post of Deputy
Director-General (T) was re-
viveq with effect from the 2nd
December, 1863 when the tem-
porary post of Member (Sup-



Written Answers

ply & Production) was held
in abeyance. The post of De-
puty Director-General (T)
continued in existence there-
after ag the post of Member
(Supply & Production) re-
mained in abeyance up to the
29th February, 1964 and was
not extended beyonq that date.

The net effect of the changes made
under (1) and (2) above was
that with effect from the 2nd
December, 1963, the position
remaineq as it was before the
19th August, 1963, i.e. there
was no change in the number
of posts of Members of the
Posts & Telegraphs Board and
Deputy Directors-General.

(3) A temporary post of Officer
on Special Duty (Manual Re-
vision) of the status of Deputy
Director-General was created
with effect from the 29th
February, 1962 and was abo-
lished with effect from the
30th November, 1963. The post
wag held by an oificer from

the Indian Postal Service.

(4) A new temporary post of De-
puty Direetor-Ceneral (Sup-
ply and Maintenance) has
been created with effect from
8th September, 1964. Simulta-
neously, a permanent post of
Deputy Chief Engineer has
been abolished.

(d) Posts of the status of Deputy
Director-General and above are filled
up from the Select List prepared by
the Departmental Promotion Com-
mittee presided over by a Member
of the Union Public Service Com-
mission. Approval of the Appointments

Committee of the Cabinet ia also taken

before the filling up of the posts.
Antidindian Propaganda by French

News Agency
*311, Shri Hem Barua; Will the
Minister of External Affairs be

pleased to state:

(a} whether Government's attention
has been drawn to an article entitled
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“France staging come-back in modern
Cambodia”, published in The Indian
Express, dated 23rd June, 1964 in
which a French News Agency has
been criticised for anti-Indian pro-
paganda;

(b) if so, the steps Government
have taken or contemplate to take
against this foreign News Agency mis-
using our hospitality; and

(c) whether Government have col-
lected samples of itg anti-India news
circulation?

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) The New Delhi Bureau Chief
of the Agency concerned was informed
that tendentious or misleading reports
would be viewed with extreme dis-
pleasure by the Government of India.

(c) Government try to make a note
of anti-Indiap comments appearing in
the foreign press, as and when they
are received from our missions abroad

Illegal Occupation of Boriabarl

Village

( Dr. L. M. Singhvi:
| Shri R. G. Dubey:
*312. { Shri D, C. Sharma:
JLShrl S. M. Banerjee:
Shri Onkar Lal Berwa:

Will the Minister of External Affairs
be pleased o refer 1 e 7eply given
to Starred Question No. 63 on the 1st
June, 1964 and state:

(a) whether the Government of
Pakistan have reacted or responded
to our representations regarding the
handing over of village Poriubari and
regarding the observance of Ground
Rules;
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(b) if so, the broad features of the
Pakistani response; and

(c) if no progresg has been made,
the action the Government of India
propose to take to end Pakistan’s il-
legal occupation of Boriabari village?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). Since the state-
ment on Boriabari was made in the
Lok Sabha on 1st June, 1964, an Aide
Memoire has been handed over to the
Govt. of Pakistan, to transfer the vil-
lage Boriabari to India. There has been
no, response to this from the Govern-
ment of Pakistan.

(c) Government of India will con-
tinue to press the Pakistan Govern-
ment to observe the Ground Rules and
hand over Boriabari village to India,
in accordance with these Rules.

Demise of an Atomic Scientist at

Trombay

r Shri Surendra Pal Singh:

Shri P. Venkatasubbaiah:
Shri Solanki:
Shri Narasimha Reddy:
Shri S. M. Banerjee:
Shri Yashpal Singh:
Shri Sham Lal Saraf:
Shri A, K. Gopalan:

| Shri Imbichibava:

*313.

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that on or
about the 16th July, 1964 a young
scientist, employed by the Atomic
Energy Commission, died during a
laboratory experiment in Bombay;
and

(b) it so, the cause of his tragic
death?
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The Prime Minister and Minister of -
Atomic Energy (Shri Lal RBahadur
Shastri): (a) Yes.

(b) A statement giving the full facts
of the case is laid on the Table of the
House. [Placed in Library. See No.
LT-3193/64].

Indians Kidnapped by Pakistanis

( Shri P. C. Borooah:
Shrimati Savitri Nigam:
} Shri S. C. Samanta:

| Shri M. L. Dwivedi:

| Shri Rameshwar Tantia:
\ Shri B. P. Yadava:

Shri Dhaon:

{Shri Bishanchander Seth:

*314.

Shri D. C. Sharma:
Shri Onkar Lal Berwa:

Will the Minister of External

Affairs be pleased to state:

(a) whether it is a fact that Pakis-
tanis including personnel of the East
Pakistan Rifles kidnapped 9 Indians

from a border village in Jalpaiguri
in North Bengal on thg 2¥%i]) JWIC,

1064; ahd

(b) if so, what steps have been
taken to secure their return to India?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). On June 28,
1964, 10 Indian nationals who were
proceeding along the border road of
village Narayan Jote in P. S. Raj-
ganj, District Jalpaiguri, in a truck.
inadvertently entered a [ew  yards
into Pakistan territory where they
were apprehended by East Pakistan
Riflesmen. The Indian nationals, the
truck and most of the articles which
they were carrying were returned on
July 10, 1964; the remaining few arti-
cles were also returned on July 16,
1964.
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Autonomy for Hil] Districts in
Assam

( Shri Rameshwar Tantia:
Shri B. P. Yadava:
Shri Dhaon:
Shri Bishanchander Seth:
Shri Yashpal Singh.
Shri Indrajit Gupta:
315, 3 Shri Vishram Prasad:

; Shri Kapur Singh:
Shri P. C. Borooah:
Shri Hem Raj:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri N. R. Laskar:
LShri Vishwa Nath Pandey:

Will the Prime Minister be pleas-
ed to refer to the reply given to
Starred Question No. 1295 on the 4th
May, 1964 and state:

(a) whether the terms of reference
and composition of the proposed
Commission on Autonomy for Hill
Districts in Assam have been consi-
dered by Government; and

(b) if so, the result thereof?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): (a) and (b). These are still
under consideration.

Afro-Asian Conference

( Shri Harish Chandra
. J Mathur:
*316. < Dr. L. M. Singhvi:
Shri Onkar Lal Berwa:

Will the Minister of External Aff-
airs be pleased to state:

(a) the progress made for the Afro-
Asian Conference to be held next
year; and

(b) whether a list of participating
countries has been finalised?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) A Standing Committee
of Fifteen was designated at the time
of the Preparatory Meeting for the
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Second Afro-Asian Conference to
make the arrangements for the Con-
ference. Since the Committee has
not met, the position ‘remains the
same as after the Preparatory Meet-
ing.

(b) No, Sir. There is still ample
time for this as the Conference is
likely to meet in March 1965.

Experiments in International Living

*317. Shrimati Renu Chakravartty:
Will the Minister of External Affairs
be pleased to state:

(a) who sponsors ‘Experiments in
International Ljving’ exchanges bet-
ween India and the US.A.;

(b) whether there is any screening
committee to select the students going
from India; and

(c) what is the
selection?

criterion for the

The Deputy Minister in the Minis-

. try of External Affairs (Shri Dinesh

Singh): (a) The Indian branch of
the “Experiment in International Liv-
ing” arranges exchanges of visits with
several countries, including U.S.A.

(b) There is a National and Re-
gional Committees set up by this Or-
ganisation on which some eminent
persons are represented.

(c) Young men and women in the
age group of 18 to 30, with adequate
educational qualification.

U.S. Bases in Indian Ocean

( Shri Hari Vishnu Kamath:
| Shri Surendra Pal Singh:
Shri P. R. Chakraverti:
*218. Shrimati Savitri Nigam:
ﬁ Shri Ram Harkh Yadav:
| Shri P. C. Borooah:
. LShn Yashpal Singh:

Will the Minister of
Affairs be pleased to state:

(a) whether it is a fact that the
United States Government are plan-

External
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ning to buijld bases in the Indian ocean
region;

(b) if so, for what purpose; and

(c) whether the U.S. Government
have informed the Government of
India of its decision in this regard?

The Deputy Minister of External
Affairs (Shri Dinesh Singh): (a) Gov-
ernment is not aware of it.

(b) Does not arise.

(c) According to the statement of
a U.S. Government spokesman the
Governments of the US.A. the
Britain are holding negotiations for
establishing a joint Radio communica-
tions relay centre in the Indian ocean
area.

Indian Traders in Ceylon
Dr. L. M. Singhvi:

(Shri Surendra Pal Singh:
Shri P. C. Borooah:
Shri Vishram Prasad:
Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri Kolla Venkaiah:
Shri Onkar Lal Berwa:

| Shri P. K. Deo:

i Shri Vishwa Nath Pandey:

| Shri B. N. Kureel:

| Shri Swell:

| Shri R. Barua:

L Shri D. C. Sharma:

*319.

Will the Minister of
Affairs be pleased to state:

External

(a) whether Government have
studied the implications and conse-
quences of the recent decision by the
Ceylon Government to preclude In-
dians and other non-Ceylonese from
doing wholesale and retail trade in
the Island; and

(b) if so, the steps Government
propose to take to ensure that the
interests of Indians in Ceylon are
protected and that if necessary, their
assets are transferred to India safely
and in full?

1153 (Ai) LSD—3.
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The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). The Governor-
General of Ceylon, in his Speech from
the throne made on 2nd July, 1964
said that it was the intenfion of his
Government to establish a State
Trading Organisation which would
take over the importation of certain
categories of goods and that the im-
portation of goods in other categories
as well as the export-trade would be
Ceylonised. However, it is not known
how and when this policy will be im-
plemented. Necessary steps to pro-
tect the legitimate interests of Indian
merchants in Ceylon will be taken
when the details of the implementa-
tion of the policy are known.

Pak. Trespass into Indian
Territory

Shri Rameshwar Tantia:
Shri Bishanchander Seth:
Shrj Dhaon:
Shri B. P. Yadava:
| Shri Vishwa Nath Pandey:
[ Shri N. R. Laskar:

Will the Minister of
Affairs be pleased to state:

#320.

External

(a) whether it is a fact that some
Pakistani nationals backed by East
Pakistan riflemen  trespassed into
Balicogram an urban village in South
Berubari on the 1lst June, 1964;

(b) whether it is also a fact that
they looted some property and killed
the people living in that area;

(¢) whether any protest has been
Jodged with the Pakistan Govern-
ment; and

(d) if so, the reaction of the Pakis-
tan Government thereto?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). An incident of
this nature occurred on May 31, 1964,
when some Pakistani nationals tres-
passed into Indian territory at Bana-
gram under P. S. Kotwali, District
Jalpaiguri (West Bengal) and took
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away a bullock belonging to an Indian
national. There wag no report of any

killing.

(c) and (d). The bullock which was
taken away, was returned by the
Pakistanis on June 1, 1964.

Passports for Students

921. Shri Rama Chandra Mallick:
Will the Minister of External Affairs
be pleased to state:

(a) the number of students who
applied for passports for going abroad
(country-wise) for  Post-graduate
studies during 1964, so far;

(b) the number of applications
accepted and passports issued; and

(c) the number of applications re-
jected and the number of those still
pending?

The Minister of External Affairs
(Shri Swaran Singh): (a) 18304 ap-
plications from students were receiv-
ed from 1-1-1864 to 31-7-1964. Coun-
try-wise break-up as under:

Statement
Australia 5
Canada 44
Denmark 3
France 11
Germany 34
Iraq 1
Japan 3
Norway 1
Rumania 1
Switzerland 1
U.AR. 1
United Kingdom 218
US.A. 984
U.S.SR. 1
Yugoslavia 1
1304

(b) 1245,

(c) Rejected  ............ 5
Pending ...... R - )
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Defence Officlals’ Foreign Tours

922. Shri Rama Chandra Mallick:
Will the Minister of Defence be pleas-
ed to state:

(a) the number of officials, Military
as well as Civilian, who undertook
foreign tours sponsored by his Minis-
try during the period from 1st Novem-
ber, 1963 to 31st July, 1964 and the
countries which they visited;

(b) the purpose of these visits; and

(c) the amount of foreign exchange
involved?

The Deputy Minister in the Minls-
try of Defence (Dr. D, S. Raju): (a)
During the period from 1st November
1963 to 31st July 1964, 51 Service
officers and 18 civilian officers visited
foreign countries as members of dele-
gations sponsored by the Ministry of
Defence. The countries visited were:—
Argentina; Switzerland; Canada;
Sweden; Denmark; U.AR.; Finland;
United Kingdom; France; United
States; Traq; U.S.SR.; Italy; West
Germany; Spain; Yugoslavia.

(This does not include officers who
are deputed to foreign countries for
training).

(b) The visits were made in con-
nection with purchaselacquisition|
manufacture of stores, equipment and
animals, for technical discussions, as
members of official missions and for
attending conferences|seminars, etc.

(c) About Rs. 1,22,000]-.

Indians Kidnapped by Pakistanis

923. Shri Rama Chandra Mallick:
Will the Minister of External Affairs
be pleased to state:

(a) whether Indian nationals who
were kidnapped by Pakistanis from
Indian soil during 1961, 1962 and 1963
have since been released; and
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(b) if not, further steps taken and
to be taken by Government to seek
their release?

The Minister of External Affairs
(Shri Swaran Singh): (a) Many of the
Indian nationals who were kidnapped
by Pakistani nationals from Indian
soil during the years 1861-63 have
since returned to India. Information
relating to the Xidnapped Indian
nationals who have not yet returned
to India is being collected and will
be placed on the Table of the House
in due course.

(b) Each and every case of kidnap-
ping from Indian territory is pursued
with the authorities in Pakistan, in
accordance with the provisions of the
Ground Rules Agreement. At a cer-
tain stage, diplomatic channels are also
used to secure the release of kidnap-
ped Indian nationals.

Post Offices in Orissa

924, { Shri Ramachandra Ulaka:
\ Shri Dhuleshwar Meena:

Will the Minister of Communica-
tions be pleased to state:

(a) the number of (i) Branch Post
Offices (ii) Sub-Post Offices, and (iii)
Public Call Offices in Orissa as on
31st July, 1964;

(b) the number of proposals from
Orissa for opening Branch Post
Offices still lying undisposed; and

(c) the steps being taken in that
regard?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vatl):

(a) (i) Branch Post Offices: 4,046
(ii) Sub, Post Offices: 374
(iii) Long distance

Public Call offices: 196

(b) and (¢) On 127 proposals for

opening of Branch Post Offices flnal
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orders have yet to be passed as they
are under correspondence with the
Superintendents of Post Offices.

Telephone Connections in Orissa

o5, J Shri Ramachandra Ulaka:
‘' Shri Dhujeshway Meena:

Will the Minister of Communications
be pleased to state:

(a) the number of applications pend-
ing grant of telephone connections by
the various telephone exchanges in
Orissa as on the 31st July, 1964; and

(b) the steps being taken to expe-
dite the matter?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vatl): (a) 1545.

(b) Arrangements are being made
for expanding the capacity of the ex-
changes and for laying of cables in
the various telephone exchange sys-
termns.

Deposits in Post Offices in Orissa

928 f Shri Ramachandra Ulaka:
* 7\ Shri Dhuleshwar Meena:

Will the Minister of Communica-
tions be pleased to refer to the reply
given to Unstarred Question No. 2388
on the 21st April, 1964 and state the
total number of deposits in various
Post Offices of Orissa under the scheme
of small savings drive till the 31st
July, 1964?

The Deputy Mimister in the Depart-
ment of Communications (Shri Bhaga-
vati): The total net amount of depo-
sits in various investments made in
all the Post Offices in Orissa from 1st
February, 1964 to 31st July, 1064 is
Rs. 1,90,03,042 and the total balance of
deposits in all the offices in Orissa
upto 31st July, 1964 is Rs. 20,63,89,333.
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S.C. and S.T. Employees in ALR.
Delhi

J Shri Dhuleshwar Meena:

921. \ Shri Ramachandra Ulaka:

Will the Minister of Information
and Broadcasting be pleased to state
the number of staff artistes and em-
ployees of the New Delhi Station of
the All India Radio belonging to Sche-
duled Castes and Scheduled Tribes as
on the 31st July, 19647

The Minister
Broadcasting
Gandhi):

of Information and
(Shrimati Indira

Scheduled
Castes

Scheduled
Tribes

Staff Artistes 5 —
Regular employees 39

—

Military Officers sent abroad for
Training

Shri Dhuleshwar Meena:
928. Shri Ramachandra Ulaka:
Shrimati Laxmi Bai:

Will the Minister of Defence be
pleased to state:

(a) the number of officers from the
Defence Services sent abroad train-
ing during April, 1864; and

(b) the names of the countries to
which they were sent during the same
period?

The Deputy Minister in the Minis-
try of Defence (Dr, D. 8. Raju):
(a) 46.

(b) France, UK and USA.

Vacancies in Rajasthan

229  Shri Dhuleshwar Meena:
*q_ Shri Ramachandra Ulaka:

Will the Minister of Labour and

Employment be pleased tos tate:
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(a) the total number of vacancies
notified in the Public and Private sec-
tor establishments in Rajasthan as on
the 30th June, 1964; and

(b) the number of vacancies filled
up in these establishments through
various employment exchanges till
30th June, 1964?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya):: (a) and (b).

Number of Number of

Sector vacancies vacancies

notified filled

during during

January—  January—
June, 1964.  Junc, 1964.

1 2 3
Public . 13,258 8,171
Private . 1,099 224

Telegram Forms
930 S Shri Ram Harkh Yadav:

" Shri Baswant:

Will the Ministey of Communications
be pleased to state:

(a) whether Government propose to
introduce a new design of telegram
forms in the near future;

(b) the utility and feasibility of the
new forms; and

(¢) when they are expected to be
in circulation?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) Yes.

(b) Instead of inserting telegrams
inside separate covers with address
reproduced thereon, the revised forms
containing the message and the ad-
dress as taken down by the receiving
telegraphist will be so folded as to
keep the address on the top of the
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fold and the text of the message in-
side. This is likely to eliminate cost
of covers, additional delay and clerical
labour for reproducing address on the
covers and chances of mutilation in
the process. .

(c) The new forms will be intro-
duced in New Delhi on the 2nd Octo-
ber 1964 and thereafter gradually ex-
tended to other places.

Telephone Exchange at Bairagania

931. Shrimati Ramdulari Sinha; Will
the Minister of Communications be
pleased to state:

(a) whether the proposal for open-
ing a telephone exchange at Bairagania
and a Public Call Office at Bhutahi in
Sitamarhi sub-division of Muzaffarpur
district of Bihar has been examined;
and

(b) if so, when these offices are
likely to be opened?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vatl): (a) Yes.

(b) (i) The exchange at Bairagania
is likely to be opened next year.

(ii) The proposal for opening a
PCO at Bhutahi was dropped as it
involved heavy loss to the Depart-
ment. The PCO, however, can be
opened if some party is willing to
guarantee to make good the loss like-
ly to be incurred.

Scarcity of M.O, Forms in Kerala

932. Shri Ravindra Varma:; Will
the Minister of Communications be
pleased to state: ‘

(a) whether it is a fact that tele-
graph and money order forms are not
available in many post offices in
Kerala since they have not been sup-
plied with these forms for many
months; and

(b) if so, the steps being taken 1o
make these forms available?

BHADRA 30, 1886 (SAKA)
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The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) No, Sir.

(b) Does not arise.

Deparimental Commissions to Defence
Personnel

933, Shri R. G. Dubey; Will the
Minister of Defence be pleased to
state: '

(a) whether it is a fact that during
the pre-Independence days the 1.A.C.C.
Clerks now ASC (SD) were given
oommissary commissions (i.e., Depart-
mental Commission);

(b) whether it is a fact that no such
promotion is at present given to this
category of staff;

(c) whether it is a fact that
chanas for promotion for this cate-
gory of staff are very limited; and

(d) if so, the steps Government pro-
pose to improve the future prospects
of this category of defence personnel?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir. Combatant
Indian personnel formed a very small
proportion of the IACC and Depart-
mental Commissions were granted to
them only on an ad hoc basis, on the
basis of their eligibility and suitabi-
lity.

(b) and (c). The old system of ad
hoc Departmental Commissions has
been discontinued. On the other hand,
a regular system of Permanent Re-
gular Commissions in a Special List
Cadre has been in force since 1953.
This cadre includes inter alia a sub-
stantiai number of appointmems of
Quartermasters and Record Officers.
Eligible and suitable clerks including
clerks of ASC (SD) are being consider-
ed for grant of Special List Commis-
sions for these appointments.

:d) Does not arise.
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Grade Pay 0 Defence Persenmel

934. Shri R. G. Dnbey: Will the
Minister of Defence be pleased to state:

(a) whether it is a fact that the
clerical cadre ASC(SD) working in
the Staff Headquarters in the Com-
mands areas and sub-areas of the
Indian Army are not being granted
any Grade pay under the New Pay
Code; and

(b) if so, the steps Government pro-
pose to take to mitigate this hardship
to this category of defence personnel?

The Peputy Mimister in the Minis-
try of Defence (Dr. D, S. Raju): (a)
Yes, Sir.

(b) In the New Pay Code introduc-
ed with effect from 1-7-1947, consoli-
dated rates of pay were laid down and
items of pay such as grade pay, trade
pay, extra duty pay etc. which were
admissible under the Old Pay Code
were abolished in respect of all Army
personnel including the clerical staff.
The question of reviving these items
of pay in conjunction with the New
Pay Code rates of pay does not arise.

Exhibition of Army Education

935 f Shri Ram Harkh Yadav:
: ‘LBM Murlih Manohar:

Will the Minister of Defenece be
pleased to state:

(a) whether Government propose to
hold an exhibition of Army Education
in November next in the Capital;

(b) if so, the details of the scheme;
and

(¢) special features of the proposed
exhibition?

The Deputy Minister of Defence
®r. D. 8. Raju); (a) Yes, Sir.

(b) and (c). The exhibition is
being held at the time of the Army
Education Conference and its purpose

2714

is to display activities of the Army in
uthe educational and allied matters. It
will depict technical and non-techni-
ca] education imparted to the soldier,
pre-Commission education for cadets,
cultural, the fine arts, handicrafts and
other extra-mural activities in the
Army, and also the role of military
Music. The exhibition will be open
to the public also.

AIR Station at Jodhpur

936. Dr. L. M. Singhvi: Will the
Minister of Information and Broad-
casting be pleased to refer to the
reply given to Unstarred Question
No. 875 on the 2nd December, 1963
and state:

(a) whether it is a fact that the es-
\ablishment of relaying radio station
for Jodhpur has been delayed be-
cause of the inability of the Govern-
ment to find suitable space; and

(b) if so, the steps taken to imple-
ment the decision expeditiously?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) Yes, Sir.

(b) Suitable accommodation has
now been secured. The transmitting
equipment has been received at site
and its installation is being taken up.
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Broadcasting of Cricket
Commentary

Shri Yashpal Singh:

Shri Indrajit Gupta:

Shri Bade:

Shri 8. M. Banerjee:
Shri Daji:

Shri H. N. Mukerjee:

Will the Minister of Information
and Broadcasting be pleased to statc:

(a) whether the Cricket Control
Board of India has demanded scme
royalties to be paid to them for allow-

939,
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ing the commentators to broadcast
the cricket commentary;

(b) if so, the precise nature of their
demand; and

(c) the action proposed to be taken '
on the demand?

‘The Minister of Information and
Broadcasting (Shrimati Indira Gandhi):
(a) to (c). The Board of Control
for Cricket in India has made no sge-
cific demand. The President of the
Board had suggested that the All
India Radio might consider the posi-
bility of paying some compensation
for the lossg incurred by the Board
on account of reduced attendance
owing to the running commentaries
by the All India Radio. Gov-
ernment are unable to accept the
suggestion and have informed the
President accordingly.

Packet C-119 Transport Plane

940, Shri Yashpal Singh: Will the
Minister of Defence be pleased td
state:

(a) whether an additional jet
engine for the Packet C-119 trans-
port plane of the Indian Air Force
has been developed by the Hindustan
Aircraft Limited;

(b) if so, the main purpose this
engine will serve; and

(c) the estimated cost thereot?

The Minister of Defence Production
in the Ministry of Defence (Shri A.
M, Thomag): (a) and (b). HAL have
developed an installation system
whereby an additional Orpheus Jet
engine manufactured by the HAL can
be installed on the Fairchild Packet
Airframe to give the aircraft extra
power for high altitude operation.

(c) The estimated cost is Hs. 5.78
lakhs each.
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Ordnance Factories

941. Shri S. M. Banerjee: Will the
Minister of Def be pl 1 to
state:

(a) the decisions taken in the In-
Justrial Council meeting held in
March, 1964 in Calcutta regarding
the working of ordnance factcries:
and

(b) the extent to which these deci-
sions have been implemented?

The Minister of Defence Production
in the Ministry of Defence (Shri A.
M. Thomas): (a) The following not-
akle decisions were taken:

(i) To review the working of the
piece-work system in Ordn-
ance Factories;

(ii) That a Committee should bec
formed in each Factory to
select employees for awards.
The criteria for selecting
employees was also decided;

(iii) That amenities and welfare
measures in all Factories
should be uniform as far as
practicable and a senior
Officer at Headquarters
should look after this work.

(b) As regards (i), the Report of
the Committee appointed, is under
consideration in consultation with the
General Managers. The scheme for
payment of incentive bonus to essen-
tial maintenance workers has also
since been sanctioned. The other
two recommendations have been im-
plemented.

Naval Fleet

Shri Surendra Pal Singh:
[Shrl M. Rampure:

- { Shri D, D. Mantri:
| Shri Rama Chandra:
( Mallick:

942

Will the Minister of Defence be
pleased to state:

(a) whether it js a fact that a very
large proportion of our Naval fleet is
fast becoming obsolete; and

SEPTEMBER 21, 1964
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(b) if so, the steps being taken for
the replacement of old vessels?

The Minister of Defence (Shri ¥. B.
Chavan): (a) and (b). A number of
major ships of the Indian Navy are
due for replacement, plans for which
are under consideration.

Goodwill Missions to West Asia and
Africa

943. Shri Surendra Pal Singh: Will
the Minister of External Affairs be
pleased to refer to the reply given to
Starred Question No. 77 on the 1st
June, 1964 and state:

(a) whether it js a fact that the
Sadiq Ali and Zaidi Goodwill
Missions which visited certain West
Asian and African countries in April
and May last, have submitted thcir
reports to the Government of India,
giving their impressions of India's
image abroad; and

(k) if so, the main features of these
reports, and the Government's re-
action thereon?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes.

(h) The two Goodwill Missions
found much interest and sympathy
for India and her problems in the
countries visited by them. The peo-
ple of those countries expressed
praise for the policies pursued by
India since Independence both inter-
nally and externally., The Indian
delegations found scope for streng-
thening our relations with these
countries by concrete steps like tech-
nical and economic collaboration,

The Government is already alive
to the situation and has given Aue
consideration to the suggestions. It
is taking steps to promote closer
bonds with all friendly countries.
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Activities of Naga Hostiles

Shri D. C. Sharma:

Shri Rameshwar Tantia:
Shri Bishanchander Seth:
Shri B. P. Yadava:

Shri Dhaon:

Will the Minister of Defence be
pleased to state:

(a) whether hostile Nagas blew a
suspension  bridge between Kiphire
and Pungro in Tuensang district on
the night of the 3rd June, 1964,

(b) whether it is a fact that hostile
Nagas kidnapped three teachers from
Mnkokchung area on 4th June, 1904,
and

(c) if so, the
matter?

action taken in the

The Deputy Minister in the Minis-
try of Defence (Dr. D. S, Raju): (a)
Yes, Sir. On 3rd June, 1964, Naga
hostiles destroyed a suspension bridge
in area approximately 30 miles South
of Tuensang on track from Kiphire
to Pungro, approximately 6 miles
South East of Kiphire.

(b) Three Private M. E. School
Teachers were kidnapped from
AICHA—SAGAMI (Mokokchung Dis-

trict) on the 8th June, 1964 and not
on 4th June.

(c) Cases have been registered by

the Police and are being investigat-
ed.

Unidentified Jets over Gulmarg

Shri D. C. Sharma:
945. Shri A. S. Saigal:

Shri Veerappa:

Will the Minister of Deflence be
pleased to state:

(a) whether two unidentified jets
were seen flying over Gulmarg in
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Jammu and Kashmir on the
June, 1964; and

28th

(b) if so, the details of the inci-
dent and the action taken in the
matter?

The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju): (a)
No. They were our own aircralt.

(b) Does not arise.

Tele-Communications Equipment

J Shri P. C. Borooah:

946.
\ Shri Vishwa Nath Pandey:

Will the Minister of Communica-
tions be pleased to state the terms of
the agreement signed on the 6th July,
1964 with the International Develop-
men{ Association (a subsidiary of
World Bank) for the grant of a cre-
dit amounting to $33 million to the
P. & T. Department and the projects
to be financed thereby?

The Deputy Minister in the De-
partment of Communications (Sari
Bhagavati): The principal amount of
this Credit shall be repaid in semi-
annual instalments payable on each
January 15 and July 15 commencing
January 15, 1975 and ending July 15,
2014, each instalment to and includ-
ing the instalment payable on July
15, 1984 to be one-half of one per cent
% of 1 per cent) of such principal
amount, and each instalment there-
after to be one and one-half per

cent (14 per cent) of such principal
amount.

In addition, International Develop-
ment Association will be paid a ser-
vice charge at the rate of three-
fourths of one per cent (3 of 1 per
cent) per annum on the principal
amount of the Credit withdrawn and
outstanding from time to time. Ser-
vice charges shall be payable semi-
annually on January 1§ anq July 15
in each year.
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The proceeds of this Credit will be
utilised for financing the cost of goods
required to carry out the projects
under the Third Five Year Plan of
P&T. Department The Credit
amount shall be specifically utilised
for financing imports of raw mate-
rials and components for P.&T.
Workshops, Indian Telephone Indus-
tries Ltd., Hindustan Cables Ltd., and
Hindustan Teleprinters Ltd.

MIG Crashes

[ Shri Hem Raj:
947 - shri P. C. Borooah:

Will the Minister of Defenee be
pleased to state:

(a) the number of MIGs which
have been damaged or lost in crashes
during 1963 and 1964 so far; and

(b) whether it is proposed to re-
place them?

The Minister of Defence (Shri Y. B.
Chavan): (a) Two.

(b) Yes.

Ex-Servicemen in Postal Department

948. Shri Hem Raj: Will the Minis-
ter of Communications be pleased to
refer to the reply given to Unstarred
Question No. 1001 on the 10th March,
1964 and state:

(a) whether the question of allow-
ing temporary increase in the pen-
sion to the ex-servicemen appointed
on postal allowance to the posts of
Branch Post Masters in the Postal
Department has been reviewed; and

(b) if so, the result thereof?

The Deputy Minister in the De-
partment of Communications (Shri
Bhagavati): (a) Yes, Sir.

(b) It has been decided to allow
temporary increase in pension to ex-
servicemen working ag Extra-depart-
mental Agents.
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Liveries for Postal Employees

949. Shri Hem Raj: Will the Minis-
ter of Communications be pleased to
state:

(a) whether it is a fact that the
cloth supplied for liveries of Postal
Employees is of a very inferior
quality; and

(b) if so, whether Government pro-
pose to replace it with cloth of a
better quality of Khadi Zin?

The Deputy Minister in the De-
partment of Communications (Shri
Lhagavati): (a) So far as winter
uniforms are concerned mill made
khakij serge drab mixture is supplied
which is of very good quality. As
regards summer uniformg superior
quality of khadi dosutj in mineral
khaki shade is used.

(b) It is not proposed to change the
quality of khaki serge used for win-
ter uniforms. As regards the khadi
cloth, the Khadi Commission have
been approached to improve the tex-
ture and durability.

Postal Divisions, Punjab

950, Shri Hem Raj: Will the Minis-
ter of Communications be pleased to
state:

(a) whether it is a fact that the
demarcation of the present Postal
Divisions in the Punjab Circle has
created administrative difficulties;

(b) if so, whether Government
have received any proposals from the
Punjab Post Master General or Postal
Division Advisory Committees to re-
demarcate them according to the
District Administrative , boundaries;
and

(c) if so, the decision taken there-
on?

The Deputy Minister in the De-
partment of Communications (Shri
Bhagavati): (a) and (b). No, Sir.

(c) Does not arise,
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Kenyl.’s‘ High Commissioner in
India

951, Shri Shree Narayan Das: Will
the Minister of External Affairs be
pleased to state:

(a) whether the Government of
Kenya have implemented their assur-
ance to appoint a High Commissioner
in Indja; and

(b) if not, whether that Govern-
ment have abandoned the idea of
doing so?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
The Government of Kenya have not
so far appointed a High Commissioner
in India. It is, however, expected
that the Government of Kenya would
appoint an Ambassador in the near
future.

Song of the Grape

Shri Yashpal Singh:
852. { Shri Solanki:
Shri Narasimhg Reddy:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether a film concerning the
preparation of wines entitled “Song of
the Grape” which was produced in
Portugal has recently been exhibited
in New Delhi; and

(b) if so, whether it is permissible
to exhibit films from a country with
whom we do not have any diplomatic
relations?

The Minister of Information and
Broadcasting (Shriamti Indira
Gandhi);: (a) No, Sir. A side reel

of the film “Song of the Grape” shot,
and not produced, in Portugal was
exhibiteq in Old Delhi for the week
beginning 17th July, 1864.

(b) Does not arise.
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Retirement Age in Army

953, Shri M. R, Krishna: Will the
Minister of Defence be pleased to
state:

(a) whether the retirement age for
all officers of the Army is uniform;
and

(b) whether the officers of Army
Education Corps are allowed to serve
till the same age-limits as officers of
other Corps?

The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju): (a)
No, Sir.

(b) No, Sir. The common age of
compulsory retirement of the officers
of Army Education Corps is 55 years.
This is also the age of retirement in
the case of officers of the Judge Ad-
vocate Gemeral’s Department and
generally of the Special List Cadre, In
regard to other officers it varies
according to their ranks and in the
lowest ranks it is 48 years in the
Arms (extendable upto 50 years till
31st December, 1955 in individual
cases), 52 years in the Services gene-
rally and 55 years in the medical, den-
tal and veterinary Corps and in the
Military Farms gervice.

J.C.0s,

954, Shri Hem Raj: Will the Minis-
ter of Defence be pleased to state:

(a) whether there exists a system
of pay groups and clauses in the
case of Junior Commissioned Officers
and Other Ranks in the Army;

(b) if so, the reasons therefor; and

(c) whether there is any proposal
under consideration to eliminate the
present system?

The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju): (a)
Yes, Sir.

(b) The existing pay structure of
Army personnel below officer rank
wag introduced in 1847 on the recom-
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mendations of the Post War Pay Com-
mittee. The Committee considered
that all soldiers should be mustered
into one of eight groups within which
they would be classified according to
their skill; and that each class of skill
in each group should be rewarded
with an appropriate rate of pay. Ac-
cordingly, Junior Commissioned Offi-
cers and Other Rankg are placed in
one or the other of eight pay groups,
according to the category to which
they belong; and, in each pay group,
Other Ranks are placed in one of
various classes on their passing certain
tests in respect of technical and edu-
cational qualifications and on their
completing the length of service
(where applicable), which have been
prescribed for entry into the lowest
class of the group and for advance-
ment to each higher class.

(¢) No, Sir.
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Telephone Exchange at Tikonia

956, Shri Balgovind Verma: Will
the Minister of Communications be
pleased to state:

(a) whether there is any proposal
to open a telephone exchange at Tiko-
nia (Kheri) Uttar Pradesh;

(b) if so, whether the materials for
the purpose have reached the place;
and

(c) when the work is expected to
begin?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vatl): (a) Yes.

(b) No.

(c) A P.C.O. at Tikonia is likely to
be opened shortly. The exchange is
likely to be opened next year.

Indo-Nepal Telex Link

957 Shri P, K, Deo: Will the

. Minister of Communications be pleas-

ed to state:

(a) whether a new Telex Link has
been established between Nepal and
India; and

(b) whether it is connected with
the telecommuntcation network in
Nepal?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vatl): (a) No.

(b) Does not arise.

Diplomatic Ties with Nyasaland

958. Shri P. K. Deo: Will the
Minister of External Affairg be pleas-
ed to state:

(a) whether the Government of
India have recognised the newly in-
dependent Nyasaland and have estab-
lished diplomatic relations with that
country;

(b) whether there are any Indian
interests in Nyasaland; and



2727 Written Answers

(c) how many Indians are there and
how they are occupied?

The Minister of External
(Shri Swaran Singh):

(b) and (¢). In pursuance to its
general policy, the Government of
India is anxious to foster closer rela-
tions in all flelds—political, cultural
and commercial with independent
countries of Africa. There is a subs-
tantial community of people of Indian
origin  in Malawi numbering about
10,800. They are mostly engaged in
trade and professions.

Affairs
(a) Yes, Sir.

Sikh Pilgrims to Pakistan

959. Shri Vishwa Nath Pandey: Will
the Minister of External Affairs be
pleased to state:

(a) the number of Sikhs who un-
dertook the journey in 1964 for Pun-
ja Saheb Gurudawara, an holy shrine
in West Pakistan; and

(b) the facilities provided to them
by the Government of India?

The Minister of External Affairs
(Shri Swaran Singh): (a) 627 pilgrims
so far visited Punja Sahib during
1964.

(b) Besides special passports and
railway arrangements made for the
pilgrims, they are allowed Rs. 40/-
per head in foreign exchange to cover
their expenses in Pakistan.

Special officers are attached to pil-
grim groups, by the High Commission
of India in Karachi for the duration
of their stay in Pakistan.

Arrangements for the lodging of pil-
grims and supply of provisions etc,
on payment, are made by the Pakis-
tan Government.
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Crash of Navy Sea Hawk Aircraft

Shri Ramachandra Ulaka:
963. Shri Dhuleshwar Meena:
Shri Prakash Vir Shastri:
Will the Minister of Defence be
pleased to refer to the reply given
to Starred Question No. 800 on the
30th March, 1964 and state:

(a) whether the findings of the
Board of Inquiry which investigated
the cause of the accident of the Navy
Sea Hawk Aircraft attached to I.N.S.
Vikrant have since been examined by
Government; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Defence (Dr. D. S, Raju): (a)
Not yet, Sir. The matter is still under
examination by Government,

(b) Does not arise.

Study Team on Plan Publicity

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Rameshwar Tantia:
Shri Bishanchander Seth:
Shri Dhaon:

Shri B. P. Yadava:

Shri Daljit Singh:

Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given to Starred Question
No. 1009 on the 13th April, 1964 and
state:

(a) whether the study team on Plan
Publicity has since submitted its
report;

(b) if so, the findings thereof; and

963.

(c) the decision of Government

thereon?

and
Indira

The Minister of Information
Broadcasting (Shrimati
Gandhi): (a) Yes, Sir.

(b) A copy of the Report has al-
ready been laid on the Table of the
House on the 10th September, 1964.
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(c) As mentioned in the Statement
laid on the Table of the House on 14th
September, 1984 in reply to Starred
Question No. 151, some of the re-
commendations have already been
agreed to in principle by the Minis-
try. The other recommendalions of
the Study Team are under conside-
ration.
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Production of Heavy Water

ogs, J Shri P. K. Deo:
* | Shrl Narasimha Reddy:

Will the Prime Minister be pleased
to state:

(a) whether Heavy Water is pro-
duced in India;

(b) if so, the quantum of produc-
tion;

(c) whether it is sufficient to meet
the requirement of the country now
and in the near future; and

(d) if not, the steps being taken to
augment its production?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): (a) and (b). The Heavy
Water Plant at Nangal which
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at present is the only source of heavy
water in India, produces approxi-
mately 12 metric tons of heavy water
per annum.

(¢) No.

(d) A proposal to set up a heavy
water plant with a capacity of 200
metric tons per annum is under the
consideration of Government, This is
necessary to sustain the nuclear power
programme envisaged during the com-
ing years.

Nuclear Power Stations

966. Shri P. K. Deo: Will the
Prime Minister be pleased to state:

(a) the type of the fuel which will
be used in our three nuclear power

stations at Tarapur, Rana Pratap
Sagar and Kalpakam;
(b) whether those fuel materials

are in plentiful supply in this country
or are to be imported; and

(c) the cost of generation of elec-
tric unit in these three nuclear power
stations?

The Prime Minister and Mirister of
Atomic Energy (Shri Lal Bahadur
Shastrl): (a) to (c). A statement
giving the required information is
laid on the Table of the House.
[Placed in Library. See No. LT-
3194/64].

Collaboration with Foreign News
Agenoles

867. Shri Daljit Singh: Will the
Minister of Infermation and Bread-
casting be pleased to state:

(a) whether Government have
taken any fina] decision in regard to
the collaboration of foreign news
agencies other than Reuter, with
Indian newspapers; and

(b) if so, the details of the decision
taken?

Thie Minister of Enformation and
Broadcasting (Shrimat} Indira
Gandhi): (a) and (b). According to
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the Government’s decision taken in
May, 1956 special communication
facilities are granted to those foreign
news agencies which have an arrange-
ment with an Indian news agency
for the distribution of their news
services within the country. These
technical facilities, which relate to
the hiring of internal teleprinter cir-
cuits and reception of multiple ad-
dress wireless press messages are
granted only on the application of
the Indian news agency concerned.
Such facilities are not granted to a
foreign news agency to distribute its
news within the country direct to
newspapers. In accordance with
the above decision, the Press Trust
of India is distributing the foreign
news service of Reuters and Agenco-
France Presse and the United News
of India that of Associated Press of
America and the Deutsche Presse
Agency News Service of Hamburg
(West Germany).

Radjoisotopes

968. Shri Sham Lal Saraf: Will the
Prime Minister be pleased to state:

(a) whether the Trombay compiex
of the Atomic Energy Commission
has reached a stage where radioiso-
topes can be produced on a cormmer-
cial scale;

(b) the details of these products
and their commercial importance;

(c) whether the country’s full needs
are being met by now and whether
supplies are being made to overseas
buyers as well; and

(d) if so, the details thereof?

The Prime Minister and Minister
of Atemio Energy (Shri Lal Bahadur
Shastrl): (a) to (d). The production
of radioisotopes and labelledq com-
pounds at the Atomic Energy Estab-
lishment, Trombav, has steadily in-
creased, and today over 250 different
types of radio-active products, in-
cluding many special preparations,
are readily available for users. The
Trombay Establishment is now in a
position to meet fully the growing
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demand for these radio-active pro-
ducts in India and also demands from
foreign countries. Import is restrict-
ed to a few specialised labelled
compounds and high specific active
cobalt-60. About 8000 consignments
of radioisotopes have been sold by
the Trombay Establishment since
1958 for use in agriculture, industry,
hopsitals and medical and research
institutions, both here and in other
countries e.g. Afghanistan, Australia,
Ceylon, France, Pakistan, South Korea
and Thailand. An order has also
been recently received from the In-
ternational Atomic Energy Agency.
(b) Details of a large number of
radioisotopes produced at Trombay,
their specific activities, prices, etc.,
are given in a publication entitled
“Radioactive Products”, a copy of
which is available in the library of
the House. The importance of radio-
isotopes lies in their use in the fields
of agriculture, biology, industry,
medicine and research. So far as in-
dustry is concerned, radioisotopes and
sources of radiation are used as tools
of scientific investigation, detection,
measurement and control.  Expert
services in the fleld of application of
radioisotopes in industry are also
provided by the Trombay Establish-
ment. Radiography cameras with
iridium-192 and cobalt-60 sources
have been made available to check
the quality of welds and castings.
Successful experiments have been
carried out using the radio-tracer
technique in studying silt movement
in various harbours. The results of
these studies have saved the port

authorities concerned  considerable
amounts of money in dredging
operations.

Flying Accident near Agra

969. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that a fly-
ing accident took place near Agra
on the 30th July, 1964;

(b) it so, whether a court of en-
quiry has been ordered; and
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(c) the result thereof?

The Minister of Defence (Shrj Y. B.
Chavan): (a) Yes.
=3

(b) Yes.

(c) Full facts will be known when
the report of the Court of Inquiry is
received.

Sardar Patel Memorial Lectures

970. Shri Hari Vishnu Xamath:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether a final decision has
been taken as to who will deliver the
Sardar Patel Memorial lectures this
year;

(b) whether the invitation issued
by the former Minister in this con-
nection has been ocancelled after it
had been accepted; and

(¢) if so, the reasons therefor?

The Minister of Information and

Broadcasting (Shrimati Indira
Gandhi): (a) Yes, Sir.
[ S

(b) No formal invitation had beer
issued by the former Minister in this
connection. The question of cancel-
lation, therefore, does not arise.

(c) Does not arise.

Irrigation and Power Projects in
Nepal

( Shri P. R. Chakraverti:
971. { Shri P. C. Borooah:
JLShri Yashpal Singh:

Will the Minister of
Affairs be pleased to state:

External

(a) the progress So far made in the
implementation of the irrigation'and
power projects by the Indian Aid
Mission in Nepal;

(b) when the projects will be com-
pleted; and

(c) the sum allocated for these pro-
jects and the amount already spent?
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The Minister of External Affairs
(Shri Swaran Singh): (a) to (c). A
statement is placed on the Table of
the House. [Placed in Library. See
No. LT-3195/64].

Firing by Pak Troops

'972. Shri P. C. Borooah: Will the
Minister of Defence be pleased to
state:

(&) whether it is a fact that Pakis-
tani troops fired on an Indian patrol
near Deore village in Jammu on the
12th August, 1964, killing two Indian
‘policemen; and

(b) if so,
thereto?

Government's reaction

The Minister of Defence (Shri Y. B.
Chavan): (a) No such incident took
place on the 12th August, 1964. How-
ever, on the 5th August, Pakistani
troops opened unprovoked medium
machine gun fire on a police patrol
near Deore, as a result of which two
constables were killed.

(b) A cease-fire violation complaint
has been lodged with the U.N. Mili-
tary Observers. The decision of the
Chief Military Observer is awaited.

West Bengal Cost of Living Index

973. Shrimati Renu Chakravartty:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) whether it is a fact that the
West Bengal cost of living index com-
piled recently has shown a decline;

(b) whether his attention has been
drawn to the West Bengal Labour
Minister’s statement that this has
been done on the basis of Central
Government statistics; and

{c) whether any enquiry has been
made into the matter and if so, the
result thereof?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) The Labour
Bureau is compiling "and publishing

1153 (Ai)LSD-——1.
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Consumer Price Index Numbers on
base 1960=100 for Calcutta, Howrah
and Asansol in West Bengal. If the
Honourable Member’s reference is to
the Calcutta Index, the correct posi-
tion is that in May the Index was 118
and in June 116, indicating a drop of
2 points. In other words, compared
with May 1960 (the base period), the
rise in the index in May 1964 was 18
points, while compared with June
1960 (the base period) the rise in
June 1964 was 16 points only. This
fall of 2 points was mainly due to
fall in the food group index conse-
quent upon a fall of 21 pointg in the
fruits and vegetables sub-group index
in June, 1964. THRe items included in
the fruits and vegetables sub-group
index are highly susceptible to
seasonal fluctuations in prices.

(b) We have not yet seen the state-
ment of Labour Minister, West
Bengal, but have written to the West
Bengal Government about it.

(c) Does not arise.

Saving in Defence Expenditure

974. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that the
defence expenditure is proposed to be
reduced during the current year; and

(b) whether this is likely to affect
further expansion and establishment
of ordnance factorijes?

The Deputy Minister in the Minmis-
try of Defence (Dr. D. S. Raju): (a)
A general review of the project and
programmes included in the current
year’s Budget has been proposed by
the Prime Minister with a view to re-
assess priorities. Preliminary re-
views in that direction have been
undertaken in the Defence Ministry.

(b) Further expansion and estab-
lishment of Ordnance Factories are
not likely to be affected by the pro-
posed assessment of priorities.
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Acting Promotions in the Army

975. Shri Chandak: Will the Minis-
ter of Defence be pleased to state:

(a) whether it is a fact that orders
were issued recently for accelerated
acting promotions in the Army from
the ranks of 2/Lt. and Lt. to higher
ranks;

(b) if so, the details thereof;

(¢) whether it is also a fact that
these orders are being implemented
differently in different Corps/Com-
mands; and

(d) what steps Government propose
to take to rationalise acting promo-
tions in all Corps /Commands to avoiud
grievances among the Junior Ofticers?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). No, Sir. But
in all the areas where field service
concessions are admissible, normal
service limits prescribed for the grant
of acting promotions from one rank
to the next higher rank upto the rank
of Lt. Col. have been suspended
w.ef. the 20th August, 1963 till the
duration of the Emergency under
orders issued on the 12th December,
1963. The service limits which con-
tinue in other areas are:

3 years for acting promotion to

Captain.
5 years for acting promotion to
Major.
64 years for acting promotion to
Lt. Col.
(c) No, Sir.

(d) Does not arise. However, the
question whether the orders referred
to abov cover certain categories of
officers is being examined.

Foreign Military Trainees in India

976. Shrimati Laxmi Bai: Will the
Minister of Defence be pleased to
state how many foreigners are at
present receiving military training in
India?
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The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju): 120
foreigners from various countries are
at present receiving military train-
ing in this country.

NEFA Report

977, Shri Hari Vishnu
Will the Minister
pleased to state:

(a) whether it is 3 fact that the
report of the inquiry into the NEFA
debacle of 1962, submitted by Major
General Henderson Brookes to Gov-
ernment in 1963, was drastically ox-
purgated before it was laid on the
Table last year;

Kamath:
of Defence be

(b) if so, whether the expurgated
parts thereof will now be laid on the
Table; and

(c) if not, the reasons therefor?

The Minister of Defence (Shri
Y. B. Chavan): (a) to (c). Neither
the report of the NEFA enquiry nor
any abridged or edited version was
laid on the Table of the House or
published in any other manner. The
Defence Minister made a statement
in the House on 2nd September, 1963
regarding the NEFA enquiry. In that
statement, he gave only the main
conclusions of the enquiry.

Automatic Telephones in Kerala

978. Shri Hari Vishnu Kamath:
Will the Minister of Communications
be pleased to state:

(a) the names of cities or towns in
Kerala where automatic telephones
have been installed;

(b) whether jt is a fact that where
as the big town of Ernakulam has no
automatic  telephones, a  biggish
village Mulanthuruthy, a few miles
from Ernakulam enjoys the auto-
matic system; and

(¢) if so, the reasons for such dis-
crimination?

The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagavati): (a) List is laid on the
Table of the House [Placed in Lib-
rary. See No. LT-3196|64].
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.

(b) Yes.

(c) There are two types of public
telephone exchanges, one capable of
providing a maximum of 600 lines
with limited facilities and the other
which is specially designed for each
particular station according to the
actual requirements of traffic and
other conditions, The latter type of
equipment called Main Automatic
Exchange (MAX) is to be installed in
buildings  specially designed and
constructed. For Ernakulam the MAX
type of equipment js required, while
at Mulanthuruthy, the Small Auto-
matic Exchange (SAX) type of
equipment has been installed. The
building for Ernakulam MAX is
already under construction and orders
for equipment have also been placed.
Therefore, as explained above, there
is no discrimination against
Ernakulam.

Indiang Returning from Abroad

Shri Surendra Pal Singh:

979 Shri Hari Vishnu Kamath:
] Shri Bagri:

L Shrimati Jyotsna Chanda:

Will the Minister of External Affairs
be pleased to state:

(a) the total number of persons of
Indian origin who have gince the 1st
January, 1964 been compelled by
adverse circumstances to leave their
hearths and homes abroad viz. in
Tanganiyka, Pakistan, Burma, Zanzi-
bar, British Guiana and South Africa;

(b) the total number of such
persons as have entered India since
1st January, 1964;

(c) the reasons for their migration;
and

(d) the measures taken by Govern-
ment for their rehabilitation?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
The total number of people of Indian
origin leaving these countries is not
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known. However, the total number
of Indians who entered India from
January—July, 1964 is about 1,12,355
excluding about 6 lakhs who came

from Pakistan and 21,000 from
Burma. Countrywise figures are not
available.

(c) There could be many reasons
for the migration. Some people are
being forced out as from Pakistan.
Others might be leaving because of
increasing restrictions in the malter
of employment, remittances to
dependents, residence visas, nationali-
sation of import-export trade etc, a
feeling of wuncertainty are other
reasons for the migration.

(d) Concessional Shipping and air
facilities, customs concessions, ghort-
term and  long-term monetary
assistance and grants, assignment of
land for cultivation etc., are some of
the measures taken for their rehabili-
tation. They are also entitled to
facilities available to people in India
under various schemes of the Gov-
ernment.

Naga Hostiles

980. Shri Swell; Will the Minister
of Defence be pleased to state:

(a) whether is is a fact that on the
7th/8th August, 1964, five Indian
border guards were killed by Nagas
in the Tuensang area of Nagaland;
and

(b) if so, the details of this
incident?

The Deputy Minister in the Min-
istry of Defence (Dr. D, S. Raju):

(a) and (b). No, Sir. At 0800 hours
on 8th August, 1964, an Assam Rifles
column encountered approximately 60
hostiles in area approximately 9 miles
WEST of KIPHIRE. Simultaneously,
our post at SIYOCHUNG (approxi-
mately 9 miles WEST of KIPHTRE)
was also fired upon by the nostiles.
Three other ranks of ASSAM
RIFLES were killed and three
wounded, Hostiles casualties are not

known. /
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P.M.G. Office, Nagpur

983. Dr. M. S. Aney: Will the Min
ister of Communications be pleased
to state:

(a) whether it is a fact that several
representations have been made by
the employees of the Posts and Tele-
graphs Department working in the
Vidarbha region of Manarashtra
State, their Unions and the people of
that region for the formation of a
separate P. and T. Circle for Vidartha
region with jits headquarters at
Nagpur;

(b) whether it is also a fact that
the Chief Minister, Maharashtra State,
Bombay also pointed out to him that
considerable anxiety existed among
the residents of Nagpur and also the
Posts and Telegraphs employees of
Nagpur over this shifing to Bhopal
and whether he has urged upon Gov-
ernment to keep up the importance
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of Nagpur City to form a separate
P, and T. Circle for the Vidarbha
region at Nagpur; and

(¢) the decision arrived at in the
matter?

The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagavatl): (a) and (b). Yes Sir.

(c) It hag not been possible to
accept the proposal since Vidarbha is
too small to justify a separate Circle
and our policy is not to divide a state
into two Circles.
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Government Accommodation for P.
and T. Employees, Delhi

985. Shri Ramanathan Chettiar: Will
the Minister of Communications be
pleased to state:

_(a) whether Government have de-

cided that no Government employee
owing a residential house in Delhi
within 16 Kilometres of the place of
duty will be provided with Govern-
ment accommodation;

(b) if so, whether the P. and T.
Board have also decided to follow the
above orders in respect of residences
under their charge in Delhi and New
Delhi;

(c) the number of such employees
who are occupying various types of
houses in the P. and T. Pool of resi-
dences;

(d) the number of usch emrloyees
of the P. and T. Department who own
a house but have been permitted to
share accommodation in the Pool with
their relations or other emplyees; and

(e) the action proposed to be taken
to get these residence vacated in view
of the acute shortage of residential
accommodation in the Cagital?

The Deputy Minister in the Dcpart-
ment of Communications (Shri
Bhagavati): (a) and (b). Yes.

(c) 22
(d) 5

(e) According to the decision taken
by the Government of India all such
employces will be served with notices
to vacate Government accommoda-

tion.
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986. Shri R. S, Pandey: Will the
Minister of Communications be pleased
to state:

(a) whether it is fact that the shif-
ting of the office of the Postmaster
General of the Central Circle from
Nagpur to Bhopal has been further
delayed;

(b) if so. the reasons therefor; and
(c) when it is likely to materialise?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhag-
avatl): (a) No Sir.

(b) The question does not arise.

(c) Land for construction of office
and residentia] quarters hag already
been acquired but further action for
the construction could not be taken
for want of funds due to emergency.
Necessary #unds have now been provi-
deq during the year 1964-65. The Sche-
dule of accommodation has since been
approved and released for the prepa-
ration of drawings. It is too early to
indicate the exact date by which the
shift will be effected.

Training Abroad in Telegraph
Engineering

987. Shri R. G. Dubey: Will the
Minister of Communications be pleased
to lay on the Table a statement show-
ing: (a) the names of the Officers of
the Telegraph Engineering Depart-
ment who were selecteq for training
abroad under the various aids/fellow-
ships plang during 1962-63, 1963-64 and
1964-65 (so far);

(b) the total expenditure borne by
the Government of India (including
foreign exchange) in each case; and

(c) the total amount of foreign ex-
change granted to the trainee officers
{ndividually?

SEPTEMBER 21, 1964
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The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) to (c). The information re-
quired is furnished in the statement
placed in the Table of the House.
[Placed in Library. See No. LT-3197/
64].

Inter-Tele-communication
Organisation

988. Shri R. G. Dubey: Will the
Minister of Communications be pleased
to state:

(a) whether India was represented
at the recent Conference of the Inter-
Tele-communication Organisation held
at Tokyo;

(b) if so, the composition of the
Indian delegation;

(c) the total expenditure involved
(including foreign exchange);

(d) the foreign exchange sanctioned
to the members of the delegation per-
sonally; and

(e) the achievements of the delega-
tion?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vatl): (a) India was represented at the
second session of ECAFE's Working
Party of Telecommunication Experts
which met at Tokyo from 22nd July,
1964 to 29th July, 1964.

(b) The Indian Delegation that
participated in the meeting at (a) was
composed of :—

Shri S. N. Kalra—Acting Director
General of Overseas Communi-
cation Service—Leader.

Shri S. M. Agarwal—Deputy
Director General, Posts & Tele-
graphs Department—Member.

(c) Sanctioned expenditure in res-
pect of the meeting at (a) above
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(including foreign exchange equi-
valent of Rs. 2,200°00) is Rs. 9350 00.

(d) Foreign Exchange sanctioned to
the members of the delegation person-
ally . —

Shri S. N. Kalra—Rs. 210 - 00.

Shri S. M. Agrawal—Rs. 180 - 00.

(e) The recommendations of the
‘Telecommunication Experts would be
of congiderable value to India both
from the point of the possibility of
‘their application to India in appro-
priate cases and from the possibility
of India contributing by way of re-
search, training and possible export of
manufactured equipment to lesser
developed countries. Contributions
made by our delegation were well re-
ceived and they assisted in the crea-
tion of a favourable climate for the
-exploitation of these possibilities.

Postal Life Insurance

989. Shri Sidheshwar Prasad: Will
the Minister of Communications be
‘pleased to state:

(a) whether it is g fact that the
'Postal Life Insurance whole-life-
premium table had been revised
twice on 4th April, 1961 and 25th
‘March, 1963 1n respect of the policies
issued after 16th May, 1948 and rebate
on monthly premium allowed in
‘respect of whole life policy of the
value of Rs, 3000 and above
‘and Rs. 4000 and above respectively;

(b) whether it is also a fact that
no such revision of whole life pre-
mium table wag made in regard to
‘the whole life policies issued prior to
16th May, 1948;

(c) if go, the reasong for the step-
motherly treatment to the policies
issued prior to 16th May, 1948; and

(d) steps, if any, now being taken
in the matter?
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The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagavati): (a) Yes. The premium
rates of Postal Life Insurance whole
life policies with limited payments
were revised with effect from the
1st April, 1961 under Government of
India Notification No, 2282-PTI|61
dated the 4th April, 1961. These rates
were lower than the rates in force at
that time for whole life limited pay-
ment policies which replaced the
whole life policies with premium
payable till death with effect from
the 17th May, 1948. On the 25th
March, 1963 no revision of the prem-
ium rates was made but the rates
were rounded off to the nearest §
paisa with effect from the 1st April,
1963.

With effect from the 1st April, 1961
a rebate of 3 Paisas per month per
1,000 sum assured was allowed to
policies of and above the value of
Rs. 3,000/- but less than Rs. 5,000]-
and a rebate at the rate of 5 paisa per
month per 1,000 sum assured was
allowed on policies of the value of
Rs. 5,000/- and above, With the need
for rounding off to 5 Paisa units the
rate of rebate was fixed at a uniform
figure of 5 Paisas per month per 1,000
sum assured for all policies of the
value of Rs. 4,000/- and above,

(b) Yes.

(c) The revised premiums rates are
applicable only to policies issued
with effect from the date the new
rates are introduced, It cannot have
retrospective effect on contracts
already entered into as in case of an
upward revision the insurants cannot
be made to pay the higher rates. No
distinction wag made between policies
issued prior to the 16th May, 1948 or
after the 16th May, 1948 The rcbate
could also have effect only for policies
taken out after the issue of the orders.

(d) No action is proposed to be
taken in the matter ag none is calles
for.
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Cease-Fire Line in Kashmir

990. Shri Ravindra Varma: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that Gov-
ernment have made new proposals to
the UN Chief Military Adviser in
Kashmir to facilitate the maintcnance
of a 500-yards belt free of military
personnel on either side of the cease-
fire line in Kashmir; and

(b) it so, the
these proposals?

main f{catures of

The Minister of Defence (Shri
¥Y. B, Chavan): (a) and (b). Gov-
ernment have made no such pro-
posals, In fact, military personnel are
already prohibited under the Cease-
fire Agreement from entering the £00
yards belt on either side of tha cease-
fire line. The Chief Military Observer,
however, made a proposal in October,
1863 for prohibiting entry of armed
civilians in this belt. This proposal
hag been accepted by us. The response
of Pakistan is not known.

Surrender of Grants by NEFA

991, Shrimati Renuka Barkataki:
Will the Minister of Communications
be pleased to state:

(a) whether it is a fact that the
Department of Communication bhas
directed the P&T Board to open more
Public Call Offices on the Indo-Nepal
border; and

(b) if so, whether Government
have any scheme to open public call
offices in similar important areas in
other parts of the country?

The Deputy Minister in the Depart-
ment of '~ Communications (Shri
Bhagavati): (a) and (b). Yes,

" Surrender of Grants by Nefa
Administration

992. Shrimati Renuka Barkataki:
Will the Minister of Externa]l Affairs

be pleased to gtate:
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(a) whether the NEFA Administra-
tion has surrendered large sums of
money from the grants voted by
Parliament during 1961-62 and 1962-
63;

(b) if so, the
surrendered; and

total amount thus

(c) what are the heads of expendi-
ture under which non-utilisation led
to such surrenders?

The Minister of External Affairs.
(Sardar Swaran Singh): (a) and
(b). Only a sum of Rs, 1,44,800 was
surrendered in 1961-62. No amount
was surrendered in 1962-63.

(c) In 1961-62 the head of expendi-
ture under which the amount of
Rs. 1,44,800 was surrendered was
“Account-III-Social and Develop-
mental Services-Major Head ‘38’
Medical B-Medical (Plan) B. 4
Other Charges.” :
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994. Shri D. C, Sharma: Will the
Minister of Defence be pleased to
state:

(a) whether an aircraft belonging
to ‘ILN.S. Vikrant’, flagship of the
Indian Navy crashed on the 12th
August, 1964 in the sea off Tiruban-
miyur resulting into injurieg to the
pilot of the aircraft; and

(b) the result of the enquiries made
into the incident?

The Deputy Minister in the Minis-
try of Defence (Dr. D_S. Raju): (a)
Yes, Sir. An aircraft belonging to
IN.S. Vikrant crashed into the sca on
the 12th -September, 1964 near
Periyaneeclanharikuppam (near
Madras) resulting in cerebral con-
cussion of the pilot,

(b) The Proceeding; of thz Board
of Inquiry, convened to investigate
the cause of the accident have just
been received and are under review.
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New Telegraph Engineering Division
at Kurnool

995 Shri P. Venkatasubbaiah: Will
the Minister of Communications be
pleased to state:

(a)whether Government have taken
a decision to create a new Teiegraph
Engineering Division with headquart-
ers at Kurnool in Andhra Pradesh;

(b) if so, when it is going to be
started; and

(c) what is the jurisdiction of this
new division?

The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagvati): (a) Yes.

«(b) Shortly.

(c) The new Division will include
and Telegraphs assets

-located within Kurnool, Anantapur,

* Cuddappah

. communications

and Chittoor Revenue

Districts.

Breakdown of Tele-Communication
Links

996. Shrimati Renuka Bafkataki:
Will the Minister of Communications

be pleased to state:

(a) whether it is a fact that qu—
ernment have ordered an enquiry
into the circumstances that led to a
preakdown of all tele-

between Assam and
5th

complete

the rest of the country on the
September, 1964; and

(b) if so, the result of the enquiry?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
(a) No. The breakdown was
faults in the underground
een Calcutta and Asansoi.
investigation to deter-
the faults is in

vati):
caused by
cables betw
Departmental
mine the cause of

- progress.

(b) Does not arise.
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Postal Agreement with Nepal

997. Shri P. C. Borooah: Will
Minister of
pleased to state:

the
Communications be

(a) whether a Nepalese Postal
Delegation has recently visited New
Delhj for finalising certain bilateral
postal arrangements; and

(b) if so, what are the terms of the
agreements reached?

The Deputy Minister in the Depart-

ment of Communications (Shri
Bhagavati): (a) Yes, Sir.
(b) The agreements relate to

correspondence, insured letters and
parcels. The terms are more or less
on the lines of those of gimilar
agreements of the Universal Postal
Union. Copies of the agreements
will be placed on the Table of the
Sabha as soon ag they are ratified.

Multi-purpose Institute at Kotha-
gudium

999. Shri Eswara Reddy: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that prog-
ress of construction of buildings for
multi-purpose Institutes at Kothagu-
dium and quarters for the staff of
coal mines welfare organisation is
very slow;

(b) if so, the main reasons for the
same; and

(c) when the buildings are likely
to be completed and the amount spent
upto the end of July, 19647

The Deputy Minister in the Min-
istry of Labour and Employment
(Shri R, K. Malviya): (a) and (b).
Of late the progress of work has
slowed down due to the non-avail-
ability of cement and steel.

(c) The completion of the cons-
truction work will depend on how
soon cement and steel become
available. Rs, 5,999 have been spent
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‘on the construction of institute and

Rs. 32,579|- on residentiad quarters.

Singareni Collieries

1000. Shri Eswara Reddy: Will the
Minister of Labour and Employment
be pleased to state:

(a) the amount at the credit of
housing account of Messrs Singareni
Collieries Company in the Coal
Mines Welfare Organisation as on
the 31st July, 1964;

(b) whether any claims have to be
paid; and

(c) if so, the main reasons for the

delay in settling the claims?

The Deputy Minister in the Min-
istry of Iabour and Employment
(Shri R. K. Malviya: (a) The
estimated opening balance 33 on
1-4-1964 was Rs. 22°'13 lakhs. Income
during 1964-65 is estimated at Rs.
8:48 lakhs.

(b) Yes.

(c) Certain defects have been
noticed in some of the houses which
have been constructed. As soon as
this matter is settled, arrangements
will be made for payment of tae
outstanding claims.

18,18 hrs,

‘RE. MOTION FOR ADJOURNMENT
(Querry)

Mr. Speaker: Shri S. M. Banerjee.

Shrimati Renu Chakravartty (Bar-
rackpore): I have tabled an Adjourn-
ment Motion on a very important
matter regarding the colliery lock-
outs; three collieries have been lock-
ed out in the last few days; workers’
‘quarters have been burnt. I would
like to have some statement made
about this, but it has been disallow-
ed. I have got telegrams on Satur-
day.

Mr. Speaker:
that,

I have disallowed

BHADRA 30. 1886 (SAKA) Dearness Allowance 2756

Formula

Shrimati Renu Chakravartty: It is
such an important matter; thousands
of workers have been locked out.

Mr. Speaker: It is important, but
there were reasons; 1 can discuss with
the hon. Member as to why [ have
disallowed it.

Shri P. K. Deo (Kalahandi): I also
tabled a notice of an Adjournment
Motion to censure the Government
on their inaction or failure to take
note, in regard to the memorial sub-
mitted to the President about various
charges of corruption against Orissa
Ministers . . .

Mr. Speaker: Well, I have proceed-
ed to the Calling Attention Notice. I
have called the hon. Member, Shri
Banerjee.

12.19 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

NON-INCLUSION OF REVISION OF DEAR-
NESS ALLOWANCE FORMULA IN TERMS
OF REFERENCE OF ONE MAN INDEPEN-

DENT Bopy FOR DEARNESS ALLOW-
ANCE
Shri S. M. Banerjee (Kanpur): I

call the attention of the Minister of
Finance to the following matter of
urgent public importance and I re-
quest that he may make a statement
thereon:

“The non-inclusion of revision
of Dearness Allowance formula
in the terms of reference of ‘One
man Independent Body for Dear-

ness Allowance’.

The Minister of Planning (Shri B.
R. Bhagat): The dearness allowance
formula recommended by the Pay
Commission and accepted by Gov-
ernmeilt envisages a review of the
rates by Government whenever the
average of the All India Consumer
Price Index during 12 months rises
by 10 points. The Commission did
not favour automatic linking of the
rates of dearness allowanceto rise in’
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cost of living and left it to Govern-
ment to decide, on a consideration of
all the relevant circumstances at the
particular time, what the extent of
neutralisation on each occasion should
be.

2. On the eve of the strike by some
Central Government employees in
July, 1960, Government announced
its decision to compensate the rise :n
the cost of living by a minimum of
50 per cent and, in the event of dis-
agreement regarding the extent of
further neutralisation, to refer the
matter to an independent psrson.
While re-affirming this decision in this
House on the 8th August, 1960, the
late Pandit Govind Ballabh Pant, the
then Home Minister, made it clear
that there was no question of turn-
ing down the basic recommendations
of a high-powered body like the Pay
Commission. But, he added, the
Prime Minister was always prepared
to consider matters within the frame-
work of the recommendations of the
Commission.

3. That this offer of impartial set-
tlement related only to the quantum
of compensation which the Commis-
sion had left to the Government to
decide on each occasion and not also
to the specific recommendations made
by the Commission has been clear
even from the representations made
by the employees from time to time.
The employees have not been satis-
fied with the substantially high neu-

tralisation  granted. @They  have
been referring back to the assur-
ances given by the Prime Minister

and the Home Minister in 1960. In
response to their demand, an Inde-
pendent Body consisting of Shri S. K.
Das has been constituted. The re-
port and recommendation of this body
will be given fullest consideration
due to a body of this status. It is
open to that Body to make relevant
general observations on the basis of
such facts and representations as may
be placed before it. They will also
receive proper consideration.
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4. There have been hardly any
developments during the last 4 or 5§
years which would call for a review
of the basic principles or formulae
which a body of the standing of tke
Pay Commission recommended after
the most careful investigation—after
studying the views expressed before
it by the employees and by experts
in the line and the systems adopt:d
in other countries. Government find
it difficult to see how another review
can be considered necessary.

Shri Nath Paj (Rajapur): On a.
point of language, Sir. I know I am-
not a signatory. But may I point out,
he says “substantial neutralisation”.
If the FEnglish language has any-
meaning, neutralisation is either com-
plete or there is ng such thing. He
perhaps wanted to say ‘“mitigation”.
But the House should not be muisled
in this way by giving ideas which
have no justification. Is there any-
thing like substantial or partial neu-
tralisation? Neutralisation is com-
plete and total. May I know what
he means thereby?

Shri B. R, Bhagat: The Commission
recommended 50 per cent neuiralisa-
tion, in certain cases. Subsequently
at various points of time, wher the
Government increased the Dearness
Allowance, neutralisation was (o the
tune of 70 to 75 per cent. That is
what I call substantjal neutralisation.

Shri Umanath (Pudukkottai): What

is meant by neutralisation is the
question. .
Shri S. M. Banerjee (Kanpur):

From the statement it appears that
their difficulty in referring the ques-
tion of the revision of Dearuness
Allowance formula s the specific
recommendation of the Pay Commis-
sion. May 1 know whether it is a
fact that the Pay Commission award
has expired already on 1st July 1964
when five years were completed? As
such, is he aware that until the 1st
ol this month, nearly 22 lakh Cen-
tral Government employees have
declared their utter boycott of the-
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new body which has been constituted,
-and no memoranda have been submit-
ted? I want to know whether Gov-
ernment would like to have talks
with the representatives once again
and solve this deadlock and avert
the impending unrest.

Shri B. R. Bhagat: It is precisely
the reason that it is not a body which
can go into the revision of the for-
mula. If the formula is to be revis-
ed as against the quantum which has
been referred to the body, then an-
other Pay Commission with all the
interests represented on it, will have
to be set up. That is precisely one
of the difficulties that it is only the
guantum and not the basis of the for-
maula that can be called into question
at the present moment.

Shri S. M. Banerjee: Sir, I want to
seek one clarification. The first part
of my question was whether he is
aware that the recommendaticns of
the Pay Commission, which tanta-
“mount to an award—we say it is not
2n award—according to the late
Prime Minister—were for five years
and those five years have been com-
pleted? Is it the intention of the Gov-
-ernment to appoint another Pay Com-
mission and that is why they are not
referring it to this Commission?

Shri B. R. Bhagat: On that there is
o decision at present.

Some Hon. Members— rose—

Mr. Speaker: Shri Daji—he is not
‘ there.

Shri Prabhat Kar (Hooghly): This
is a question which affects a large
number of employees. This is a

human problem and I think thijs tech-

nical difficulty should not stand in
-our way.
Mr. Speaker: Hon. Members will

kindly appreciate my difficulty. If
they want it to be further discussed
‘they might give a separate notice in
another form.

to Matter of Urgent
Public Importance

Shrimati Renu Chakravartty (Bar-
rackpore): It is a very important
question,

Mr. Speaker: I will help them if |
can.

12.26 hrs.

RE, CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE.

(Query)

Mr. Speaker: We will go to the

next item—Papers to be laid on the
Table.

Shri Hem Barua (Gauhati): Sir,
before you go to the next item, I
want to say that 1 had sent in a Call-
ing Attention Notice about the re-
appointment of Shri Biren Mitra as
Chief Minister of Orissa because it is
against the statement of the Prime
Minister. ...

Mr. Speaker: Order, order. I would
not allow that to be raised here now.
I have already stopped two hon.
Members from raising it. How can I
allow him?

Shri Hem Barua: Sir, may I sub-
mit. ...

Mr, Speaker: Order, order.

Shri Hem Barua: Sir, | seek your
protection.

Mr. Speaker: I seek my protection
from the hon. Member.

Shri Hem Barua: Sir, I seek your
guidance.

Mr. Speaker: Order, order. He
wil] kindly resume his seat. I have
already disallowed two hon. Mem-
bers. I do not want to make a de-
pariure from that procedure now.

Shri Hem Barua: My point is dlﬂer-

ent. I seek your guidance. /
/'/ e



Papers laid on the
Table
Mr. Speaker: For me it is the same
I request the hon. Member to resume
his seat.
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Shri Hem Barua: The Prime Minis-
ter made a statement on the floor of
he House.

Mr. Speaker: Order, order. 1 am
not allowing him to raise that point
resume his

now. He will kindly
seat.
12.27 hrs.

PAPERS LAID ON THE TABLE

INDIAN TELEGRAPH (FIFTH AMEND-
MENT) RuLks, 1964, TELE-COMMUNI-
CATIONS AGREEMENT BETWEEN THE
GOVERNMENT OF INDIA AND His
MAJESTY’s GOVERNMENT OF NEPAL
AND STATEMENTS SHOWING THE Ac-
TION TAKEN BY THE GOVERNMENT ON
ASSURANCES ETC., GIVEN By MIiNis-
TERS

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): Sir, on behalf of Shri Satya
Narayan Sinha, I beg to lay on the
Table—

(1) a copy of the following papers:

(i) The Indian Telegraph (Fifth
(Amendment) Rules, 1964,
published in Notifications No.
G. S. R. 1074 dated the 1st
August, 1964 under sub-sec-
tion (5) of section 7 of the
Indian Telegraph Act, 1885,
[Placed in Library. See No.
LT-3181/64].

(ii) Tele-communications Agree-
ment between the Govern-
ment of India and Hig Majes-
ty's Government of Nepal.
[Placed in Library. See No.
LT-3182/64].

(2) Following statements showing
the action taken by the Government
on various assurances, promises and
undertakings given by Ministers dur-
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Member
ing the various sessions of Third Lok
Sabha: —

(i) Supplementary Statement
No. I Eighth Session, 1964.
[Placed in Library. See No.
LT-3183/64].

(ii) Supplementary Statement
No. IV Seventh Session, 1964.
[Placed in Library. See No.
LT-3184/64].

(iii) Supplementary Statement
No. VII Sixth Session, 1963.
[Placed in Library. See No.
LT-3185/64].

(iv) Supplementary Statement
No. IX Fifth Session, 1963.
[Placed in Library. See No.
LT-3186/64].

MAIN CONCLUSIONS OF THE NINTH SES-
SION OF THE INDUSTRIAL COMMITTEE
oN CoAL MINING,

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): Sir, I beg to lay on
the Table a copy of Main Conclusions
of the Ninth Session of the Industrial
Committee on Coal Mining held at
Calcutta in August, 1964. [Placed in
Library. See No. LT-3187/64].
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12 28 hrs,

CONVICTION OF MEMBER

Mr, Speaker: | have to inform the
House that I have received the fol-
lowing telegram, dated the 18th Sep-
tember, 1964, from the Additional
District Munsif Magistrate, Eluru,.
Andhra Pradesh:

“Shrimati V. Vimla Devi, Mem-
ber, Lok Sabha, convicted on the
18th September, 1964, under Sec-
tions 341 and 353, Indian Penal
Code and sentenced to sulfer
simple imprisonment for one week
_and six weeks, respectively, to
run concurrently. She is releas-
ed on bail till the 22nd Septem-
ber, 1964, under section 426(2A).
Criminal Procedure Code.”
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12.28} hrs.

STATEMENT RE DEFENCE MINIS-
TER'S VISITS TO USA AND USSR

The Minister of Defence (Shri Y. B.
Chavan): Sir, this statement is a brief
report for the information of Parlia-
ment....

Mr. Speaker: How long is this briet
report?

Shri Y. B. Chavan:
minutes.

Mr. Speaker: He may lay it on the
Table of the House.

It will take 15

Shri Harish Chandra Mathur
(Jalore): It is an important state-
ment, Sir, and we woulq like to hear
him.

Shri U. M. Trivedi (Mandsaur): We
would like to have it read.

Mr. Speaker: I have no objection, if
that is the desire of hon. Members.
He says that it will take 15 minutes.
If the copies are circulated to all hon.
Members, they will be able to read it
and afterwards if some clarification is
required 1 can allow them time.

Shri Hari Vishnu Kamath (Hosh-
angabad): Tomorrow.

Mr. Speaker: It is for them to de-
cide as they like.

Shri Bhagwat Jha Azad (Bhagai-
pur): Since this is an important
statement we would like him to read
it.  As in certain cases you allow
statements to be read, I hope you
will allow this also to be read.

Mr. Speaker: For 15 minutes. . ..

Shri Bhagwat Jha Azad: If you rule
that you will not allow statements
which will take 15 minutes or more
to be read, that is ‘another thing,

Shri Vidya Charan Shukla (Maha-
samund): If after reading the state-
ment, you will allow questiong it may
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be read, otherwise it may be laid on
the Table.
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Mr. Speaker: When it is laid on the
Table, Members will get their copies,
they can read it and then put ques-
tions by way of clarification. If the
House so desires, I have no objection
in having it read now.

Shri Hanumanthaiya (Bangalore
City): Your suggestion is very help-
ful to us, because afterwards we can
put questions.

Shri U. M. Trivedi: That is what we
want,

Shri Hem Barua: If we will not be
allowed to put questions now, then
this suggestion is very helpful be-
caugse We can go through the state.
ment and then put questions.

Mr. Speaker: That is what 1 have
stated just now. He might lay it on
the Table.

Shri Y. B. Chavan: Sir, I lay it on
the Table of the House. [Placed in
Library., See No. LT-3188/64].

12.31 hrs.

STATEMENT RE: RAILWAY ACCI-
DENT AT KAITHALKUCHI ON
NEF RAILWAY

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
Sir, with profound regret I have to
inform the House that on 19-9-1964
at about 18.45 hours, at Kaithalkuchi
station on the Alipurduar Junction—
Gauhati section of Northeast Frontier
Railway, train No. 5 Up Kamrup Ex-
press entered platform line No. 1 and
collided head-on with the Down
Gauhati-Lucknow Express which had
been admitted on that line a short
while earlier.

As a result of the collision, the
train engine of Kamrup Express de-
railed and ocapsized, the third-lug-
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gage-cum-brake van next to the
-engine derailed and capsized and the
following two bogies—a third clais
‘and an upper class—got derailed and
telescoped. The engine of the
‘Gauhati-Lucknow Express sustained
damage and the front third-luggage-
‘cum-brake van of this train also got
derailed and telescoped. The second
‘bogie from the train engine, a third
-class carriage, was also damaged.

Nine persons including two Raii-
‘way employees were killed on the
spot.  Thirty-five persons, including
the Driver and the two Firemen of
§ Up Kamrup Express sustained in-
juries. Twelve of the injured after
‘being given first aid on the spot re-
sumed their journey. The remaining
‘twenty-three were sent by the Rail-
way Medical Van to Gauhati for
medical treatment. One of the in-
jured in the Medical Van succumbed
to his injuries on the way. The re-
‘maining twenty-two persons were
-admitted in hospitals, some in the
‘Gauhati Medical College Hospital
and others in the Railway Hospital
at Maligaon. According to the latest
information, eight persons have been
discharged.

Immediately on receipt of informa-
tion about the accident, Medical Vans
and Relief trains from Rangiya and
Alipurduar Junction, and other medi-
cal aid were rushed to the site. The
‘General Manager and other Senior
Officers of the Northeast Frontier
Railway also proceeded to the site to
supervise the relief operations.

The unaffected portions of the two
trains were despatched to their res-
pective destinations with relief en-
gines after some detentions.

Ex-gratia payments to the next of
kin of the deceased and to the injur-
ed have been arranged.

A Member of the Railway Board
flew from Delhi on the morning ot
20-9-1984 to visit the injured and the
site of accident.
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My colleague Dr. Ram Subhag
Singh, Minister of State for Railways,
would also be visiting the injured in
the hospitals at Gauhati today.
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The Additional Commissioner of
Railway Safety, Calcutta has com-
menced his statutory enquiry into
the accident.

Shri Nambiar (Tiruchirapalli): In
view of the fact that frequent ac-
cidents of this type of head-on col-
lision are taking place, an ordinary
enquiry by the departmenta] officials
will not suffice. This is a serious
accident.

Mr, Speaker: He might put the ques-
tion whether the Government is going
to appoint....

Shri Nambiar: In view of the fact
that accidents of a serious nature like
head-on collision are taking —lace, may
I know whether Government would
institute a judicial inquiry in which
non-officials also may pearticipate to
see that such accidents do not recur
in future?

Shri Sham Nath: As a matter of
fact, accidents on the Indian Railways
have been showing a downward trend.
Ag regardg this accident, the Addition-
al Commissioner of Railway Safety
is already making investigation, After
his report has been received and con-
sidered by the Commissioner and the
Railway Board, this suggestion for a
judicia] enquiry might be considered.

Shri Nambiar: In this matler, the
enquiry that is being held......

Mr. Speaker: The answer has come.
What more does he want?

Shri Nambiar: My point is this. He
ig putting the horse before the cart..
(laughter).

¥to T wvgT Sfg (TR )
S Y A !
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‘Shri Nambiar: I am sorry. He is
putting the cart before the horse.

Mr. Speaker: The hon.
should not reverse the order.

Railway

Member

Shri Nambiar: If the Additional
Commissioner of Railway Safety makes
the enquiry first, followed by the other
enquiry, the officer will set every
document in the proper order and hide
the real or important cause of the ac-
cident. That is what they always do
and that is exactly what we want to
avoid. We want a proper inquiry to
be held so that the truth may come
out of it.

Mr. Speaker: He has put the ques-
tion and the reaction of Government
has come. I cannot compel Govern-
ment to take a particular course of
action,

Shri Hem Barua (Gauhati): This
unfortunate accident took place in my
constituency.

Mr. Speaker: We are very sorry;
we all sympathise with the hon. Mem-
ber.

Shri Hem Barua: In view of the
fact that this unfortunate yccident
took place on the main line and the
main line operates on, what is known
as the interlocking svstem according
to which, whenever there is a train in
the line, the signals do not show off,
how could it be possible to have this
accident when a train was on the line
and these signals did not show off?

Shri Sham Nath: This was not an
interlocked station, Sir.

Shri Hem Barua: May 1 subniit that
it is a main line and, may I submit for
the information of the hon. Mmnister,
that on al] main lines the gystem is
interlocking system. Here also there
is an interlocking system.

Mr. Speaker: What should I say in

these circumstances? e should make
further enquiries and then write to

1153 (Ai( LSD—5.
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Shri Hem Barua: It is in my

constituency.

Mr, Speaker: That is not enough. He
may write to me that the sgmwer given
is not correct. Then 1 will call for the
answer of the hon. Minister and then
decide.

Shri S. M. Banerjee (Kanpur): I
would like to know from the hon.
Minister whether the preliminary er-
quiry has shown that this i5 not a case
of sabotage or anything like that,

Shri Sham Nath: How can we say
that? Sir, probably, it ig not: it ap-
pears to be a case of human error.
Still, we cannot say aunything unless
we get the report from the Additional
Commissioner.
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Shri Sham Nath: The question is
not very clear; probably, the hon.
Member wants to know the number of
people to whom ex-gratia payment has
been made. I have not got that “gure;
but, I think, all the people who were
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entitlay to such payment have been
given ex-gratia payment.
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it Ty T A #Y Ay ST
=1gr a1 f5 o gae 9w FRET F §
I AT T A FIT 9T 7L ?

oY AT ;. gg ar anfgT g
F9® FHE 1oAY fawfed o, I
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Shri P. C. Borooah (Sibsagar): May
I know whether the speed of trains
in the Assam section of the North-
east Frontier Railway is a little over
10 miles an hour and, it so, may I
know whether in this case the speed
was more and that is why this
accident occurred?

Shri Sham Nath: One train was
stationed at the station, while the
other train coming from the other
side collided with it. Thers was no
question of speed being more than
what it should have been, and caus-
ing by itself the accident.
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Shri P. C. Borooah: May I know
whether the average speed is only 10
miles per hour?

Shrimati Savitri Nigam (Banda):
May I know how far this is correct
that the number of the killed persors
as stated by the Minister is not cor-
rect and that, according to the num-
ber given in the various newspapers,
the number of casualties was much
more and also how far this is correct
that the driver of the train....

Mr. Speaker: She expects the Minis-
to answer how far it is correct that
the answer of the Minister is not
correct.

Shrimati Savitri Nigam: I draw the
attention of the Minister to the news-
paper report where it is stated thal
the number of casuaities is more.

Mr. Speaker: She ought 1o have pu’
it in that manner.

Shri Sham Nath: I have not seen
any newspaper report in which the
number of people killed or the num-
ber of persons injured is more than
what our report says. I am sure that
the number of people originally killed
was 9 only.

Mr. Speaker: It is 10 now. [t was in
the papers today that it has gone to
10 now.

Shri Sham Nath: Yes, Sir, it is 1P
now, 9 plus 1 who died in the hospital
Originally, it was 9 only.

it go fro wtelt (miwR): T
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Direction 115
12,40 hrs,

STATEMENT BY MEMBER UNDER
DIRECTION 115

Shri Hari Vishnu Kamath (Hoshan-
gabad): Mr. Speaker, by your leave,
Sir, under Direction 115, I wish to
point out an inaccuracy in a statement
made by the Minister of Law on the
10th of this month.

On that day, in response to a Calling
Attention Notice regarding the Elec-
tion Tribunal's verdict on the elec-
tion to the Lok Sabha from Gonda
Parliamentary constituency of Uttar
Pradesh during the genera] elections
of 1962, the Law Minister made a
statement. In reply to a question rais-
ed by me, you were kind enough to
reinforce the query I put “What
about the letter of Shri Jawaharlal
Nehru? Has any action been taken on
it?”....the Minister went on to say:

“The present Prime Minister,
who was Home Minister then, and
our late Prime Minister were ap-
prised of the allegations concern-
ing this election. I met the late
Prime Minister and informed him
myself. I went to the present
Prime Minister with the Chief
Election Commissioner. These
allegations were communicated to
both the present Prime Minister
and the late Prime Minister by
the Chief Election Commissioner
and by myself. Thereupon the late
Prime Minister had written a let-
ter informing the Chief Minister
of UP. about the serious allega-
tions which have been marle and
expressing his concern. The reply
has already been published in U.P.
by the Chief Minister... ”

Then, I asked him:

“May I request you, Sir, in view
of the gravity of the matter, to
direct the Government to lay on
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the Table of the House the letters
to which he has been referring
the letters of Shri Jawaharlal
Nehru—because I reaq from the
papers that they were laid on th2
Table of the U.P. Legislatire.”

To that, the hon. Law Minister said:

“They have already been pub-
lished.”

Then, 1 went on to say:

“Let them be laid on the Table.
We have not seen them in the
papers at all. Where have they
been published?”

and the Minister replied:

“They have been published in
all the papers.”

Sir, Since then reports date-lined
Lucknow have appeared in the press
carrying a statement attributed to
the present Chief Minister of U.P.,
that is, Shrimati Sucheta Kripalani
that no such letter is at all traceable.
I, therefore, submit that the state-
ment made by the hon. Minister of
Law on the 10th of this month was
to that extent inaccurate. Will he
kindiy clarify the matter?

The Minister of Law and Social
Security (Shri A. K. Sen): In the dis-
cussion which followed after I made
a statement on the 10th September,
1864. on the Calling Attention Notice
of Shri S. M. Banerjee regarding the
judgment of the Election Tribunal on
the election petition relating to the
Gonda Parliamentary Constituency, 1
stated as follows:

“The present Prime Minister,
who was Home Minister then, and
our late Prime Minister were
apprised of the allegations con-
cerning this election. I met the
late Prime Minister and informed
him myself. I went to the pre-
sent Prime Minister with the
Chief Election Commissioner.
These allegations were communi-
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cated to both the present Prime
Minister and the late Prime Minis-
ter by the Chief Election Commis-
sioner and by myself. Thereupon
the late Prime Minister had writ-
ten a letter informing the Chief
Minister of U.P. about the serious
allegations which have been made
and expressing his concern. The
reply has already been published
in UP. by the Chief Minister of
U.P, in which the predecessor of
the present Chief Minister had
written to our late Prime Minister
that he was very concerned him-
self and if there has been any
tampering with the election, it
must be looked into carefully and
the guilty must be punished. I
do not recollect the exact words.
The letter is there. But he said
that under the law he was advis-
ed that the forum for having this
matter determined would be the
Election Tribunal which was set
up immediately and all these al-
legations have been enquired
into.”

This gives the impression that the late
Prime Minister wrote a letter to the
Chief Minister of Uttar Pradesh about
the serious allegations made in re-
gard to the election and expressing
his concern and that the then Chiet
Minister of Uttar Pradesh replied to
that letter. I regret that there has
been an error on my part. In fact, it
was the then Chief Minister of Uttar
Pradesh who initially wrote to the
late Prime Minister informing him
about the allegations and suggesting
that the matter be examined in detail
and the late Prime Minister replied
to the Chief Minister of Uttar Pradesh
expressing distress at the allegations
and stating that he supposed that the
matter would be taken up in an
election petition.

1 am sorry for the misunderstanding
which may have been caused due to
this error.

Shri Harl Vishnu Kamath: May I
request the Minister—now that he has
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clariffied the matter—to lay on the
Table both the letters which he said
were published in all the papers but
which I have not come across? It
will be in the public interest, in the
national interest, that these letters
referred to are laid on the Table and
I am sure, Sir, you will accede to my
request. What does the Prime Mirus-
ter say?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): I do not think we will have
any objection in placing the letters on
the Table of the House.

Shri A. K. Sen: Sir, I shall lay them
in due course.

Mr. Speaker: Al] right.

Shri S, M. Banerjee (Kanpur): A
report of the Election Commission was
also . .

Mr. Speaker:
inaccuracy of the statement.
. further than that.

This was about the
Nothing

Shri S. M. Banerjee: May I know
whether the report of the Eleclion
Commission also will be made avail-
able along with those letters?

Shri A, K. Sen: No, Sir.

Shri Nath Pai (Rajapur): The
Prime Minister very promptly replied
that he will not have any objection.
This was then clarified by the dange-
rous term ‘in due course’ by the Law
Minister. May we know what exact-
ly he means by it?

Shri A. K. Sen: It is the ordinary
process by which we lay the papers
on the Table of the House.

Shri Hari Vishnu Kamath: Will it
be in this session?

Shri A, K, Sen: Yes.
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1248 hrs.

SUMMARY OF REPORT OF THE

GOVERNOR OF KERALA TO THE
PRESIDENT

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): Sir,
I beg to lay on the Table a copy of
the summary of the Report dated 8th
September, 1964 of the Governor of
Kerala to the President. [Placed in
Library. See No. LT-3198/64].

12.484 hrs.

KERALA STATE LEGISLATURE
(DELEGATION OF POWERS) BILL*

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): Sir,
on behalf of Shri Gulzarilal Nanda,
I beg to move for leave to introduce
a Bill to confer on the President the
power of the legislature of the State
of Kerala to make laws.

Mr. Speaker: The question is:

“That leave be granted to
introduce a Bill to confer on the
President the power of the le.'s-
lature of the State of Kerala n
make laws.”

The motion was adopted.

Shri Hathi: I introduce the Bill.

1249 hrs.

COMPANIES (SECOND
MENT) BILL*

AMEND-

The Minister of Planning (Shri B. R.
Bhagat): Sir, on behalf of Shri T. T.

*Published in the Gazette of India—Extraordinary—Part II, sectiod 7.41:¢d 219
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under Direction 115
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Krishnamachari, I beg to move for
leave to introduce a Bill further to
amend the Companies Act, 1956.

Mr. Speaker: The questicrn is:

“That leave be granted to
introduce a Bill further to amend
the Companies Act, 1956.”

The motion was adopted.

Shri B. R. Bhagat: I introduce the
Bill.

12. 50 hrs,
BUSINESS ADVISORY COMMITTEE

THIRTIETH REPORT

~The Minister of Communications
and Parliamentary Affairs (Shri Satya
Narayan Sinha): I beg to move:

“That this House agrees with
the Thirtieth Report of the Busi-
ness Advisory Committes present-
ed to the House onthe 18th Sep-
tember, 1964.”.

Mr. Speaker: Motion moved:

“That this House agrees with
the Thirtieth Report of the Busi-
ness Advisory Committee pre-
sented to the House on the 18th
September, 1964.”

Shrimati Renu Chakravartty (Bar-
rackpore): May I konw when and fovr
how long the discussion on the in-
ternational situation would take place?
Will it start on Friday and go on for
2-1/2 hours on that day?

Mr. Speaker: It wil] start on Fri-
day ang continue on Monday.

Shri U. M. Trivedi (Mandsaur): The
time allotted for the Prevention of
Food Adulteration (Amendment) Bill
is only 5 hours. This Bill is of a very
controversial nature. It also covers &
vast subject, and we took long hours

Amendment) Bill
in the Joint Committee also to discuss
it. This Bill is a very vita! one, and
I think that at least 10 hours must
be allotted for the discussion of this
Bill. I was not called to the Business
Advisory Committee meeting, and I
had received no intimation about it.
Otherwise, I would have raised this
point in the committee meeting itself.

L
Mr. Speaker: Was not any Member
from his group present?

Shri U. M. Trivedi: No.

Shri Nath Pai (Rajapur): May I
also second his plea for extension of
time, because adulteration has as-
sumed such dangerous proportions
that one does not know what is not
adulterated in this country? Today’s
newspapers say that even lipsticks
are not safe and arsenic is mixed
with them.

Mr, Speaker: The hon. Member is
safe, so far as that is concerned.

Shrimati Renu Chakravartty: He is
speaking on behalf of the fairer sex.

Shri Nath Pai: In view o; that, I
would like the hon. Minister of Parlia-
mentary Affairs to sce whether for
this very vital subject, from which
all of us are not particularly safe, he
could not think of extending the time?

Shri Satya Narayan Sinha: Sir, you
were presiding over the meeting, and
we discussed all these things there,
particularly about the Prevention of
Food Adulteration (Amendment) Bill;
some hon. Members had suggested
some very drastic amendment such
as that of providing for capital punish-
ment for the offenders under this
legislation.

Shri Hari Vishnu Kamath (Hoshan-
gabad): That will come up in the
House.

Shri Satya Narayan Sinha: Having
taken into account all those things
we decided upon the time But, ag you
know, the time at our disposal in this
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sesgion ig very small, Today, we have
already spent one hour on other mat-
ters, and this kind of thing happens
maore often than not. Therefore, I am
afraid it may not be possible to ex-
tend the time. As for the House being
extended, we cannot do that also.
We have decided that only important
and very urgent Bills and matters
should be taken up. Unless the House
is prepared to sit for late hours, it may
not be possible to give more time.

=Y wiiwTcaTe AT (F1eT) - G
foqo #t a7 7T ¥ faw ¥ away
@ T g

it weq Averaw fag ¢ (A F27 F
V6 aff |vr?

Mr. Speaker: I would suggest to the
hon. Members that let us have the
motion ag it is. The House has autho-
rity, and when we proceed with the
Bill if we feel that the time ought to
be extended, we can do it

Shri Satya Narayan Sinha: This will
not stand in the way of that.

Mr. Speaker: The question is:

“That this House agrees with
the Thirtieth Report of the Busi-
ness Advisory Committee pre-
sented to the House on the 18th
September, 1964.”

The motion was adopted,

1255 hrs.
COMPANIES (AMENDMENT) BILL

‘The Minister of Planning (Shri B. R.
Bbagat): I beg to move:*

“That the Bill further t¢ amend
the Companies Act, 1956, be taken
into consideration”.
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I rise to move for the consideration
of the Companies (Amendment) Bill,
1964, which was introduced in this
House on the 7th September

As you are aware, this Bil! seeks to
replace the Ordinance whica w2s pro-
mulgated by the President on the 5tb
July last with a view to giving tem-
porary protection against victimization
ot the employees of any company
during the course of the investigation
of ils affairs, true ownership and other
related matters or during the pen-
dency of any proceedings against any
managerial personnel of that company
before the tribunal constituted by
Government under section 10A of the
Companies Act.

1t has been our experience that in-
vestigations of the affairs, true owner-
ship and other related matters of com~
panies under the provisions of sections
235, 237, 239, 247, 248 and 249 of the
Companies Act cannot be effectively
conducted unless there is full dis-
closure by their employees of factual
information in regard to various mat-
ters to be scrutinised by the Inspectors
appointed by Government. The em-
ployees are normally expected to
turnish all the relevant information to
Inspectors but more often than not,
they are reluctant to disclose the full
facts for fear of victimization by their
employers. The attention of Govern-
ment was pointedly drawn o  this
issue in connection with the current
investigations into the affairs of cer-
tain companies where the Inspector
had to face serious difficulties on ac-
count of the hesitation of the emplo-
yees to give the required information
to him for fear of disciplinary action
by their employers. Similar difficul-
ties were also anticipated in connec-
tion with collection of facts by Gov-
ernment for referring to the tribunal
under section 388B of the Companies
Act, cases of fraud, misfeasance etc.
against, the managerial personnel of
the company.

‘Moved with the recommendation of the President.
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There was no provision in the Com-

Paniés Act to meet such an eventuality,

and as it was apprehended that some

of the companies whose affairs were
under investigation might take action
against their employees if they dis-
closed full information to the Inspec-
tors, Government considered the mat-
ter carefully and felt that an amend-
ment of the Companies Act in order
to provide some measure of protection
to the employees of such companies
was a matter of extreme urgency.

Accordingly, Government promulgat-

ed an ordinance as has already been

stated by me at the outset.

The amendment of the Companies
Act which the Bill seeks to effect is
by way of introducing a new provi-
sion known as section 635B which pro-
vides inter alia that if during the
course of investigation by an Inspec-
tor or during the pendency of any
proceedings before the Tribunal a
company proposes to discharge, dis-
miss or otherwise punish any emplo-
yee, the company shall send to the
Company Law Board previous intima-
tion in writing of the action proposed
against the employee, and if the Com-
pany Law Board has any objection
thereto, it shall send notice of objec-
tion in writing to the company. If,
however, the company does not receive
within thirty days of the sending of
the previous intimation of the action
proposed, any notice of the objection
from the Company Law Board, then
the company may take the proposed
action against the employee. If the
company is dissatisfied with the objec-
tion raised by the Company Law
Board, it may within thirty days of
the receipt of the notice of the objec-
tion prefer an appeal to the Tribunal
and the decision of the Tribunal on
such appeal will be binding on the
Company Law Board as well as on
the company.

I need hardly say that the scope
of this Bill is very limited, and I have
little doubt that it will find ready
acceptance by the House. T may as-
sure the House that the question of
the Company Law Board objecting to
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the action proposed to be taken by &
company against any of its employees.
will arise only where in the opinion.
of the Board the reason for the pro-
posed action against the employee
concerned might be on account of the
disclosure by him to the Inspector or-
any other officer of Government of
information relating to the affairs of
the company. Even where the Com-
pany Law Board raises any objection
to the action proposed to be taken
by a company, body or person concern-
ed, the latter has a right to prefer
an appeal to the Tribunal and the de-
cision of the Tribunal on such appeal

shall be binding on the Company Law
Board.

With these words, I move that the

Bill be taken into consideration and
be passed.

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Companies Act, 1956, be taken
into consideration.”

Shri N, Dandeker (Gonda): I have
the honour to move the amendments

which I have given notice of jointly
with Shri M. R. Masani. . .

Mr, Speaker: Amendments could be
moved later on.

Shri Dandeker: As you please.

Mr. Speaker: Now, he might make

his comments in the general discus-
sion.

Shri N. Dandeker: Generally, I am
in support of the principles of the Bill
and the protection that it seeks to
give to the employees of companies
whose affairs are either under inves-
tigation or against whom proceedings
are pending, as the hon. Minister has
stated just now. I shall speak on one
or two small points later on.

Mr. Speaker: He can also make a
brief reference to the provisions where
he wants to make an amendment.
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Shri N, Dandekar: I am not familiar
with the procedure yet, and that was
why I thought that I had to speak
about the amendments later.

13 hrs.

There are, Sir, two or three matters
concerning which T feel it is necessary
to move amendments. The main pur-
pose is clear enough, that employees
of companies who are in a position to
give information to investigating ins-
pectors or to tribunals in proceedings
under Chapter IV of Part VI of the
Act ought to have protection so that
they may feel free to give out such
information as they may be aware of
or may be in their possession. But
the difficulty about this kind of over-
all protection is that we have also to
take into consideration the fact that
there are not merely “informants” but
also informers. This is one of the
great difficulties in matters of this
kind, that while giving protection to
genuine informants, protection is also
unwittingly given to what may be
called informers who, of course, are
quite a menace, whom nobody wants
to countenance or protect. The fact
is that genuine informants need pro-
tection from bad managements of
companies who might prejudice their
employment and might, therefore, pre-
judice the investigation. On the other
hand, reasonabl+ 2ood employers ought
not to be s ted to victimisation
by informers, because this is a breed
which unf>rtunately alsa exists in
considerable numbers.

After giving a good deal of thought
to this matter, agreeing with the
general principles, the purposes of the
amendments which I shall move later
are these. First of all, I think it is
necessary to define with some preci-
sion as to when exactly the proceed-
ings can be said to have commenced,
and when exactly investigations can
be said to have commenced. Second-
ly, it is necessary with some precision
to state when exactly investigaticns
and proceedings have come to an
end, so that it is clear both to the
employers as well as to the employees
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that the period of protection is a speci-
fic period commencing from a parti-
cular point of time and ending at a
particular point of time.

The second principle in the amend-
ments 1 shall be proposing is concern-
ed with limitation of the duration of
this kind of moratorium on disci-
plinary action against employees.
This House has on many occasions and
on many other matters always expres-
sed the view that investigations and
proceedings or action resulting from
investigations must be expeditious.
From this particular point of view as
well, I feel that the general situation
of freezing everybody into his job
which is necessary in principle ought,
nevertheless, to have a limit as to
duration. One of the amendments I
have given notice of is concerned with
pufting an overall limit to this mora-
torium or embargo on disciplinary
action against employees.

Otherwise, the only other comment
I have in general about the Bill is this.
[ said the other day that one of the
characteristics of legislation of late
has been the ousting of the jurisdic-
tion of courts and the conferring of
tremendous powers upon execttive
bodies and tribunals. Here in this
particular case, sub-section (4) of the
proposcd new section to be inserted
in the Act, says that the orders of
the tribunals on such appeal shall be
final and binding. This is an example
of the ousting of the rule of law. 1
submit there is no justification for con-
tinuing legislation of that kind where
jurisdiction of courts is ousted, the rule
of law is ousted, and we will have
powers delegated virtually to what are
executive or semi-executive-cum-judi-
cial tribunals. Here the point of prin-
ciple I have raised is this that I do
not think carte blanche powers of that
kind, from which the subject has
no right of appeal to an independent
judiciary, ought to be given
in punitive legislation of this kind.

Subject to these comments, I am
generally in favour and in support
of this measure. At the appropriate
stage, I shall move my amendments.
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Shri Prabhat Kar (Hooghly): As
the hon. Minister has stated, this Bill
is for a limited purpose, 1 support it
as far as it goes. But I find that the
provisiong in the Bill fall short of the
main object of the Bill. The state-
ment of objects and reasons says that
‘investigations of the affairs, true
ownership and other related matters
of companies cannot be effectively
conducted unless there is full disclo-
sure by their employees of factual
information in regard to various mat-
ters to be scrutinised by the Inspectors
appointed by the Central Govern-
ment’. Here is a categorical statement
that any inquiries that might be made
may be completely frustrated unless
the co-operation,—and co-operation
without fear of victimisation—c{ the
employees was forthcoming.

The purpose of giving protection is
to see that the investigator is in a
position to be in possession of facts
about the inquiry he is making. It is
common knowledge, that considering
the unemployment situation in the
country, many of the employees arc
forced to conceal things or are no!
strong enough to give out various
things, being afraid of losing their
jobs. It is the practice of the mono-
polists with the power of the money
they have at their hands to keep in
control this honest section of people
who otherwise would have come out
and given full facts to the inquiring
officer. Unless protection is granted
to this section of employees, any
inquiry will be completely frustrated.

‘What is being done here? It is a
temporary protection sought to be
granted. It has got its limitations.
An employee gives out a fact. After
that, the inquiry is over, The com-
pany may be found to have commit-
ted a breach and for that it may be
punished, to that extent. Shri Dande-
ker wanted g specific period of pro-
tection, commencing at a particular
point of time and ending at a parti-
cular point of time. After that period
fe Over. after the inquiry as a result
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of which the company was punished
is over, after the procdedings are
over, the company is free to discharge
that man—for his having helped the
inquiry officer. That right is being
granted under this amendment, '

What is the intention? The intention
is to see that the inormation comes
and must come in such a way that
the person giving the information gives
it very nicely—Shri Dandekar has put
in two words ‘informant’ and ‘in-
former’—and he is protected. The
genuineness of the information was
also referred to. All these things have
got specific meanings in relation to
the inJormation so far as the employer
and the employee are concerned. It is
just not a word to be understood in
the context of the specific dictionary
meaning. It has got a specific con-
notation in relation to labour rela-
tions.

Today what happens? There is the
Industrial Disputes Act, where ‘work-
man’ has also been defined. Today
looking into the present state of
affairs, the provision, the remedy un-
der the Induystrial Disputes Act could
not be made applicable in the case
of an employee who is supposed to
be an officer, a departmental-in-
charge or sectional-in-charge, who
will be the person who will be in the
know of everything, if he draws an
emolument of over Rs. 500. So, the
union cannot protect him, These are
the persons who really are afraid of
losing their jobs. They cannot come
forward, and no protection is given
to this kind of employees who will
be most helpfu] in this sort of en-
quiry. Once the enquiry is over, these
persons can be dismissed or discharg-
ed, and nothing can be done. That
is exactly the protection that hag been
given, because it is said that during
the pendency of the enquiry, before
they can be dismissed or discharged,
the company must write to the Com-
pany Law Administration,

1 wag rather sorry to find a defen-
sive stalement made by the Minister,



2787 Companies

assuring the company managements,
the big capitalists, that the Company
Law Administration will not interfere
with their right to deal with the em-
Ployees in any manner they like. He
made it quite clear that the Company
Law  Administration will interfere
only where it is satisfied that the dis-
missal is due to the information given
to the enquiry officer. You know its
importance in any legal proceedings,
because the dismissal will be couched
in such a manner that it will be very
difficult for a third party to fing out
what the real reason is.

So far as the ordinary employees
are concerned, no doubt their union
will agitate, and it will not be such
an easy job for the employer o dis-
miss them.

Shri B. R. Bhagat: You have ans-
wered your own question.

Shri Prabhat Kar: But this section
of the employees are not covered by
the Industrial Disputes Act. Generally,
they are doing ordinary clerical jobs,
but with honoured positions and emo-
luments of Rs. 600 to Rs. 700. Thesc
are the persons who will be very help-
ful in this type of enquiry, and they
will be left at the mercy of the em-
ployer. Being apprehensive, quite
rightly, that the protection is only
limited to the period of the enquiry,
they will never come forward. because
there is no protection thereafter, after
the enquiry is over. It is wishful think.
ing on the part of the Ministry that
they will be able to find out the
malpractices by these enquiries, with
only this much of protection to the
employees. Their intention can never
be realised,

I may here give one or two ex-
amples. This Parliament discussed the
Vivian Bose Commission’s report, and
while speaking on the report, T
pointed out certain things. We had
made charges against Dalmia who
was owning the Bharat Bank, and we
had sent a memorandum to the Gov-
ernor of the Reserve Bank in 1949-50.
Having failed to secure justice, we
sent a memorandum to the AICC
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which was meeting at that time. In
my speech I quoted paragraphs from
the Vivian Bose Commission’s report
to show that all the things that we
had enumerated in our memorandum
in 1949-50 had come out to be true,
but because steps were not taken in
time, the Bharat Bank has gone into
liquidation, and 700 employees are
moving in the streets because of the
malpractices of one section of the em-
ployers, .So, today if you want to take
steps, you have to give them im-
munity. They are giving information
to the Government, to the inspector,
it is an information given in complete
secrecy, and if you cannot protect
them for all time to come, instead of
giving this temporary protection dur-
ing the pendency of the enquiry, it is
not going to help.

I may give another example. To-
day, so many cases have been filed
against H. D. Mundhra for contraven-
tion of Foreign Exchange Regulations.
This has come about by the action of
the employees. Representations were
made, and a memorandum was sent
to the Governor of the Reserve Bank
as early as 1955-56 but no steps were
taken, but because Mundhra wanted
to have a deal with the public sector
and it was found out what type of
industrinlist or business magnate he
was, today you find so many cases
going on against him. So, if the Gov-
ernment is serious about the fulfil-
ment of its objective, if it wants that
the investigations should be properly
conducted so that the misdeed?, and
malpractices are found out, this pro-
tection“fust be given to the em-
ployees not temporarily, but perma-
nently.

So far as the companies are con-
cerned, there is going to be no h§rm,
beause the information will be given
in secrecy, in private correspondence
or in personal talk with the .inspector
or other officers; it is not going to be
publicised, and therefore, it cannot
create any difficulties for the company.

So, as I said in the beginning, the
Bill is for a limiteq purpose, no
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doubt, but this limited purpose will
not serve the main objective. It is
good so far ag it goes, and I support it,
but Government must encourage in-
formation being given, instead of mak-
ing defensive statements assuring the
companies that they will not be in-
terfered with, because it is for an im-
portant purpose. It is not only for an
important purpose, it is for.-a national
purpose, because it will do .good to
the people.

Companies

So, full protection must be guaran-
teed to the setion of employees I re-
ferred to, who will give information
to the enquiry officer.

With these
Bill.

Shri Heda (Nizamabad): I am glad
to note that the Bill has got support
from all sections of the House. It
was gratifying to find that even the
spokesman of the Swatantra Party
has given his support, though from the
latter part of hig speech and the
amendments that he is moving, it is
quite clear that the support is quali-
fied.

words, I support the

The urgency of this legislation or
these powers taken by the Govern-
ment, is clear from the fact that it was
promulgated through anp ordinance on
5th July, 1964. Two and a half months
have elapsed. I had made a plea on
an earlier occasion that when there
is an adequate time lag between pro-
mulgation of an ordinance ang the
Bill coming before the House, it would
be good if the Minister gave data to
the House by which we could find
out how beneficially the legislation or
the powers taken by Government had
been used, or had become helpful to
them. If such information is given,
though it may not be full or ex-
haustive, the need of the Bill would
be clear, and no more arguments
would be required.

I find that Government generally
takes powers, but having taken the
power, does not use it fully. Many
a time it has been our experience
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that Government have taken vast
powers, but those powers are not used
in the interests of the nation, in dis-
charging their duty towards the
country. .

13.20 hrs.

[MR. DEPUTY SPEAKER in the Chair]

We feel that taking powers is more
a matter of formality. Why do I say
so? It is like this: Even under the ex-
isting law, Government have got vast
powers. We fee] that these powers are
not being used. Itislike arich woman,
having g large quantity of jewellery
in the locker in her possession, visit-
ing the jeweller’s shop every week and
purchasing more pieces of jewellery,
knowing that they may not be used at
all or they may be used rarely. Just
like her, the Government come for-
ward and go on taking the power and
do not use it.

When they take the power they
should take the precaution that they
can use the power adequately and
fully. They should see that no lacuna
is left or not loopholes are left. When
they exercise that power, some other
consideration comes in and they say:
this we cannot do or that we cannot
do ang therefore action could not be
taken, Even here what Government is
doing is also half-hearted in the sense
that it is not an appeal to the con-
science of the employees to become
bold and give information; it has not
made them aware of their responsi-
bilities towards the nation in disclos-
ing facts and thereby helping the na-
tion. There are two lacunae which T
submit for the hon. Minister’s consi-
deration.

Firstly, I do not think that while
the investigation is going on any
company or any management will go
to the Company Law Board with the
plea that they would like to take such
and such action against so and so
employee. They are very intelligent
people. They will first try to find the
mind of the Company Law Board and
if they feel that it is not feasible they
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will not approach it at all; they will
keep quiet. And when, the enquiry or
investigation is over and when they
become masters again, they might
take action and there is no protection
to the employee at this stage. The
employee is thinking of his own life
and he is not thinking of a month or
six months period in which the in-
vestigation or enquiry will be going
on. He would be thinking of his life,
particularly in the present hard times
when any employment is not so handy.
when unemployment looms large on
thousands and thousands of educated
persons.

Secondly, in the private service al-
ready there is no security of service.
‘Therefore, I do not think that govern-
ment can do it by this type of legis-
lation. Some assurance should be given
by the Minister that if any employee
is victimised at any stage because he
hearq the cal] of his conscience and
tried to help the Government or en-
quiry or investigation and therefore
at some stage or the other, maybe.
after a year or two years or five
years he is victimised, then he should
be provided with some alternative job.
We have got so many public sector
projects, In fact Government itself is
coming in the field as one of the big
employers in the corporate sector.
Some assurance that the interests of
employees who help in finding out the
black sheep will be kept in view,
'should be given. If that is done they
will not be so apprehensive of his
future in these hard days when em-
ployment is not so handy or opportn-
nities are not so adequate.

Shri Dandekar referred to one fac-
tor. He has stated that the tribunal’s
decision was made final and thereby
we have taken away the jurisdiction
of the courts. This means depriving
a company or a private employer
from approaching the judiciary and
getting justice. T was also feeling on
these lines for many years but my
own experience is that the private
sector is very happy with the tribu-
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nals! In fact they feel rather that in-
stead of going to the courts, it is bet-
ter to settle matters with the tribunals
or even at earlier stages. They fecl
so and in a number of cases such as
Income-tax and other cases too. There-
fore, I do not think there wil] be an:
real and.valid objection from any
company or individual to this provi-
sion. By experience hardly we will
fee] that here was a case where he
could have gone to the High Court or
even to the Supreme Court.

As 1 stateg earlier, the responsibi-
ity of the employees had not been
stressed. The Bill is more or less an
appeal to the conscience to volunta-
rily come forward and offer informa-
tion and help in the investigation.
There should have been some provi-
sion by which he would have been
made aware 0! his responsibilities and
there should be some provision so that
he is assured that his interests would
be safe and security of service would
be safe, not in the same company be-
cause it will be difficult for him to
work in the same company under the
same management even ! he is given
the same pay and all that If some-
thing of this type is done, then alone
the object of this Bill will be achiev-

Again_ in the end, T say this. When-
ever such a legislation comes, which
is based upon promulgation of an ordi-
nance and when there is a good time-
lag between its promulgation and
passing by this House, in such cases
the benefits that accrued and the ad-
vantages that the Government got
should be mentioned; some idea about
them should be given saying: this
ordinance was promulgated nn such
and such date and since then we got
these benefits or it helped us in this
way and so on. With (hese remarks 1
fully support the Bill.
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TEHT qaws ag g & fF i for aw
aHA F1 GfeT T@r 97 gFar § 6%
I qS IT ATGHT B FAH67T A7 FHelT
tmdw e # o a9 &S gl
§ o o &1 e wEw 97 g @,
§ Ieifw 439 3 FT a1 fhet WR
TAFT ¥ MET 9T W ST FT T8
FT gF9 & & A9 faT a s 7 9w
sy arfw 3 famr wr faremm e &
AT @F | SR FEHT A7 SIS rE-
FUT XA FAT & WX g & o g7 g
frerer @ & S¥ T F E
qw frrerr SrEd &), . Frat fesgeer
F gy gfte FT gEAT § AT q@h )
ST FHAT SUF §F ¥ § AT & I 9w
QT F frere awdt & | F awar g
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fF o @ wiiw v F Agw
et w1 W fear s wfed
Jewr mfese @ wf AfF ag
fosgaer & a9 FT AT FT FF,
TR ATE § 97 81 #ar ¢ feeA

F 919 A7 FT Fg G (F {fF qarq 7@
oTAT 8, §9 ATy I fAwTer AgY s
e | T8 aT  F AfUwR g
(wagT) 1 9 2 T 39> vfa www
fear mar £ 1 o) Az feswme & aw
TN FTAT ST @ A1 G FE N
& & w9 gfw w2
o g1 & FroAr gT F7 awr §
for e & Ffgeface A9 T gFar d,
I T F AT T WY [T FA H
afaFc faar 9T TfEd 91 ) W
FOAT AT QS A FAT S fF Y FIOr
faermm & 5 #1 ate & f/t weige
1 fosrar S wwar 1, fet ST #
fagreT o1 gFwar £ ar e s
e 3 WX 99T 95 AT wEAA
g AT T89S faes ST iy e
FI FT FIE AR TG QAT | FFA
AT AT T qoHE I9F ¢ w1
AR FFIF, AT IS HraoTw I F@T
g @ TR ¥ 91| whe FH FT
TETGAT AT § 5 Tg Fegaer & aray
ST FHAT § H SO A S I e
&HAT BT £ a1 7 S a7 aw ¥ fog
& AT SR 9w qF TS 99
T A 1 FfeT S AR R i
FM FT FHToT g 1 o 3=
T Far SEwwE (awer) war 3 7
A F T § A T B FEIC
R e e §f 7 e £,
T AT T I WG a0 97 T § |
TE A ATAA HET T, T 7% gy
I T qF A I ) fre
& wFm w6 39 T a8 St
& a7 T WI% 39T grm, g W e
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@ gvm, W S oy £ ag S99
FHAR Y fAFT a0 & | A AAGT.
g, A FTAR &, 9 FE O wov TG
FT TFAT AT g oy oY i
73, fag =9 & frdwe o ar fRt
Y FTO & W =1 Hivefree (gefafa)
frerer @t £ 1 Sifw g it fafeee
St & ¥ dfrefael  (ohfit) ¥
FFEE (ywia) § & F9ifE 99 qr
M i ¥ g F o § =
Ty ¥ S T g §, Aafw W
%y & fr #1% FEeEE 7 #, WK
Hfefrez # o Feme &1 98
fagrerr sear £, fAw A Qo
Iy & FgA1 WA g 5 owmEd
(TerFma) & i@ W AwgQ #
TR (FTew) faar Smr afed |

TH fAe FT e /A AW -
¥ gt aqear g 6 fre ave & fadr
g #Y fawer 9T sFAT & 1 0F
AGE FT 39 MR 9 e fear man
f 9 gfram & a7 T T @rg @,
fwiie & f@g 1w ag a7 91 1 ¥fFA
|fF 5@ R ax g frwmen /& e
FHAT R, T AT IGH! FAFTAT FT ZHA
B a T @ T | 99 g9 ¥ Sg A
T FYST ST AT W | I qg A
ST AT AT FAIT A FAFT THST HT BT
TrER G W AT § | 9@ 99 § FwsT
fAFeT Y 39 HTUTR 9T I9wT 9He femr
Tt f S g Feer A frar a7 a7
aga faeamar f sg = wE @
Afem SaT FrdaAars 78 gf) sefigad
T & ot a7 mar A awi @ IE9F
TF & e A8 gun | W19 ¥ fF st
Frr frer #7 7 AL a1 | 9fF gE
T @rd ft, T oA # g &
TET &g FT Iuw! e fgr v o
o W g Fg FI 39 FEA 1 fAErar
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o FaT @ for { T (aeeT)
¥ g AN AR e fr o
faafaga fear 4, sfgwikdi & om
AR AT FrAT §, 9 A F@T
AT @ w= & 7% 9 Nfeg (I3W)
T &, e gag ¥ = fasrar srar
g 9% 7 gr 3 fF gEw i
WEE AT A | @ AR & FgAT Wgan ¢
e gt a9 oI & g wde v
sfaea Tar 8, Fgt A (")
F forg o1 oo &7 strfaesr st @At
fed | W FFAT A7 G W FeAT
faeft Fee 1 frrebrerr =7g av wog
# &% g1 f@ fr ag fosmaw &
ATHA AT FT HAA FT &F |

FTA FT I &Y 9T 5 A
TR St ey F ag ARG Afae
Ffarz owm W, g9 w4 s
garg fsaz e 39 38 & =wmA
& o FET, AT AR FT 9T

= frwratager (Mesr) T @
aTeT & o a8 W Sy @ fF ag wwe
3?

N T FWT AR &, AL AR
& T Iy &

Shri V. B. Gandhi (Bombay Cent-
ral South): Mr. Deputy-Speaker, Sir,
it seems to be the view of the Govern-

ment that they are not able to obtain
full disclosure by the employees of
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companies whose affairs are under
investigation: the  disclosure of
factual information. It is

h

therefore, the proposal of the Govern-
ment that there should be a provision
in the Companies Act to the effect that
during the pendency of any investiga-
tion and also during the pendency of
any proceedings before the tribunal,
the company will not take any action
such as discharging an employee or
punishing an employee, whether by
dismissal, reduction in rank or other-
wise.
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We can have no objection to sup-
porting this Bill as far as it goes, but
it does no go far enough. I do
not think that this Bill, the
way in which it is framed here
and offered to us, is the right re-
medy for the difficulties that Govern-
ment are experiencing in fhe matter
of obtaining disclosure of full infor-
ation, What is the object of this Bill?
It is to provide some kind of a tempo-
rary protection against victimisation
by the employers in case the emplo-
yees disclose to the inspector, infor-
mation which is not in the interests of-
the empléyers. In the first place,
if at all there is to be any idea
of giving any kind of protection,
that protection cannot be worth
much if it is only going to be
temporary. It must be permanent.
I cannot conceive of any scheme under
which a permanent protection can be
granted to any employee. Therefore,
there is a real difficulty as to what ac-
tion Government can really take.

! gwR AT woAT@ . (FAW)
IqTEqET WENEH, 9N ¥ AT A

Mr. Deputy-Speaker:
being rung—now there
He may continue.

The bell is
is quorum.

Shri V. B. Gandhi: In my view, the
kind of protection that is being offered
to the employees is not going to
be very helpful. It is not going to help
the employees because, after all, they
will be constantly thinking of what is
likely to happen to them when the
protection is lifted and when the em-
ployers have a chance to deal with
them for their disloyalty, if it is con-
sidered as disloyalty in the view of
the employer. Therefore, as T said,
I personally do not find any way in
which both the things can be met; it
is not practical.

The former speaker who preceded
me has referred to this point very
pointedly. I was expecting to find
some kind of a scheme properly made
out in the speech of the Minister as
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to what kind of temporary protection
this is going to be.. To repeat, I do
not think, knowing human nature as
we do, that this kind of temporary
offer of protection is going to enthuse
the employees. It is only natural that
‘their reluctance is going to continue
and they will still be having ihe fear
‘of victimisation after the protection is
Over.

It is not as if there is not enough
‘provision in the Act itself to bring out
a fuller disclosure of information in
the cases of companies whose affairs
are under investigation. There is,
for instance, a provision in Section
240, which says:

“It shall be the duty of all offi-
cers and other employees and
.agents of the company....

(a) to produce to an inspector all
books and papers of, or relat-
ing to, the company....” etc.

It further says: that it shall also be
their duty “otherwise to give to the
inspector all assistance in connection
‘with the investigation”. The inspec-
tor also has the authority to examine
on oath any of the persons referred
to in sub-section (1). The inspector
also can declare the failure and make
wun application to the court to hold an
enquiry, if he <o decides. There is
also provision o[ punishment for dis-
obeying an order of the court and the
inspector. That punishment can be
imprisonment or fine or both. These
are all fairly adequate provisions
which should be properly utilised.

If any person fails without reason-
able cause to produce to an inspector
any book or paper, the inspector may
make an application to the court to
hold an enquiry into the case. Then,
there is section 240A, which was only
recently incorporated in the Act in
1960. That section provides that the
inspector has authority for seizure of
documents. The inspector can make
an application to the magistrate for
an order for seizure of books and

1153 (Ai) LSD—G.
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Papers, enter a place, search a piace
and also seize books. These are all
powers which are quite adequate if
they are properly utilised.

As I said, the Bill presents a dilem-
ma that the protection proposed is
only going to be temporary and noth-
ing short of permanent protection is
going to be of much attraction to the
employees. As I said, even though
I am not very enthusiastic about the
present proposals, I suport the Bill so
far as it goes.

Shri Umanath. (Pudukkottai): Mr.
Deputy-Speaker, Sir, this Bill is pur-
ported to protect employees coming
forward to disclose information from
any act of victimisation by the com-
panies whose affairs are being investi-
gated by the inspectors under the
Companies Act. The aim is laudable.
But the provisions in the Bill show
that the Government is not at all
serious about protecting the employ-
ees, in fact,

First of all, the Bill makes it ciear
that the protection is limited to the
duration of the pendency only. The
Bill disowns 7all responsibility to
protect the employee, if he is victi-
mised after the investigation is com-
pleted. In view of this position, if
any employee, innocently relying on
the strength of the provisions of this
Bill, discloses any information, first
of all he will be black-listeq for life.
The management will lie low and the
moment the pendency is over they
will pounce on the employee with all
fury and dispense with him under one
pretext or another. And, pretext is
a commodity which is never in short-
age as far as our country is concern-
ed. At that time, the helpless em-
ployee will be like a mouse in the
paws of a lion while the Government
will be simply looking on.

This has been my experience, as a
trade unionist, in the field of indus-
trial relations, where a ban on action
against employees was conferred by
the Industrial Disputes Act during
the pendency of any dispute before
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[Shri Umanath])

a Tribunal. There it is @ question of
a worker having to face it inevitably
in defence of his union and his de-
mand. But here it is meant to attract
voluntary disclosure of informetion by
the employees. Let me make it clear
that no employee or officer would bar-
gain for this fate. Let not the Gov-
ernment strike a snake and leave it;
if you strike, then strike it to the
finish.

The so-called provisions of pro-
tection even during pendency are il-
lusory, because if we read section
635-B(b) (i) and (ii) it says:

‘“(a) during the course of any m-
vestigation hd

(b) during the pendency of any
proceeding against any per-
son concerned in the conduct
of and management of the aff-
airs of a company under Chap-
ter IV A of Part VI,

such company, body or person
proposes—

(i), to dischargg, or

(ii) to punish, whether by dis-~
missal, removal, reduction
in rank or otherwise.”

What it seeks to prevent is “actions
by way of punishment”, Actions
which are not by way of punishment
fall outside the purview of this clause.
There are thousand and one ways in
which the workers can be victimised
and yet escape the provisions in this
clause. For example, a management
can suspend an employee pending a
domestic enquiry. The courts have
invariably held that such suspension
pending enquiry is fiot a punishment
and cannot be interfered with. The
action that may be proposed after the
enquiry alone constituted punishment.
Under these circumstances, the com-
pany can keep an employee under in-
definite suspension under the plea of
pendency of enquiry, thus subjecting
him to semi-starvation end demorali-
sation, and yet escape the provisions
of this Bill saying that the question
of punishment or no punishment would
arise only on the compietion of the
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domestic enquiry, which they would
purposely prolong. They can effect
transfer of such employees to far off
places and from place to place, not as
a measure of punishment but under
the pretext of administrative reasons.
The purpose of victimisation would be:
successfully served, and yet there is
np provision in this Bill to protect the
employee.

Shri Himatsingka: The (ndustrial
Disputes Act will give them protec-
tion.

Shri Umanath: I will come to that.
The employee can be overlooked in
the matter of promotions, not as a
punishment but under the false plea
of unsuitability, and yet the provi-
sions of this Bill will not be attracted.
Lastly, he can be retrenched, not as a
measure of punishment but on some
false plea of administrative require-
ment and yet the provisions of this
Bill will not protect him.

It may be said that the Industrial
Disputes Act lays down the principle
“last come first go” and that the con-
cerned employee has remedy. But let
it be remembered, Sir, that it can-
not be raised as a dispute under the
Industrial Disputes Act if a union
does not take it up—it must be collec-
tive and no individual ¢ n take it up.
Large sections of emplovees and offi~
cers who possess the facts required
by the inspectors have no unions and
as such they will be condemned once
for all, even if the retrenchment is
illegal. Even if they have legal re-
medy it will mean a long time to
get through the dispute. It will mean
unemployment and poverty for the
duration and legal expenses, all of
which such employees will never bar-
gain for.

All this can happen during the pen-
dency of the investigation under the
Companies Act, and this Bill permits
all these actions of victfmisation since
they fall beyond the purvew of the
word ‘punishment’ specified in the Bill,
and yet the Government wants us to
believe that the Bill seeks to protect
the employees
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If the Government were not aware
of these methods of victimisation at
the time of drafting of the Bill, they
could have consulted the represeata-
tives of central trade unions in this
ocountry, who are in the know of
things, and taken them into confidence.
By this conduct, the Government has
turned its so-called appeals for
labour co-operation into a sheer farce.

Replying to the No-confidence Mo-
tion, the Prime Minister declared that
his Government stands for extending
benefits of their socialism to the
weaker sections, namely, workers,
peasants and middle class. Yet his
Government is nof prepared to ex-
tend even the benefit of consultation
to the employees even in a matter,
which they proclaim, is meant to oro-
tect them from victimisation. Is it
not clear from this that the Prime
Minister’s declaration has been de-
magogy pure and simple?  Perhaps
this Bill is meant to be a jewel in
their crown rather than real protec-
tion to employees. But let it be rea-
lised that it is artificial diamond and
is bound to lose its lustre before long.

Shri P. C. Borooah (Sibsagar): Mr.
Deputy-Speaker, Sir, the purport of
this Bill is the insertion of section
635B in the Companies Act, ~ 1956.
The purpose of this section is to give
protection to employees having in-
formation about company’s affairs
which is necessary to the Company
Law Board for successful investiga-
tion.

It is true that the investigation of
the affairs of a company, investigation
of its true ownership and of such
other relative matters, cannot be
effectively conducted unless the em-
ployees co-operate and make full dis-
closure of their factual information
before the investigating officers. So
it is very necessary that protection is
given to the employees from being
victimised, and it is only in the fit-
ness of things that such a provision
should be there ifi the Company Law
Act itself.
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In the Statement of Objects and
Reasons it is said:

“In order to give the employees
of the affected companies tempo-
rary protection against victimisa-
tion in such cases it has been con-
sidered necessary to make a suit-
able provision in the Companies
Act that no company can discharge
or take any other action wagainst
any of its employees during the
investigation of its affairs ...”

It reveals from the Statement of
Objects and Reasons that the propo-
sed measure has a limited purpose of
protecting an employee from victimi-
sation for his disclosing the factual
information to the investigating authf)-
rity and not for other acts of indlg-
cipline, misconduct etc. But the Bill
as worded does not remain there. It
goes beyond the Objects and Reasons
of the Bill. In substance, the Bill
states:

“If such a company DProposes:—
(i) to discharge or

(ii) to punish, whether by dis-
missal, removal, reduction in
rank or otherwise,

any employee, the company, body
or person, as the case may be,
shall send by post to the Com-
pany Law Board previous intima-
tion in writing of the ~action ,
proposed against the employee . . R
This means the company will not
have any power to take action against
an employee for any offence he may
have committed. Cases of gross indis-
cipline, violence, theft etc., and.otht_er
misconduct arise from time to timein
companies and the management con-
cerned is required to take immediate
action. In such cases, the management
should be given a free hand to take
action themselves at the first instance
and then refer the case to the QOm-
pany Law Board, whose  decision
should be 'made binding on both the
employer and the employee. Similar
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[Shri Umanath]
procedure is now being followed und-
er the Industrial Disputes Act, where
protection is given to employees dur-

ing the pendency of dispute before the
Tribunal.

14 hrs.

Cases of retrenchment which are ap-
Parently not in the nature of punish-
ment to an employee should not be
covered by this Bill. The employer
has the right to order retrenchment.
Only, the principle of “last come first
go"” has to be followed. The provi-
sions of the Industrial Disputes Act
are sufficient to take care of any case
where the employer acts mala fide.

The Bill as at present worded, tak-
es away this right of an employer,
which is not in accordance with the
objects of this Bill. I, therefore,
would request the hon. Minister to see
if it would be possible to exclude cases
of retrenchment from the purview of
this Bill. For that purpose, I suggest
that after the words “to discharge”
in sub-clause (i) in line 20 of the first
page of the Bill, the words “other
than by way of retrenchment” may
be included. If that is done, I think
the right of the employer to retrench
workers will be retained, while meet-
ing some of the objections raised
against the Bill.

This is a very good Bill and I sup-
port it. I am sure it will be support-
ed by all sections of the House.

st wwr (fgam) @ U
TR, HEA ¥ G TF Afq a7 $X
JoeY § | Sigt aF @ wifer faw w1
gray § 99 A o @ O3 AYadhed
JO9TE TF § T U8 WR TN AT
gafrr g faw & afw #t =
¥ quT ST graT § 5 ge w=e
NPIAIFEMFY, WA
7g yafaa g fF 39 #7 T g
et | FTwT gy At § i ag e
¢ f5 w0 &1 ower @ Cfew s
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¥ war §ar @ wNd w1 faw Hag
Faemar T g R fegmma & wx
ag Fwfaat ot oF frew @ g g€
TE FT TF TF WIST § W qOA grar
Tt = g aE W fear S
& 5 3 I Y G T R AT
T B 9HET FT 5@ § Fo@r wwe
N TEE WS fag maq Tz I7 Frafaar
¥ FHAET M F a9 FAAAET
& wez amEdt @ 5 3 99 37 oiafaat
F1 Foa1 faeer 97 & a9 W@ afe
FITHI IFSTH | 9 F fog I F7Q
& I FEFAET F1 A FE g Y
TH T T WE 3T IAAT AT
% fagg dww AR T SEEw
TR faad =ty af
Afet 70 Fe a8 & fF 7@ EFEY
NaF SfF T¥ FEwamt w1 37
1 gaa § % faaga awwr g o
W faa ¥ og sgrmw g fe <=
wETEy #1 fagE f& g 1 6
faar &, woAr woer weafAEr &
Foa1 fager qaamar §, 39 A A«
a% & 37 Frafagl & qri § grafeim
T @ R, feqaw & ama Teifsw

R &g fr goer doT @ A T,
T T foam FT @AY gAT T qTar
TH THT R A7 § wfen g wwew
& IR # g & AR |
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wgfagl § g @1 Sif@r w)
FImfaai A9 A9 T FIC FgAT 0
W § W g @1 oag afoorw g R
A TSE F wT Y wwafaar @, D[
T =R, A AT F 1 Y I HALN
SR w@Et wdl #v g §) gafeg
fah R T FEA T[T AP
@R "o afg Afa § awa T8
@ T afes I wwe § Sv
M WX gg AT o= fF SEd gr
@ T FEAT 9T G W aEdr
& 99 wHE W g T B AT
wue ¥ 7g fag #%1 g2w 5 q@ W
¥ @ @R 9, g9y qrEy @R
9 WY AW FAITAT AT qFaAT § HR TS
AT T gCHal 7 @) § foe st
g AITEFRATE | T A4 fF @
g g & 99 & IW &
FIH IST AFAT g WX IS § e wgy
At # oY <Y § e &Y F feam a9
i 7 g, 99 & faars W F79 IST
wHAT § |

nw fagey &Y & aw@ & AOf9G)
W ¥ G T T ¥ AT FEWANT W)
FTAT GHT S AT § AHA F FEwE
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frerdt | ww WX faet A FY fas ?
S I & WAd F g A qOR F
FEC 10 WT 9 ;A qg GFI q6
e T 1 7w g R aeR
o1 fagaTsil & AL T TG ST aHY
2| WIS W T qWIST § HRI T O
A G T &, 37 F fewwr ¥ ag A
& € § 5 g @ 9 w faeen
¥ A= ) ot ax fagar Ak
TR & FAC T T @ 6 90 qa@me
F FA 0§ T @ aw¥av | fow
T aw & wA e st
= @ IE W A FAA AN
oo ¥ o7 gFar § 7 @ feaw &
FHAEAR I ¥ 9 gu § fw
g FIA frara & fae R @ W@
& oI 39 9 HAT TE ST & | WIS
A FT ITE AT & AT AT & |
W a%E ¥ GART F FHA AR
A framat & foam oz @ S
@ ogae ¥ T wr | & | @iy
F W9 #7 ATha fadew we R o
fae & 5= g aucar & o fray WY
Frawal #Y, R ot 3 N wf
W FIAT T AT § T TG F @,
e wR fafeense 8 s qwdr
fF 3§ 7 TaEHe B 9@ FA fay
& q ¥ Wg fear &1 g &
A fmEmd feimag ¥
gfg e, gienfs § B e @
& 3feT @ W ER M e 9T
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[t arrsi]
WA m I @ IT R AT
R TR IARAT
FETAMl B TF, TF F& 6
W ag T@ ¥ fafewmw &3
wafay 7 TR ¥ NER ag §
frag w7 fF OF A FY W g0
ST IT FT WFEAT FL 0T [ AG
FT A S MY IFTARN THFT W FT
@ W @ N § T e g
w1 a9 AR ¥ AR R o
wwe w4 |

gw 7 dan & it g9 § =i
H @ AT AT AT AT & Tl AIITAT
& 7§ a8 & aear & fF 9w St
F felt W % @ wEE A
FraE e T ) AR )
IR I W AT &S T FHI
framay @ W FWAT S A @ TG
Y wewT & faar @t Y | A & Qe
<ean g 5 ®1 adt s fiv g
#gra fraT T AT o fFaT Smar
2 7y fagersr & agt ot HW A
£ T A foaré fF agt fraet o &Y
AN G ? W F TR TN~
7 CeRT & AR A HER 7 qwrl &
g qat AT {6 a5t AT aeET
99 © ¢! UE AR 9@ qF I
qohafrl ¥ za Wi ST R T
afal & Swfaq @ a9 a% 0 ®
T WeER Ag fAe &war 1
# T FY AR JIT F AR ATAHE §
77 ¥ WEW fF wK It § W
iw%w%mﬁﬁ:@m

ared § @t I A A SR A A
ﬁmf«mﬁa’r I seTwT QA
sfE Tt 3@ e T AR adwf
¥ gt @ ffer & oo @ frea
v snfec & i 2z @ ¥a &0 1 HAT
T 8, 12 wHf ST wgd W
A | WANY AEAR F IH
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& wwr W qAufet e qe
T § 99 A TER q&& & 9
W FHF & Fyaifew ot fewyrd
AT WX §F AW § 7 §FaT § |
qg R A I A efaat Wi I
| Ty SwErd w1 oaw 3, ferew
WR Ao 09 FaY w1 | fawwr
W aw wg W w9 e
A qFF T AN, IT A R FeoD &
fadrs FR@A T A
TIE 99 FT FIE AGH G & FIL At

Mr. Deputy-Speaker: Order, order,
he should not say such words. He
should not use names. He should
please withdraw these words.

Shri S. M. Banerjee (Kanpur): Sir,
I rise on a point of order.

Mr. Deputy-Speaker: [He says
‘robber class’. Such words should
not be used.

Shri S. M. Banerjee: Could we not
mention the House of Birla?

Mr. Deputy-Speaker: No names
should be mentioned. Let us carry
on with the discussion in a dignified
manner.

Shri S. M, Banerjee: Kindly guide
me; otherwise, it will be difficult for

me. We are discussing the Company
Law amendment.

Mr. Deputy-Speaker: He has men-
tioned Birla House any number of
times; but he should not call any-
body robber.

Shri S. M. Banerjee: That is a
different matter.
ot avnft : & ST B fagwe F
oS ®T 3T 97 fF T4 Fo Fo fagdr,
TEAFT, A TR & faens. ...

Shrij S. N. Chaturvedi (Firozabad):
They are individuals, not the House.
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Shri S. M. Banerjee: There were
searches.

staneft : wre 3w * gfaffy
- TP

Shri Heda: Sir, I rise on a point of
order. The hon. Member on my left
‘was referring to individual members
of a house and another hon. Member
on my right objected to it to which
this hon. Member says that he is a
Tepresentative of the Birlas.

Shrj 8. M. Banerjee: He did not
say that.

Shri Heda: He did say it. I am
pointing out to the procedure that is
followed in the House and submitting
that the dignity of the House should
‘be maintained. When an hon. Mem-
ber is discharging his duty, is it right
for this hon. Member to question the
bona fides and intentions of the hon.
‘Member?

ot gew ww wgETT o IITSAE
TR, AW IEAT FT qAA & |

Mr. Deputy-Speaker: No hon. Mem-
‘ber should make any allegations
against any other hon. Member by
:saying that he is a representative of
.anybody else.

Shri S. N. Chaturvedi: Sir, 1 was
-only concerned with the level of the
debate. The decorum and dignity of
the House must be maintained. We
should not level charges indiscrimi-
nately against persons who are not
present in the House to defend them-
:selves.

Mr. Deputy-Speaker: I have al-
ready indicated to hon. Members that
:such charges should not be made.

st arl ;. Suemw wEEw, &
sy fagwag § o9 F ARAT §
o o FfEl § ¥ qeaEe &
o8 A TR FET R, A g ¥ UGy
ZgH g saEed F¢ & Ay fF A
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=t gHe Wy WA ¢ AgT 9 =
¥ s asew § fager &

S8hri G. N. Dixit (Etawah): Sir, I
am anguished to peruse this Bill. In
1956 this Parliament passed the Com-
panies Act. Then the Sastri Com-
mittee was appointed and later on
we amended this Bill in 1960. After
1960 there was the Bose Commission
Inquiry into the conduct of Dalmia-
Jain concerns. As a result of that
inquiry.... '

st whwere @ dTEr (FeET)
s fasar & W o= =t & g,
at feT AT awer sfEET &1 AW
NI TE?

sft g W wogTw : AT ¥
aMFTE
Shri G. N. Dixit: 1 am naming
Dalmia-Jain because the statement of
objects and reasons of this Bill which
is being considered by this House

lays down that this Bjll is the result
of the Bose Commission of Inquiry.

oft armfy : fagem w0 forw-
TR AG & 9 g § g o anr
G

Shri G. N. Dixit: In the statement
of objects and reasons it is laid down:



2813 Companies

[Shri G. N. Dixit]

“In pursuance of its termg of
reference, the Commission of In-
quiry on the administration of
Dalmia-Jain Companies made cer-
tain recommendations”.

This Bill is the result of the Bose
Commission’s report. Thereafter the
report of the Bose Commission was
referred to the Attorney General and
Shri Visvanatha Sastri over again.
Both things being considered the Gov-
ernment has brought forward this
Bill. Therefore it is very necessary
to refer to whether this Bill meets
the requirements that were necessi-
tated by the Bose Commission Report.

My submission is that it was a big
matter for which the Bose Commis-
sion was appointed. After very hard
labour the Bose Commission gave its
report. For several hours this House
considered that report. The purpose
of this Bill is that you are going to
remedy these evils for the future.
How can you remedy the evils for
the future if the evils that were per-
petrated cannot be undone and large
sums of public money to the tune of
several crores of rupees that were
eaten up are not refunded? The in-
quiry was conductd; the whole coun-
try was agitated and if after that agi-
tation we cannot refund those sums
to the people from whom that money
came, how can we guarantee? The
guarantee for the future can only be
by the past conduct. If by this Bill
we can create a situation that all
those funds which came from the
people and went to certain pockets
can be given back to those people,
certainly a climate will come up and
in future also it will become impossi-
ble to defalcate public money.

My submission is that in the 1956
Act itself there was ample provision
by which much funds coming from
the people and going to some people
by tricks could be refunded back. It
could have been all right for the Gov-
ernment to bring forward this Bill if
they found from the report of the
Attorney-General that there
some difficulty. According to me;
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there was no difficulty whatsoever.
Section 398 of this Act was sufficient
to meet such challenges. But if the
Government thought, according to-
the report of the Attorney-General—
I do not agree, with due respect to
that Attorney+General—that there
was a question of limitation and that
the remedy was time-barred, then.
to section 390 and the continuing sec-
tions the Government could have
brought forward necessary amend-
ments. But here I find that to all
those sections.there is no amendment
whatsoever which will meet the
situation of those defalcations which
have been made.

Shri Umanath: The portions that he-
has read are not from this Bill which
is under discussion; they are from a.
Bill which is to come up later on.
Perhaps, he has misunderstood.

Mr. Deputy-Speaker: He seems to-
be speaking on some other Bill which.
is not before the House.

Shri G. N. Dixit: I am speaking on
the Companies (Second Amendment)-
Bill, 1964.

Mr. Deputy-Speaker: We are on.
Bill No. 53. Shri Kashi Ram Gupta.

= P AT FTAW  ITH A
9T T ATH AT | IF FT AT TG
LU H

=t wwEim q@ (FeEe) oS-
e AER, a9 ar ‘A’ & ‘gt g
ST AR R, W ...

QF WRHIG qIE
99 70 g §

. W uai.lh

st g W wEET o SOTSAE
TR, BS¥ ¥ e T8 & |

Mr. Deputy-Speaker: The bell is:
being rung.... Now, there is quo--
rum. Shri Kashi Ram Gupta may-
continue. his ‘speech.:..
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Dr, Sarojini Mahishi (Dharwar
North): Mr. Deputy-Speaker, Sir, the
Company law underwent radical
changes a few years back. The
number of sections has practically
doubled and the bulk and the size of
the companies law has increased.
But in spite of all these things, the
.company law could not contain this
particular amendment which ought
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to have been thought of by the Gov-
ernment in their own interest. The
particular amendment that is before
the House is, J think, from the point
of view of the Government, in their
own interest, to get better facilities
in conducting the investigation, as
has been made clear in the State-
ment of Objects and Reasons:

“As it was apprehended that
some of the companies whose
affairs were under investigation
might take action against their
employees if they disclosed full
information to the Inspectors the
amendment of the Companies Act
on the lines indicated above was
considered to be a matter of
extreme urgency....”

Thercfore, this particular amendment
has been brought forth.

Sir, this ‘particular amendment
wishes to add a few clauses to sec-
tion 635A of the Companies Act. The
protection given to the employees is
only temporary and it is a very weak
protection. I wish to keep before
this House and before the hon. Minis-
ter also what risk the employees
would take in disclosing the informa-
tion by incurring the displeasure of
his superiors. If they are not assur-
ed of any subsequent protection—
under article 311 of the Constitution,
Government servants have been
given certain protection—these wor-
kers in the companies, unless, of
course, if they are assured of certain
subsequent protection also, will not
come forward. Secondly, if an em-
ployee is a member of the trade
union and if his case can be brought
forth by the trade union under the
Industrial Disputes Act, then alone,
of course, he can seek further
remedy in the matter in case he is
punished or in case he is suspended
or in case he is removed
from service. In case where the em-
ployee is neither under the contrac-
tual terms of service nor is he a mem-
ber of the trade union—in that case
he can seek a further remedy under
the Industrial Disputeg Act—what is
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the remedy open to him? Therefore,
in this case,” you should think of
these things also. Not only in the
interest of getting better facilities for
conducting the investigation but also
at the same time in the inferest of
the employees also who should have
the encouragement and incentive to
disclose informetion fo the Govern-
ment, certain provisions must be
added.

I also say at the same time that
these provisions giving protection to
the employees should not be misused.
Proper precautions must be “taken.
There is the side of the employer also.
He may think that this protection, it
given to the employees, may be 'mis-
used and it may encourage indisci-
pline and insubordination amongst the
employees. There is the other side
of the employee. Of course, he does
not get anything by disclosing the in-
formation. He may have a mental
satisfaction that he has disclosed cer-
tain information which was against in-
justice, which was against certain in-
discipline and which was  against
some irregular matter. But what is
the subsequent protection that he
has been assured of subsequent to this
investigation? As was rightly put by
some of my friends on this side and
also on the Opposition side, what is
the protection given during this
period? What is the protec-
tion, financial and otherwise
also, that has been assured to him
subsequent to this investigation?
Therefore, I request the hon. Minister
to consider both sides of the problem,
the proper protection to the employee
and also certain protections to the
employer. I am not pleading on be-
half of the employer. But in case
these provisions are misused in order
to bring the employer also into pre-
judice with the Government or to
bring him down in society, then
proper protection must also be glven
to the employer,

Therefore, Sir, the problems that
may arise in consequence of this
particular amendment, though the
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amendment is very small, are very
great and complicated. I hope the
hon. Minister will take into consi-
deration the problems that may arise
in oonsequence of this particular
amendment and bring in an exhaus-
tive amendment to this Companies Act
and not insist on this particular
amendment,

Shri Sham Lal Saraf (Nominated—
Jammu and Kashmir): Mr. Deputy-
Speaker, Sir, while supporting this
Bill, I feel some of the points that
I wanted to touch now have already
been covered. But one thing that
strikes my mind is of knowing some-
thing about the working of a company
and how business concerns are run.
If it could be possible under the law,
each and every concern, whether it
is a corporation or a company or an
individual concern, should authorise
person or persons to reveal matters to
the Government. If that is so, it will
minimise a number of things that
might arise hereafter. That is the first
thing.

Secondly, as far as the present law
is concerned, I think the security of
the employees is secured as it is under
the law which is on the statute-book
and with this amendment, I feel, it is
fully secured. With your permission,
Sir, I would like to bring one or iwo
things to the notice of the hon. Minis-
ter. Only last month, two things
have come to my notice which I have
personally witnegsed. On the one
hand, while we are very very parti-
cular to see that the services of the
employees are secure, at the same
time it is equally the duty of the
Government to see that the proprietors
the concerns, are not unnecessarily
harassed.  Sir, this may not have a
full bearing on the subject but I will
seek your permison and seek the
indulgence of the House to allow me
to refer to these things. 1 have
visited a few such concerns only
about two weeks back to make cer-
tain purchases. The firm proprietors
got some summons from perhaps the
Income-Tax Department. He told
me—I knew the man; an honest man
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—that unfortunately, whenever
we want' to work honestly what
happens is that we are harassed.

“And the result is” that they said,
“either we have to be dishonest or we
have to adopt methods that can never
be said to be honest methods by
falsifying our accounts”. These are
our books, and anybody can go
through the same and see how clear
and clean our accounts are. We
have shown the profits the gross
receipts and the net profits. On that
we say that the income-tax may be
assessed. But unfortunately, some-
times a double assessment is made,
which is incorrect. This will lead to
two things. There will be firstly,
adjudication and spending of lot
of money; secondly, spending a lot
of time and thirdly, we are now forced
either to change this entire course of
honesty and keeping honest acco-
unts or we have to show, accounts
that cannot be said to be honest..
We won'’t do it, but we will be forced
to do it.”” This is what they say.

In Dehra Dun I saw the other day a
concern which is also a manufacturing
company. They pointed out that some
of the excise officers had come there.
They had placed a nice verandah
with chairs for them to use. Sir, I
would request the hon. Minister to
listen. I am giving an instance how
the honest business people are haras-
sed by these officials. This was in
Dehra Dun. It may not have a direct
bearing on this very Bill, but these
things do happen. Beacuse, I get an
opportunity to come to know of these,
and I am drawing the attention of the
House and of the Government to
these things and requesting them to
see that some relief is given to the

harassed businessmen and their
management.
As I was saying there they had

reserved a very nice verandah with a
few chairs for the use of the excise
officers. The excise officers have to
spend some time there, jotting down
the particularsg for making assessment.
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And they wanted to have a separate
bath room. The proprietor showed
me the bath room and said “This is
the bath room I am using, a flush-

type bath room, it should be enough
for them.

T wTETOw T IR WEEy,
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Shri Sham Lal Saraf: I am thank-
ful to my hon. friend. I am telling
in a minute. 1 wish he had a little
patience. -

Y WO o AT YT

gy W, 9% ™ A

Sir, my point of order is that it is
not a relevant thing in the context
of this Bill. You will please give
your ruling on that only, and let him
speak then.

Mr. Deputy-Speaker: He is show-
ing that it is relevant.

Shri Sham La] Saraf: Sir, my sube
mission is that after all the laws and
the implementation of these laws are
inter-connected. That is what I am
placing before the House.

And what happened there? I saw
twc or three nasty letters written by
one of the high-ups of the very same
Department. Whether it is a ques-
tion of giving protection to the small
men, the employees—I am one with
that....

Shri B. R. Bhagat: He is referring
to some nasty letters. Written by
whom?
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Shri Sham Lal Saraf: By that
officer.

Shri B. R. Bhagat: It is a vague.
Which department, which officer?

Shri Sham Lal
Excise Department.

Saraf: Central

Mr. Deputy-Speaker: We are not
concerned with the Central Excise
Department but with the Company
Law.

Shri Sham Lal Saraf: Mr. Deputy-
Speaker, I crave your indulgence and
also that of the House. My point is
this, that whatever be the law, whe-
ther it is this law or any other law
concerning taxes, where this House
agrees and the law is passed, at the
implementation stage two things have
to be seen, whether there is proper
iraplementation of the law and also,
where we need that the people should
be secure, while we are implement-
ing these laws we should see that the
real purpose is served. I hope the
hon. Minister will bear in mind these
points. That is all the submission I
wanted to make.

Shri B. R. Bhagat: Mr. Deputy-
Speaker, 1 am extremely grateful to

the hon. House in that it gave a
‘unanimous support to this measure.
The point raised by hon. Members

can be sub-divided into two categor-
ies. One point is that the Bill does
not provide enough safeguards against
victimisation of the employees. The
other point of view is that the Bill
should be sufficiently clarified so as
not to put a bona fide employer, who
acts or takes action against his em-
ployees for some sufficiently good
reason, in any difficulty. I think
that both these points are misconceiv-
ed in the context of the limited ob-
Jjective of thig Bill. That is what I
propose to explain.

As for the point of view that the
Bill should be sufficiently clarified to
prevent any tripping up by a bona
fide employer, I would say that the
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amendment proposed by the hon.
Member, Shri Dandekar,, seeks to
clarify it by defining, if 1 may say
s0, the words “course of investigation”.
He says that either when an inspector
is appointed under the relevani sec-
tion for investigation, the investigation
should be deemed to start, or when
a requisition for information is callea
for under the other relevent section,
section 248 or so, the investigation
should be deemed to start. His fear
was that any information called for
by the Registrars or others under sec-
tion 234 will amount to investigation,
and a bona fide employer may get in-
to difficulties,

I think his fear is unwarranted, be-
cause the Chapter “Investigation” in
the Act begins from section 235. Be-
fore that is the heading “Investiga-
tion”. And it spells out various sec-
tions, section 235, and it goes on to
a number of other sections when fin-
ally this Chapter closes on investi-
gation where all the processes are
explained, So the Act itself does not
give any scope for confusion. He
pointed out section 234 where power
is given to the Registrar to call for
information. But this is outside the
Chapter on “Investigation”. So any
information called for by the Regis-
trar, requisitioning balance sheet or in
regard to any inaccuracy or other
things under this section will not in
any eventuality form part of an in-
vestigation. Therefore I think his
fear is unfounded. He may have a
genuine fear, he has a good deal of
experience of the administration of
some of these companies. I do appre-
ciate it. But I would like to point out
to him that any bona fide employer
will not come under this difficulty be-
cause action under some other sec-
tion is taken. So the Investigation
sections are fairly clear.

Also, this concept “during the course
of investigation” or “during the pen-
dency of any proceedings”, these are,
I am told, I am advised—I am not a
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law expert, but I have sufficient autho-
rity of legal advice to say—that taese
are very clearly defined concepts 1n
law, and therefore the question of
any difficulty arising from this source
does not arise.

Also, if we accept the amendments
just to clarify the position—I said it
largely covers that, it means what he
says—but if we accept it in that form,
it will leave sufficient lacuna in the
period under certain sections when
requisition for information pending
investigation, is made. That section
is also under the “Investigation”
chapter. If we call for information
and if the Board finds there is a case
for appointment of inspectors, well,
again, another order goes for inspec-
tors. But if the amendment in the
form in which he wants it is accept-
ed, in that period any dishonest
employer may try to dismiss the
officers ang other who have supplied
the information. And I know that he
would certainly like to help the bona
fide employer and not protect the dis-
honest ones. Already there is no
dearth of dishonest employers. I am
aware of one particular case in which
a day before the ordinance there wa§
a case of dismissal of an employee,
because somehow or other that parti-
cular company got the information that
some such ordinance wag going be
issued. Although ] agree with the
sentiment of the hon. Member, I
would submit that the wording has
got to be so accurate that there is no
scope for abuse or evasion of this
section.

Now, I come to another set of
points. Although 1 am in agreement
with the sentiment expressed by the
hon. Member that the law should
sufficiently provide for protection,
and I would very much like that no
such employee as offers to give in-
formation voluntarily is wrongfully
discharged even after the pendency
of the investigation, that is, even
_after the investigation is over, I would
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like to ask what the remedy for this
is.

1 entirely agree with the Lady
Member who asked how even though
the Companies Act had been amended
twice and it had increased in volume,
Government could not think of pro-
viding for such ordinary safety for
the employees. My answer ig that
like all institutions, human beings
also are imperfect, and we could
only realise it when we were faced
with a situation where in actual ope-
ration the investigation was being
thwarted not only by various legal
subtleties or other devices but also
because of the fact that we were not
getting the co-operation of the em-
ployees just because of the fear that
they had that they would be victi-
mised. It was when this fault glared
before our eyes that we woke up
and realised that such a remedy was
needed. The remedy thought of is
that at least during the pendency of
the investigation such victimization
should not take place, and the em-
ployees should volunteer to give in-
formation. There is no compulsion
on them, but if they have information
they should co-operate. I may assure
the House that after the issue of this
Ordinance, during these few weeks,
the co-operation has been wvery good,
and satisfactory too, which was not
forthcoming before that.

Shri Bade: Why give only tempo-
rary protection? Why not give per-
manent protection?

Shri B. R, Bhagat: I am coming to
that. My hon. friend is a lawyer
and I would suggest that he should
consider in what ghape it should come
here. The point is that there is diffi-
culty in giving legal expression to the
idea of protection for all times. There
is also some practical difficulty in
this matter. Although 1 entirely
agree with the hon. Member on the
point made by him, 1 would submit
that these practical difficulties are
there.
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There are employees who will be
protected under the Industrial Dis-
putes Act. On this point, two hon.
Members have differed. Both have
experience of trade unionism. One
says that trade unionism can protect
the employees while the other says
that it cannot protect them.

Shri Umanath: The point is that
officers drawing salaries beyond Rs.
500 are not covered by the Industrial
Disputes Act.

Shri B. R. Bhagat: As regards
those who come under the Industrial
Disputes Act, it is all right. But,
apart from that, trade unionism also
cannot protect them because there
ane so many ways in which this can
be done. But my own feeling is that
trade unionism should be strong
enough and I want it to be so strong
that it can give protection to the em-
ployees.
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Shri B. R. Bhagat: I can deal with
them. Mujhe koyee howah nahin hai.

The question of the higher execu-
tives, that is, those who are not co-
vered by the Industrial Dispute; Act
comes up next. I know that that is
a difficult question. After th. investi-
gation is over, if the employer is rash
enough—I do not think that he would
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be so rash enough..certainly he can
resort to measures for wrongfully
dismissing them. For protecting.
them also, this is nhot the way......

Shri Prabhat Kar: So far as the
higher executives are concerned, Gov-
ernment will get almost no co-ope-
ration from them because they are
part and parcel of the administration.
It is the people in the middle rungs
who are not covered by the Industrial
Disputes Act and who are not so high
up as to form part and parcel of the
executive and part and parcel of the
misdeeds, who require protection and
these are the persons also who will'
know much more than the persons
at the lower level and therefore,
their information would be very use-
ful. If we could provide protection-
to thig section of the people, then the
purpose of the present Bill will be-
served.

Shri B. R. Bhagat: I agree with the
hon. Member but it is difficult to
provide for any permanent measure
of protection at this stage at least, I
shall certainly keep this suggestion in
mind and I shall consult my legal
advisers and see if it is possible to
do so. But the difficulty is that it
wil] have other connotations, and,
therefore, we shall have to think owver
the pros and cons.

But I submit that ultimately the-
defence of such people as give infor-
mation for public purposes has to rest
on something stronger, namely the
general climate ang public opinion. If
they have contracts of service etc.,
then the general law would apply
against wrongful dismissals; and the
necessary lega] provisions can be
invoked for the purpose. But ulti--
mately it is a strong public opinion
and a strong public sentiment alone:
which can protect them.

With these words, I move.

Shri Prabhat Kar: If Government
finds that there is some difficulty to-
provide for this, just at this particu-
lar moment, I would submit that we
can sit with the hon. Minister and’
make suggestions to Government, and’
if they have got an intention to pro-
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[Shri Prabhat Kar]
vide for thig matter in a better
manner, thig difficulty can be solved
when we take up the next amending
Mr. Deputy-Speaker: The question

l‘w

“That the Bill further to amend

the Companies Act, 1956, be taken
into consideration.”.

The motion was adopted.

sClause 2—(Insertion of new  sub-
heading and section after section
6354 of Act I of 1956)
Shri Dandeker: I beg to move:
(i) Page 2, after line 8, insert—
“Explanation.—(1) An investiga-
tion shall be deemeq to com-
mence on the date of the re-
ceipt of intimation by a com-
pany of the appointment of
an inspector under sections
235, 237, 239, 247, and 249
(1) (a) or on the date of re-
ceipt of a requisition to fur-
nish information to Govern-
ment under sections 248 and
249(1) (b).

(2) An investigation shall be
deemeq to end on the sub-
mission of the report of the
inspector under sectiong 235,
287, 239, 247 and 249 (1) (a)
or on gubmission of the infor-
mation requireq under sec-
tions 248 ang 249 (1) (b):

Provideq that in each case this
section shall be operative
only up to a period of twelve
monthg from the commence-
ment of the investigation.”.
(1).

(ii) Page 2, lines 20 and 21, omit
“be fina] and”. (2).

I have listeneq with great respect
to the hon. Minister’s exposition of
-the reasons why he thinks that these
amendments are not necessary. I was
‘hoping not to have to take the House
through the tedious procesg of a con-
sideration of this matter section by
-section, but now this is unavoidable.
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My first amendement which says
that explanationg 1 and 2 be inserted
after line 8 at page 2 was merely
intendeq to indicate with some pre-
cision what the commencement of an
investigation was and what the ending
of an investigation was. I would
submit that anyone who is going to
be placed in jeopardy for an action
which he might take ought to know
the date from which the liability or
the embargo or moratorium oy what-
ever it is, begins; the party who is
going to be placed in jeopardy ought
to know the date from which this lia-
bility not to take action against the
employee begins,—in regarq to the
merits of which I have already said
that I am entirely in ggreement with
the principle of it—ang the date on
which thig liability ought to end.

I have tried to find out whether it
is possible by reading these sections
themselves to understand when the
liability or embargo begins. Possi-
bly, the hon. Minister is right,—and
I say only ‘possibly’ because he has
more competent legal advisers than
I have, possibly he is right in saying
that under sections 235 and 237 of the
Companies Act, the embargo begins
from the date of the appointment of
the inspector. My proposed “Expla-
nation” was concernedq with saying
that it should commence from the
date on which the company concern-
ed knew about the appointment of
the inspector.

In other words, there is bound to
be a lacuna in time from the date of
the order of appointment of an ins-
pector under section 235 ang simi-
larly the date of appointment of an
inspector under section 237, ang the
date on which the company comes to
know about such appointment. I agree
with the Minister that the investiga-
tions under these sections do begin
with the appointment of an ispector.
The amendment I have by way of
Explanation (1) says that the disabi-
lity as regards action against an em-
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ployee shoulq begin from the date on
which the employer is informed
or adviseq of the appointment of the
inspector. That seems to me soO
plainly necessary namely to know of
the appointment of an inspector,
before anybody can attach 5 liability
to the employer company. That posi-
tion in terms of the date on which
the company concerneq is informed of
the date of appointment of the ins-
pector, would seem to be the least
that woulq be necessary in the cir-
cumstances,

But I would go a little further and
ask the Minister to consider sec-
tion 239(1) which says:

“If an inspector appointeqd under
section 235 or 237 to investigate
the affairs of a company. . . ."—

let us call it company X—

“thinks it necessary for the
purposes of his investigation to
investigate also the affairs of”

another lot of companies,—they are
all described there in that section—
then those companies are also under
the disability that they may not dis-
charge or otherwise punish their em-
ployees. How is anybody to know that
this inspector “so thinks.” In respect
of certain of the sub-sectiong there,
there is perhaps adequate protection
because action cannot be taken by the
inspector except with the prior sanc-
tion of the Central Government. Sub-
section (2) of sec. 239 of the Com-
panies Act makes it clear that in case
of certain types of companies which
the inspector may think necessary
‘should be investigated, no such action
can be {aken without the prior appro-
val of the Central Government; and
the Central Government have to give
prior notice to the company concern-
ed. In these types of cases, the receipt
of a notice to show cause would act as
‘a warning as to the date of commence-
ment of this particular embargo. But
what about the other companies, the
other bodies corporates or persons,

1153(Ai)LSD—T.

BHADRA 30, 1886 (SAKA) (Amendment) Bill 2832

namely, those in sub-sectlon (1)(a)
of sec. 239:

“any other body corporate
which is, or has at any relevant
time, been the company's subsi-
diary or holding company or a
subsidiary of its holding company
or holding company of its subsi-
diary""—

It does not make sense to me; but it is
there,—and similary in section 239(1)
(b) ()—

“any other body corporate
which is, or has at any relevant
time, been managed,

(i) by any person as managing
agent or as secretaries and
treasurers Or ag managing
director or manager who is or
Was........ " ete. ete.

I have been a managing director. Some
other companies quite unknown to me
may now be under investigation, some
other companieg altogether. The ins-
pector may “think” in that connection
that my affairs have got to be inves-
tigated. In my case, when does the
embargo on disciplinary action against
my employees begin? I just do not
know. When am I supposed to be
committing an offence involving dire
consequences—financial or perhaps by
way of imprisonment; I have not gone
into it in detail, but you see, sir, how
absurd it is?, Am I supposeq to be
committing these offences without any
means of knowing that I am in jeo-
pardy as from a particular date? Or
am I just to hope for the best? If I
am running my present business and
dealing with my employers properly
in respect of disciplinary matters, am
I just to hope for the best that I am
not committing any offence?

In order to get' this clear beyond
doubt, I have suggested that a defini-
tion with some precision be incorpo-
rated. If an alternative way of ex-
pressing the same thing with some



2833 Companies
[Shri Dandekar]
precision were indicategq to me, I

would very gladly accept it.

My point is this. Everyone con-
cerned, who is going to be in jeopardy
for contravention of a new law, for
commission of a new offence that 1s
now being created, must know when
his liability in termg of this particular
punitive provision begins. Similarly
there are investigating sections, sec-
tions 248 and 249 (1) (b) which are
concerned simply with asking compa-
nies for information. I see no reason
why it should not be specified that In
regard to a company, of whom infor-
mation is being asked, the embargo
on action against its employees begins
from the date on which it receives the
requisition to give information. It seem
to me the simplest possible terms in
which to indicate when a particular
specific liability that is geared to a
specific situation of an investigating
character begins.

The second “Explanation”, which is
a part from the first amendment, con-
cerns the other end of this whole pro-
cess. When does this embargo end?
When am I free of the moratorium or
embargo on punitive action against
employees? Am I just to assume it
goes on for days and days, months and
months and years anq years? Or i§
there a point of time at which I can
say I am out of this jeopardy? There-
fore, I have suggested a very speci-
fic definition as to the point of time
at which it ceases.

The third part of my first amend-
ment is concerned with merely indi-
cating that there has got to be an
overall time limit on this sort of
thing. It should not be indefinite.
So 1 really must move these amend-
ments. I am sorry, but I think they
are very necessary in the interest of
these people who are most concerned.

The second amendment which I have
proposeq concerns the question of
appeal. I do not think it is proper
to go on and on with this sort of mas-
sive legislation investing non-judicial
authority with final decisive power.
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I would say with great respect that
the rule of law ought not to be so
lightly brushed aside. Therefore, the
amendment No, 2 which seekg to omit
the words ‘be final and’ in page 2,
lines 20 an 21 is necessary.

Shri B. R, Bhagat: I have already
dealt with the substance of the
amendments of the hon.  Member.
But since he has elaborated his argu-
ments, I would like to supplement
only this much. It is not as if only
during the period of investigation the
company will not take action against
its employees but it hag to send to
the Company Law Boarq the reasons
for taking action against them.
The company must know when such
liability begins. I think in ordinary
cases all these sections provide, but he
says that the liability should be there
only when the notice reaches.
But as I pointeq out a case, orly a
day before the Ordinance action was
taken. Somehow or other, they come
to know. Information through other
ways angd sources is not unknown.
But these can be marginal cases
in which not the bona fide of a con-
cern but the mala fide interest is
involved. In all bona fide cases, no
difficulty will arise. It is not the
intention of this measure to put a lia-
bility upon the employer or company
when they have no means of knowing
it

Then he has objected to the finality
of the appeal provision. But here it
goes to the tribunal whose decision
will be final. So there are so many
remedies open to the company. He has
said that the decision of the tribunal
should not be final. I may tell him
that even earlier, when the section
wag frameq the Act provideq that
appeal from the tribunal can be only
on points of law and not on points
of fact. Therefore, on that basis,
these matters are not matterg of law;
they are matters of fact, they cannot
be matters of law. Therefore, the
decision of the tribunal has been made
final
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He has raised another point, which
is also in the body of his amendment,
that 3 period of twelve months should
be there for the investigation. I was
looking through the actual investi-
gations that are in operation, and in
al] the cases the period of twelve
months ig very inadequate, not for the
reason only that it is not physically
possible to complete the investigation,
but because often times the co-ope-
ration from the company is not forth-
coming, and they go to courtg for
writs etc., and the matter is kept
pending for two or three years. That
is the reason why a period of twelve
monthg cannot be accepted. When,
an investigating body is appointed, the
period is already given. Therefore, I
am sorry I am not able to accept the
amendment.

Mr. Deputy-Speaker: I put amend-
ment No. 1 to the vote of the House.

Amendment No. 1 was put and ne-
gatived,

Mr. Deputy-Speaker: I put amend-
ment No. 2 to the vote of the House.

Amendment No. 2 was put and ne-
gatived,

Mr. Deputy-Speaker: The question
is:

“That Clause 2 stand part of the
Bin.”

The motion was adopted,
Clause 2 was added to the Bill.

Mr. Deputy-Speaker: The question
is:

“That Clause 3 stand part of the
BilL”

The motion was adopted,

€lause 3 was added to the Bill.

BHADRA 30, 1886 (SAKA)
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Mr. Deputy-Speaker: The question
is:

“Fhat Clause 1, the Enacting
Formula and the Title stand part
of the Bill.”

The motion was adopted.

Clause 1. the Enacting Formula and
the Title were added to the Bill.

Shri B. R. Bhagat: I beg to move:
“That the Bill be passed.”

Mr. Deputy-Speaker: The question

182
“That the Bill be passed.”
The motion was adopted.
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Mr. Deputy-Speaker: Now there is
quorum.

15.03 hrs.

DEMANDS* FOR SUPPLEMENTARY
GRANTS (GENERAL), 1964-65.

Mr. Deputy-Speaker: Now, we
take up discussion ang voting on the
Supplementary Demands for Grants
in respect of the Budget (General)
for 1964-65.

DeEmaND No, 53—DeLmx

Mr. Deputy-Speaker: Motion mov-
ed:

“Phat a supplementary sum not
exceeding Rs. 50,00,000 be grant-

‘Move?l-with the: recommendation of
the President.
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[Mr. Deputy Speaker]
ed to the President to defray the DEMAND No. 129—CaPrTAL OUTLAY OF
charges which will come in course THE MINISTRY OF INDUSTRY
of payment during the year end-
ing the 31st day of March, 1965, Mr. Deputy-Speaker: Motion mov-
in respect of ‘Delhi’.” ed:

DeMAND No. 78—OTHER REVENUE Ex- “That a supplementary sum not
PENDITURE OF THE MINISTRY OF PET- exceeding Rs, 10,00,000 be grant-
ROLEUM AND CHEMICALS ed to the President to defray the

charges which will come in course
Mr. Deputy-Speaker: Motion mov- of payment during the year end-
ed: ing the 31st day of March, 1963,
in respect of ‘Capital Outlay of
“That a supplementary sum not the Ministry of Industry’.”
exceeding Rs. 3,43,44,000 be grant-
ed to the President to defray the DEMAND No. 131—CAPITAL OUTLAY OF
charges which will come in course THE MINISTRY OF INTERNATIONAL TRADE
of payment during the year end-
ing the 31st day of March, 19865, Mr. Deputy-Speaker: Motion mov-
in respect of ‘Other Revenue Ex- ed:
penditure of the Ministry of Pet-
roleum ang Chemicals’.” “That a supplementary sum not
exceeding Rs. 50,00,000 be grant-
DemAND No. 93—EXPENDITURE ON Dis- ed to the President to defray the
PLACED PERSONS charges which will come in course
of payment during the year end-
Mr. Deputy-Speaker: Motion mov- ing the 31st day of March, 1965,
ed: in respect of ‘Capital Outlay of
the Ministry of International
“That a supplementary sum not Trade’.”
exceeding Rs. 4,25,00,000 be grant-
ed to the President to defray the DEMAND No. 134—CarrraL OUTLAY OF
charges which will come in course THE MINISTRY OF LABOUR AND EMrrLoOY-
of payment during the year end- MENT
ing the 31st day of March, 1965, . .
in respect of ‘Expenditure on Dis- edl.Vlr. Deputy-Speaker: Motion mov-
placed Persons’.” '
“That a supplementary sum not

DEMAND No. 126—OTRER CAPITAL OUT- exceeding Rs, 8,25,000 be grant-
LAY OF THE MINISTRY OF Foop AND ed to the President to defray the
AGRICULTURE charges which will come in course

of payment during the.year end-
Mr. Deputy-Speaker: Motion mov- ing the 31st day of March, 1965,
ed: in respect of ‘Capital Outlay of
the Minuistry of Labour and Em-
ployment'.”
“That a supplementary sum not
exceeding Rs. 1,000 be grant- DEMAND No. 136—CAPrraL OUTLAY OF
ed to the President to defray the THE MINISTRY OF STEEL, MINES AND
charges which will come in course HEAVY ENGINEERING
of payment during the year end- . . _
ing the 31st day of March, 1965, - DePuty-Speaker: Motion mov
in respect of ‘Other Capital Out- :
lay of the Ministry of Food and “That a supplementary sum not

Agriculture'.” exceeding Rs. 1,000 be grant-
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ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965,
in respect of ‘Capital Outlay of
the Ministry of Steel Mines and
Heavy Engineering’.”

DeEMAND No. 139—CariTAL OUTLAY ON

CIviL AVIATION

Mr. Deputy-Speaker: Motion mov-

ed:

“That a supplementary sum not
exceeding Rs. 1,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965,
in respect of ‘Capita] Outlay on
Civil Aviation’.”

DEMAND No. 141—CAPITAL OUTLAY ON

PuBLic WORKS

Mr. Deputy-Speaker: Motion mov-

ed:

“That a supplementary sum not
exceeding Rs. 1,00,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965,
in respect of ‘Capital Outlay on
Public Works".”

Shri S. M, Banerjee (Kanpur):
beg to move:

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 50,00,000 in respect
of Delhi be reduceq by Rs, 100.”

[Need to tighten police measures to

check insecurity in Delhi]. (4).

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs, 3,43,44,000 in res-
pect of other Revenue expenditure

Grants

of the Ministry of Petroleum and
Chemicals be reduced by Rs. 100.”

[Price of oil and agreement with
foreign companies]. (5).

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 4,25,00,000 in res-
pect of expenditure on Displaced
Persong be reduced by Rs, 100.”

[Need for proper rehabilitation Of
new migrants coming from East
Pakistan in various camps]. (6).

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 1,000 in respect of
other Capital Outlay of the Min-
istry of Food and Agriculture be
reduced by Rs. 100.”

[Failure to supply adequate imported
wheat to U.P. for distribution
through the fair price shops]. (7).

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 10,00,000 in respect
of Capital Outlay of the Ministry
of Industry be reduceqd to Rs. 100.”

[Need for proper distribution of
cement]. (8).

“That the demandq for a sup-
plementary grant of a sum not
exceeding Rs. 8,25,000 in respect
of Capital Outlay of the Ministry
of Labour and Employment be re-
duced by Rs. 100.”

[Establishment of Consumers’ Co-
operative Stores for Coal and Mica
Miners]. (9).

‘“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 1,000 in respect of
Capital Outlay on Civil Aviation
be reduceq by Rs, 100.”

[Introduction of Airways Control
System by the Civil Aviation De-
partment]. (10).
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Mr, Deputy-Speaker: The Demands
and the Cut Motions are before the
House.
Two hours is the time allotted.
“"Ten minutes each.

Shri P. K. Deo (Kalahandi): Ins-
tead of dilating on all the Demands,
I would like to focus the attention
of the House on Demand No, 53
which is for Rs. 50 lakhs, of which
Rs. 18 lakhs is for upgrading the
dearness allowance of the police
force, of which Rs  3,50,000 goes to
the Criminal Investigatlon Depart-
ment. So, we get an opportunity to
speak on the Criminal Investigation
Department and the various crimes
that have been committed and go un-
traced and on the increase of crime in
this country.

The other day the entire House
was stunned by the ghostly murder
of Mr. Sanyal, the Solicitor-General,
and it happened under the very nose
of the Government of India. It was
hardly a furlong from the Prime
Minister’s house. In spite of the
various arrangements of security we
witnessed a brutal murder being
committed in the very heart of the
capital city of this country.

There are many such instances of
murders and other heinous crimes
which go undetected. The other day,
during the mid-term elections in my
State, Pandit Lakshminarayan Mishra,
a dissident Congress leader was kil-
led in the constituency of the P.C.C.
President, Mr. Bijoy Pani, who was
defeated in the election, and up till
now, in spite of the best efforts of the
Central Criminal Investigation De-
partment, the culprit is still at large,
and no trace has been found of that
crime

Similarly, variousg instances are
brought to our notice, and it is a
fact. So, there can be no two opinions
that the Criminal Investigation
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Department ghould be streamlined,
and the staff should be well paid so
that every rupee spent on the dear-
ness allowance of the staff of the de-
partment is well spent. So, we fully
endorse this proposal.

While discussing the working of
the Criminal Investigation Depart-
ment, I must say that we are some-
times taken by surprise when some
people object to the investigations
carried on by the Central Bureau of
Investigation. In this regard, I would
like to bring to your notice a news
item which appeared in The States-
man on the 11th of this month. One
Mr. Kohli, the chief of the Central
Bureau of Investigation, goes to
Orissa to investigate certain charges
of corruption against Orissa Minis-
ters and of those whose names had
appeared in the books of Serajuddin.
It was resented, all sorts of obstacles
and impediments were put in the
functioning of the department. When I
table a motion of adjournment in this
House, it is naturally ruled out on
the ground that it is the concern of
the State, but this Parliament cannot
abdicate its responsibility to see that
the Central Criminal Investigation
Department, which is an arm of the
Home Ministry, functions well and
effectively so as to bring to book the
various criminals who are at large
in this country and are looting the
resources of the nation.

At the same time, I am surprised
to learn from a news item that appea-
red in The Statesman, and it is the
statement of a distinguished Member
of this House, the President of the
West Bengal Pradesh Congress Com-
teee, Shri Atulya Ghosh, who says
that there hag been widespread re-
sentment in Orissa congress regard-
ing sending police officers of the Cen-
tra] Investigation Bureau to enquire
into the charges against Orissa Minis-
ters. He says that some senior party
members, and not police officers
should have been sent to enquire into
the charges made by Members to
party leaders. We cannot accept
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that, however powerful a party may
‘be, it should usurp the functions of

the police. Corruption has been
corroding the moral fibre of the
nation, and it is the concern of

everybody, including you, to see how
this corruption can be rooted out from
this country. The very words which
the Prime Minister, Shri Lal Baha-
dur Shastri, spoke in this House,
still ring in my ears. He said that
eur Ministers should be above board,
that those against whom there are
charges should voluntarily tender
their resignation. Before the ink of
the speech of the Prime Minister had
dried, it was flouteq by no less a
person than the Chief Minister of my
State. He had sought the permission
of the Congress High Command to
tender his resignation, and it was
accepted by the High Command, but
‘he changes his mind, and hardly a
couple of hours after the Prime Min-
ister’s speech in this House, he seeks
re-election, and of course, he is natu-
rally re-elected by his own hench-
men.

Shri Heda (Nizamabad): How is it
relevant in this House?

Shri P. K. Deo: It is relevant to
the Demand concerning the Criminal
Investigation Departrhent.

The Deputy Minister jn the Minis-
try of Home Affairs (Shri L. N.
Mishra): How?

Shri P. K. Deo: All these things
have been happening. How it is irre-
levent or how it ig relevant I am
pointing out. All this is happening
because of the inactivity of this Gov-
ernment to take action on the memo-
rial presented by certain Members of
this House and certain Orissa Legis-
lative Assembly members alleging
serious charges of corruption, op-
pression, favouritism and partisan-
ship against the Orissa Chief Minis-
ter and the former Chief Minister
and several others. The Memorial
was handed on the 138th of last month
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and till now no action has been
taken. ¥ you make a chronological
study of events you will be convinced
that the collousness and delay on the
part cf the Central Government gives
an impetus to all these wrong-doers
to go on with their activity unabated-
ly. A reign of terror has been let
loose in my State and demoralisation
has set in every walk of life because
they know that the Government at the
Centre is helpless. When the Cen~
tra] Investigation Bureau goes there
It is resented to by the Chief Minis-
ter.

Regarding the chronology of the
events, I would like to point this out.
On the 13th of last month, we sub-
mitted a memorandum and on the
17th, four days afterwards, to put a
stop for further enquiry a case of
defamation against a certain news-
paper is flled in the Calcutta High
Court. The Calcutta High Court was
chosen because it was only in the
presidential High Courts of Madras,
Bombay and Calcutta, even if the
damage claimed is a crore of rupees,
the maximum court fee is only Rs. 20
and by Rs. 20 they want to block
the entire process of law. The Law
Minister and the late Mr, Sanyal had
given a definite verdict that the
Government should institute a Com-
mission fof Inquiry munder the 1952
Act to go into the matter inspite of
the fact that there is a defamation
case pending elsewhere; because it
being sub judice will not bar to the
commission of inquiry. After that, a
dissident Congressman and a former
Minister was beaten in the party
meeting. Everybody knows it. (An
Hon. Member: How is it relevant?).
Do those who interrupt me, do they
not want to put an end to corrup-
tion? Do they 'want to mperpetuate
corruption in this country? If they
want to put an end to it, they will
have to take action. (Interruptions.)
Peaceful demonstrators at Puri were
manhandled by the police. In the
constituency of the Opposition Mem-
bers, police excesses are taking place
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on the plea that Government dues
are to be realised only in those con-
stituencies which have returned the
Opposition Members.

Lastly, it is the undue interference
of the Chief Minister in party poli-
tics and in the admission of some
undesirable students against college
rules that had let Joose indiscipline
among the students and it culminated
in the seizure of the chamber by cer-
tain hooligans and certain students.
We hang our head in shame. Such
things never happened in this coun-
try. Are we going to repeat Saigon
here? Tt cannot be done. It is only
in this country that democracy is
surviving so far. Elsewhere in the
neighbouring countries, democracy
has toppleg down from its pedestal.
We want some categorical answer
from the Government whether they
are going to constitute a Commission
of Inquiry under the 1952 Act to
Jook into the various charges of cor-
ruption against Ministers. I never
wanted to speak on the merits of the
charges because I do not want to
prejudice the enquiry at this stage
but a categorical answer on the Com-
mission of enquiry is demanded. If
they are not going to do so, let them
say: no enquiry is necessary.

Mr. Deputy-Speaker:
Member's time is up.

The hon.

Shri P. K. Deo: There are other
points also. Anyway, I conclude, Sir.

Shrimati Renu Chakravartty (Bar-
rackpore): Mr, Deputy-Speaker, Sir,
I also want to speak on Demand No.
53 which deals with the criminal in-
vestigation department and the Delhi
Police.

Mr, Deputy-Speaker: Hon. Members
may please take ten minutes each.

Shri S, M. Banerjee: We are going
to pass Rs. 32 crores.

Mr. Deputy-Speaker:
have been allotted.

Two houss
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Shrimati Renu Chakravartty: You
can extend it by an hour, Sir. Please
allow us a little more time.

On thig particular point, I want to
raise this question about Mr. Sanyal’s
murder. Mr. Sanyal, our Solicitor-
Genera] was brutally murdered with-
in a stone’s throw of the Prime Min-
ister’'s House. Apart from the money
that was there, what I want to point
to is that the way the criminal in-
vestigations are being conducted have
raised deep suspicions in our minds.
All the newspapers, the very next
morning, had a very big news that
Mr, Sanyal was alive even after the
police came ang they wanted to hurry
him to the hospital and when the
driver was asked to bring out the
car, the driver stated that the car was
out of order; but the next morning
it was founq that the car was in
order. You will be surprised to
learn that in spite of the fact that we
are allocating such amounts for this
department, we find that the driver
had not been arrested up to date and
I have it on very good authority that
when this point has been brought to
the notice of the I.G. of Police and
other people, they are protecting this
driver. Somehow a peculiar situa-
tion ig there. When this point is
brought out, it is stated: you see,
the driver gid not really refuse; he
did not say that the battery was down;
he was probably frightened, etc. It
is a fantastic position.

Shri Hathi: Was it a reply given inx
the House? Or is it a reply out-
side?

Shrimati Renu Chakravartty: It
is outside. You have not said any-
thing to us. That is exactly our
point. It is surprising that the diver
goes scotfree and when investigations
are taking place he is being shield-
ed. Not only that. When one of the
relations of Mr. Sanyal told that three
or four days before the murder took
place, Mr. Sanyal himself had a pecu-
liar intuition; a few days before he
had asked for a darwan from one
of his people—darwan means a guard
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—and he had also taken a telephone
connection to hisroomand all that—
these are all points for investigation.
One of his relations said this to the
police that three days before the
murder took place, Mr. Patnaik had
gone there and he had had a row
with him and then they say: this
is not very much relevant; after ail
he is a man of that type, etc. No
further investigations are made about
this. Another very funny thing is
that it is stated that this very Dubey,
the driver, actually phones up Mr.
Sanyal’s niece after the incident took
place and tells her, after the body has
been taken to the hospital Hari has
murdered Saheb! Hari ne mar dala!.
Yet this fellow is not at all interro-
gated and not taken into custody.
This whole question of Srichand
being taken by this Sadachar Samiti
men has raised various suspicions in
vur minds. Now, he wanted to go to
Bombay. Where did he go? To
Shahdara. If one wants to go to
Bombay from Delhi, one does not go
to Shahdara; surely, there is no con-
nection between Shahdara and Bom-
bay except through Delhi.

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
Are we discussing all these things
which are under investigation and
bringing out contradictions and state-
ments of one witness and another wit-
ness? (Interruption.) I only want
her to realise whether it would be pro-
per. If the hon. Member likes, I have
no objection. But I would only put it
to her whether it will be proper to
€0 on commenting upon statements
of one witness and another witness at
thig stage. After it is all over, she
can say anything.

Shri P. K. Deo: It is not sub judice
yet.

Shrimatli Renu Chakravartty: I
want to tell him that these very
people who were saying these things
—they are their own relations__are
so frightened today that many of them
are afraig to talk. I want to raise
it here anq I want to say that very
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funny and contradictory reports are
coming in the press. In the first
instance, we heard that in front of the-
magistrate, this Brahm Dutt, who
was originally called Sharma, had
induced Srichand to go to the Home
Minister’s house by saying that he
knew a doctor there who would give
him a certificate. This is quite
different from the 1.G.’s version which
hag also come: he says that he had
come there in order to give himself
up to the Sadachar Samiti. These
things are very serious, and I am
surprised at the way this investiga-
tion is going on. The police, from the
very beginning, have been saying
that it is a question of burglary.
Though I do not say that it may not
be a case of burglary, why is there
this terrible haste in saying that
it is burglary? Normally, when no-
body is in the house, burglary could
be committed much more easily in
the day-time by a man who knew
that money is there. Actually, that
money could have been taken any
time in the day, when nobody was
in the house. But why jis it that they
do it at night? These are things
which must be looked into and
why is it that the Criminal In-
vestigation Department does not do-
its work better? I want to say all this
when we are voting money.

Today, every person in Delhi, in-
cluding ourselves, is frightened at
night. 71 tell you that so many times
I am alone in the house; things such
as have happened now frighten us.
It may be that we have not got as
much as Rs. 75,000 and so should not
be frightened. But certainly, if it is
a political murder, we feel that
we will be having some trou-
ble somewhere someday. I want
to tell you that this is the fear of
many, many people in Delhi today.
When we vote this amount for the
purpose of the Criminal Investigation
Department, T want to say that it is
but right that the Parliament and the
people must know that the police is
really doing its job to find out who
are the real culprits behind these
things. I admit it is an intricate case.
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‘But there are various proliferations
into which we must enter. Therefore,
I request the Minister not to treat
this particular Demand in a light
manner; we want to bring forward
before him our fears and our worries
.on this score.

Next, I want to raise some questions
about the Supplementary Demand for
‘Grants, No. 93, which is about the
displaced persons. Actually, on the
question of the Dandakaranya Deve-
lopment Authority, I am very sorry
‘that although we had tabled a Calling
Attention Notice, we did not get an
opportunity because the Minister took
another opportunity of placing a
statement so that we could not ask
any questions. About five years ago.
myself ang many of the Members of
the then Estimates Committee went
to the Dandakaranya Development
Authority, and we say today that
nothing has proceeded very much
from the days when we went there,
and we must say that we are very,
‘very perturbeq because this was sup-
posed to be an area where thousands
of acres of land were going to be
made available to the refugees,
especially the peasants who were
coming over from East Bengal Even
in those days we found that the land
was poor and porous; we found that
the rain fell always in torrents
ang then the soil was so porous; it
would go beyond the level of even the
tube-wells, and so there was no water.
Therefore, even in those days we felt
that unless there was irrigation, un-
less water was available, this area
would remain unsatisfactory. Today,
what do we find? Ultimately, one
big irrigation scheme was taken up,
but up to date has not been finalised.
Not a single minor irrigation scheme
has come into being. We are told by
the Minister that it is not possible for
them to give land even to those who
are being taken to Mana camp of the
DDA they have been taken to other
places. They do not have land yet.

Then there is the question of edu-
cation being properly tackled; it has
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the smallest budget of all. We have
a very low teacher-student ratio.
There are no black-boards, books,
mats: nothing is there. As far as ur-
ban and semi-urban rehabilitation is
concerned, especially on the question
of employment for these urban people,
we find that the very expensive indus-
trial projects that are there, have not
been gble to rehabilitate the people.
Even those industrial projects have
brought in only very little return.

Lastly, I wanted to raise this ques-
tion: as to how a huge institution has
been brought into existence with such
a topheavy administration, and this
top-heavy administration is so much
that it costs ug Rs. 1:10 crores a year,
and even this figure is low, because
by accounting ftricks, they have
excluded from it the expenditure
on work-charged staff, land reclama-
tion, engineering, irrigation, soil ‘con-
servation, etc., which have been put
under other headings. If all of these
were added together, it would come to
a very huge amount which we are
voting, gnd which is not going into
rehabilitation, which is not going for
real reclamation of land for the re-
habilitation of the refugees but for
feeding this huge machinery.

Shri Hanumanthaiya (Bangalore
City): What is the percentage?

Shrimati Renu Chakravartty: It is a
big percentage.

Shri Bade (Khargone): Rs. 2 crores
for administration and Rs. 1 crore for
rehabilitation!

Shrimati Renu Chakravartty: While
I do not want to raise all these
matters, I would like to say that
there is a 1ot of expenditure on tour-
ing, and 1 have been told that even
the Vigilance and Anti-corruption
officer’s post has been done away with.
When there is so much of corruption
everywhere, that post shoulq be there.

I do not want to be misunderstood
by this House when I say that in res-
pect of the DDA there has always
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been an insistence by the Ministry to
have a dichotomy of authority over
here. Tt is not a question of any
particular administrator or the ques-
tion of any Chairman coming into
conflict with each other. We from
Bengal have given to the Danda-
karanya Development Authority two
of the most outstanding adminis-
trators that we had, and I,
speaking from the Opposition, should
be taken at my word when 1 say that
we gave a person like Shri Sukumar
Sen and we gave a person like Shri
Shaibal Gupta, both of them of high
integrity. Shri Shaibal Gupta is one
of the outstanding administrators
who, even in the days of the British
—he is one, an ICS officer—was one of
the few who stood up bodily and was
black-balleg by the British and had to
come over to the Judicial Department.
He has now had to go away. We
should not allow the Minister and
the Ministry to get away by trying to
drive wedges, one against the other.
These two able administrators went
there because they wanted to do a
job or really helping and bringing
succour to those people who are their
own kith and kin, but it is unfortunate
that we have kept the Administrator’s
pos: as a dichotomous irritant, so to
say, with the Chairman. If it is a
whole-time chairman, I do not see any
reason why there should be any at-
tempt to take away certain powers,
not only overall powers but the admi-
nisirative authority, of both working
out the policy as well as having the
authority of seeing that policy is im-
plemented. We do not want a dicho-
tomy between .policy-makers and
those who implement the policies.

We in Bengal—ang I think many
of those people who know these two
administrators—feel very much ag-
grieved that the Minister did not al-
low an autonomous body to function
and that he insisted on giving his
obiter dicta, saying that the Danda-
karanya Development Authority has
laid down the scope of the work of
the Administrator and the Chairman.
I beg to differ on this point. I want to
bring to the notice of the House that
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at the meeting of the Dandakaranya
Development Authority, on the 13th
August—there was lobbying which
cannot be proved, but this much can
be proved, namely—most of the mem-
bers of the Authority were of the
opinion that they should hear the
Chairman and they should wait and
give a considered opinion ag to what
should be done. But without waiting
for that final resolution and decision
to be taken the Minister goes out of
his way to give his opinion to an auto-
nomous corporation.

15.29 hrs.
[SHRI SONAVANE in the Chair]

Even at the time of Shri Sukumar
Sen, who laid down his life for the
DDA,—although he was towards the
end of his life very ill and did allow
much powers to be taken by the admi-
nistrator.

Mr. Tyagi shoulq not say that Mr.
Sen himself allowed those powers to
be taken away. Throughout, he found
it very difficult to function in that
way. I do not see any reason why a
Chairman, when he is being made
whole-time Chairman, should not be
given the power of policy-making as
well as implementation. The Ad-
ministrator ig made the authority to
represent the Ministry. Therefore,
the Administrator becomes the overall
authority expounding what is the
Ministry’s opinion. What is the object
of the Chairman then? I would like
to tell this House, which votes such
huge sums of money for DDA and
feels that we should do our utmost to
see that it is successful so that the
bleeding humanity coming from East
Bengal is really rehabilitated in this
area. tha: we must also see that this
dichotomy is ended, that we do not
allow really fine administrators to be
driven away from the DDA and that
we do not allow the driving in of
the wedge, thus continuing the con-
fusion that has prevailed in the DDA
for many years.

Coming to the question of Oil India

Limited, under Demand No. 136, hgre
it shows clearly that we are giving
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this 9 per cent dividend guaranteed
to the Oil India, Limited, whatever
be the production or expenses. This
is part of our agreement. Why did
we enter into such an Agreement?
When we first passed it in this House,
we did not realise its implications.
Today we see its implications. We
are now going to give an additional
Rs. 3 crores in order to give this
company, with British directors, a
guaranteed 9 per cent return. I think
this is something that goes against
our national ijnterests. Parliament
should express itself against it. We
should not allow it and we should,
at the very first instance, try to
clange it. It is really a drain on our
exchequcr.

Shri S. M. Banerjee: Sir, I shall
confine my remarks to Demands Nos.
31, 53, 126 and 129. Taking Demand
No. 31, I am extremely happy to know
that the staff of the Enforcement
Directorate are being given power to
act properly. A question arose about
adjudication. There are so many big
guns who are involved in foreign
exchange violation cases. T must know
from the Minister how many cases are
pending where prosecutions have been
launched. I am told the case of one
Hashim Premji, who is a big boss
among the grain dealers and who is
opposing State-trading to the grain,
is still pending and no final decision
has been taken by this Diretcorate.

It has been brought to our notice
that thcre had been several raids in
the cities of Calcutta, Bombay and
Madras by the Enforcement Branch.
I want to know whether raids in
Calcutta on Birla families consisting
of 30 family members including some
of their big friends raids in Madras
on Goenka families and their con-
cerns and in Bombay in the house of
the son of a senior ex-Cabinet Minis-
ter were conducted by the Enforce-
ment Branch anq whether it is a fact
that because a member of a particular
family was carried in a police van,
there was a furore in Calcutta city
and they went on approaching senior
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Cabinet Ministers here in Delhi.
When it is a question of film actors
and actresses or even a seniormost
Member ¢! this Parliament, who is a
very respectable iperson, the names
are gnnounced. But it is surprising
that for three months, there have
been raids after raids on big family
members and no name has appeared
in the press. I would like to know
whether instructions have been issued
to the press or what action has been
taken. I would like to know whether
these raids were done by the En-
forcement Branch itself or by the
commercia) taxation department.

Coming to Demand No. 53, my hon.
friends, Shrimati Renu Chakravartty
and Shri P. K. Deo have raised the
question of the Central Intelligence
Department. Mr. Sanyal is no more
with us. But is it a fact that he was
really having some of the wvery im-
portant papers concerning the Orissa
enquiry? I want to know whether the
crimlnal intelligence department went
into all aspects of this question and
whether it is also a fact that Mr.
Sanyal was unfortunately holding a
retainer from Mr. Bijoy Patnaik,
ex-Chief Minister? If he was, it is

a serious matter. These matters
require investigation, because the
murder is  surrounded by a cloud.

Nobody in the country believes that
it was an ordinary murder. ] wish
it was an ordinary murder. You
know better than me, Sir, that the
intelligence department sent a big
officer to Orissa and there is a com-
plete non-cooperation movement with
him. 1 am surprised to know that a
particular Chief Minister who resign-
ed, and we welcomed the resignation,
is again there. It is not my concern;
it ig for th¢ ruling party to decide
who should remain and who should
go. In 1946 one of the senior officers
of the ICS, Mr. Oza, was killed in
duck-shooting. 1 knew it was more
than a duck-shooting. An ex-Chief
Minister of Orissa, who was then
Chief Minister of Orissa, wag trying
to shoot something else. He shot =a
duck and ultimately this man died.
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Shri P. K, Deo: He was Collector
of Balasore.

Shri 8. M, Banerjee: Coming to
Demand No. 126, I am surprised to
know that even after a]] this food dis-
cussion, after the reply by the Food
Minister and after the reply of the
Prime Minister to the debate on the
no-confidence motion, the Chief Minis_
ter of Uttar Pradesh, has issued a
statement on Friday last. After the
reply of the hon. Food Minister and
the Prime Minister and after the
replies to the short notice question
tabled by Shri Bishwanath Roy, one
of my friends from U. P., she says—I
am reading from a newspaper report—

“Only a meal a day for many
in U. P.—The U. P. Chic{ Minister
Mrs, Sucheta Kripalani, said at a
Press Conference here today that
a good precentage of people in the
State, especially in the eastern
districts, were having only one
meal a day, if not actually starv-
ing.”

Had it come from us immediately Mr.
Subramaniam or Shastriji or anybody
else from the Cabinet would have
started g campaign against us that op-
position members are trying to create
a scarcity psychosis and as a result of
it, prices are going up. I am sure the
Chief Minister of U. P. has not joined
hands with us in creating a fear psy-
chosis and scarcity psychosis. She
further says:

“The irregular foodgrains sup-
ply from the Centre was the maimn
reason for thig situation and added
‘we have received an unfair deal’.

The State Government, Mrs.
Kripalani said, was somehow
maintaining supplies to fair price
shops in the urban areas. But
in the rest of U. P. ‘Sometimes
we have to close down these shops
for want of stocks’.”

Thls is a very serious matter. I tabled
an adjournment motion which the hon.
Speaker in his wisdom disallowed. I
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do not mind that; I got an opportunity.
I want an answer to this. I am sur-
prised that the Government wants Rs.
20 crores for the Food and Agricul-
ture Department, but no Minister
from the Department—either the
Cabinet Minister or.-his Deputy—has
cared to be present in the House to
reply to our points.

Shri L. N. Mishra: They are busy
in the other House.

Shri S. M. Banerjee: Let them give
us wheat, whether they are in the other
House or in this House. I say with
all earnestness that this matter should
be taken up on a priority basis, other-
wise there is going to be famine in
Uttar Pradesh. In 1943, 35 lakhs of
people in Bengal started cursing their
fate and dieq on the pavements. But
this time in Uttar Pradesh nobody is
going to die cursing his fate; they
will curse the Government and ulti-
mately bring down the Government.
This is what is going to happen. Here
is an alarming situation, a hint of which
has been given by the Chief Minister
of Uttar Pradesh.

Here is a piece of news to show
how foodgrains are getting rotten and
are buried in trenches. Here is some-
ithing written in Bengali in the
Anandabazar Patrika dated 17th
September, 1964. It shows how 220
maunds of rice and wheat were buried
in trenching grounds of the Corpora-
tion at a place called Bagui Hati near
Calcutta. This amount of rice and
wheut was not issueq to any fair-
price shop. It was kept in a godown.
When the authorities found that it
had become rotten they buried it in
the trenching grounds of the Cor-
poration. No enquiry is going on
about it. The Amnandabazar Patrika
came ou: with a cartoon saying that
there is a large amount of foodgrains
available in the godowns of Calcutta
and other places in Bengal but asking
the hungry man who wants foodgrains
to wait till the whole thing has he-
come rotten when the authorities will
give it. T want an enquiry to be cone
ducted into this whole affair.
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There is the question of storage. 1
do not know what hag happened to
the Central Warehousing Corporacion.
There are so many such areas under
the Central Warehousing Corporation.
At the same time they want money
for having a central storage godown
in Kanpur and other places. I know
what is happening with these godowns.
Y there is no grain what is going to
be stored there, I do not know. In a
place like Assam after the Chinese
aggression, a central warehousing
order was issued saying that there
should be a proper godown for storage
of foodgains meant for supply to our
army. The final order was issued ‘n
1962. 1 am told it has been given for
execution in 1964. Why has there
been so much delay? I request that
there should be a proper enquiry into
this.

Then, in the eastern region, under
the Regiona) Director of Food, all
people have been declared surplus.
do not know what is going to happen
to them. There are 1,200 employees
who have been declared surplus. 1
want to get a specific answer in this
regard.

I want to know what is going to
happen to the fair-price shops in
Uttar Pradesh and other places where
imported wheat is not available.
Here the Centre makes a statement
that they have given more than
enough to Uttar Pradesh. The Chief
‘Minister of Uttar Pradesh says that
they have not got anything. The
fight is going on between the Gov-
ernment of Uttar Pradesh and the
Central Government and in between
the masses, the people of Uttar Pra-
desh are being crushed. I would like
to know what is going to happen to
this.

Coming to my other cut motions. 1
want to say something about the
price of cement. What is happening?
I am told that cement quota has
been issucq by the Centre to the
various States. Not even 10 per cent
to 15 per cent hag been issued for
building wells and other things in
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rural areas. Everything has been
consumed in constructing big build-
ings with the result that about 25,000
wells which were to be constructed
in Uttar Pradesh, in those difficult
areas where water is not available,
have not been constructed. 1 would
like to know what is the basis of dis-
tribution of cement when the Centre
gives cement to the State Govern-
ments. [ would like to know whether
there is any specific order to the
effect that a certain percentage—&69,
50 or even 40 per cent—should be
utilised for the construction of wells
and other things in rura] areas.

Then I come to the question of
establishment of a consumer co-
operative society stores for coal and
mica mines. I would like to take this
opportunity of reminding the hon.
Labour Minister about the decision
that Shri Nanda took when he was
the Labour Minister. In November,
1963 a decision was taken that all
industrial units whether texlile, jute
or other units, will have to start con-
sumer co-operative societies for the
issue of cheap grains or for the issue
of foodgraing at subsidised rates to its
workers. No employer has done it
so far. Even in Kanpur where some
people agreed in principle, ultimate-
ly they have not started any. If the
Fooq and Agriculture Department do
not give foodgrains to the consumer
co-operative societies, what is going
to  happen? Even today, 20,000
defence workerg in Kanpur are not
getting their foodgrains from their
co-operative stores because the dis-
trict supply officer has said that unless
the revalidation scheme is over they
will not get it. This is going to
affect defence production. I would
like to request the Labour Minister
and the Home Minister who was then
the Labour Minister to respect their
promises.

What hag happened to the scheme
of introduction of co-operative stores
and supply of cheap foodgraing to the
workers through these co-operative
stores. The mica mines have started
it. Well and good. The coal mines
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are going to start it. Well and good.
But what is going to happen in the
rest of the country? Prices of articles
are not going down. They are going
up and up. The more we discuss
about rise in prices the more the
‘prices go up. It is absolutely neces-
‘sary that our people should get food-
grains at subsidised rates. That is the
demand not only of the private sector
employees but also of the Central Gov-
ernment employees who are demand-
ing a rise in their dearness allowance.
They must get foodgrains at sub-
-gidized rates as the railway workers
were getting previously. Previously
they were getting 13 to 14 items,
-later on it was reduceq to 5 items and
even that hag been withdrawn now,
in preference to a eash bonus. So
our demand is that the Labour
*Minister must put his foot down and
decide that cheap foodgrain shops
must be established and foodgrains at
subsidised rates must be given
through fair price shops. I once
again Tequest that the Minister
should take up certain points like
supply of foodgrains to Uttar Pradesh
etc, and see that an enquiry is held
into the whole affair. )

One word about the 114 children
who died from May to June 1964
while in transit. They were the
children of refugees. The hon. Minis-
ter has not saiq anything about them
because the Calling Attention Notice
was withdrawn and the hon. Speaker
did not allow that on the ground that
it was a matter for the State Govern-
ment. It ig not a law and order ques-
tion. These children were Kkilled
because of the climate. I would like
the hon. Minister, who is one of my
respected friends, to let me know
whether the condition in Mana Camp
has improved and whether he can
assure us that no child is going to
die—114 have been killed—because: of
climat, or mismanagement in the
camp.

Shri V. B. Gandhi (Bombay Cen-
tral South): Mr. Chairman, Sir, I am
going to refer to a number of

nds in comnertion with the

‘had to go to the court
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dealings between the Government
and the contractors. I am referring
to Demands like 31, 39, 53, 104 and 133.
I am going to deal with them
together for these Demands in a sense
fall into a certain pattern. For exam-
ple, there is usually the contractor
who has failed in his performance;
he has either not supplied the goods.
contracted for or he has not supplied
the right quality. So, Government
to recover
damages or to ensure the performance
of the contracts. In all these cases that
are reported in these Demands for
Grants, we find that the Government
have lost the suit and had to pay com-
pensation angd also tre cost of the suit
or decree to the contractors. When
1 say that, of course, I know that
I am not describing the whole pic-
ture, because ] am quite sure that in
these Demands for Grants only those:
cases will be included in which there
ig a need for a supplementary grant.
We know there are lots of cases in
which Government have been the:
successful party. But since they did
not involve a new or extra expendi-

ture in the form of Supplementary

‘Demands for Grants, they do not find

& place in this list.

I will just take an illustrative case:
which is given here at page 16 with
reference to Demand No. 104. In this
case, the grant is required to satisfy
a court decree against the Govern-
ment. As usual, the contractor’s firm
failed to supply at his risk and accord-
ing to the terms or provisions of the
contract a suit was filed. The firm re-
fused to reimburse the extra expen-
diture incurred by the Government
and the suit ensued. The case was re-
ferred to the arbitrators for their-
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award.
ment withheld an equivalent sum
.towards the above claim from the
bills of the firm on account of sup-
plies made by it under another con-
tract. That seems to be a usual pro-
«cedure, not an unusual procedure, a
procedure very often followed in such
cases to recover the disputed amount
‘from the firm’s bills, from the amount
due to the firm in another contract.
In this particular case, the matter
went to the High Court and even the
Supreme Court and in every case the
‘Government side lost the suit and the
-decree went in favour of the contrac-
tor. I must add here that I know
that, the contractors are not always
“very fair or honest in their dealings
-with the Government and no one
:should hold any brief for these con-
tractors. Yet, we should also take
care to see that any actions that we
-take, with the prestige of the Gov-
-ernment on our side, does not have
the appearance of any kind of harass-
‘ment.

1 will refer to one more instance
and I shall have done. There ig a
‘case in which a Government truck
Tan over a boy and his parents claim-
ed compensation. The matter went
through successive courts and in each
court the claim of the parents for
compensation was granted. Of course,
1 would not say that Government in
such matters js not sympathetic
enough. Probably, Government has
to follow a particular procedure in
such cases and go through one or
even the second suit, if circumstances
‘80 require.

‘1555 hrs.
[MR. SPEAKER in the Chair]

Even then, as a general observation
I would say that wherever it is pos-
sible to come to some kind of settle-
ment with a little sympathetic touch,
it should be encouraged.

Shrimati Renuka Ray (Malda):
‘Mr. Speaker, Sir, I should like to
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speak only on Demand No. 93, expen-
diture on displaced persons. First of
all, let me say that I wag extremely
glad when 1 heard that Shri Tyagi
was going to be incharge of this Min-
istry, because I had myself experi-
enced concrete evidence of his sympa-
thetic approach to the problem of
displaced persong or refugees, parti-
cularly from East Pakistan, When 1
was myself in charge of this res-
ponsibility in West Bengal, Shri
Tyagi wag Minister of State for Fin-
ance at the Centre, and when because
of some real difficultieg I felt I could
not carry on or discharge my respon-
sibilities properly, it was Shri Tyagl
who came to my rescue and helped
to find the resources. May I remind
him that it was in the setting up of
worksite camps and the organisation
of labour corps in West Bengal, which
entailed only a small amount, that he
helped me. I welcome the enthu-
siasm he has shown, particularly in
the setting up of national develop-
ment corps, through which the
migrants......

Mr. Speaker: This Minister has al-
ways been known to help ladies.

The Minister of Rehabilitation (Shri
Tyagi): Sir, people might draw some
other meaning from it.

Shrimati Renuka Ray: The nation-
al developmenf corps that he has set
up is a move in the right direction. 1
would also like to remind him that
the residue problem of refugees
which was there when I wag holding
charge in West Bengal has not yet
been fully dealt with. I hope that he
will see to it that those persons who
came earlier and who have not been
given their due share in rehabilita-
tion benefits will get them now. 1
know that the State Government has
sent its proposal in regard to the
residue problem of refugees and 1
am sure it will get sympathetic treat-
ment under his guidance.
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Then 1 come to another matter,
something very surprising and inex-
plicable to me in view of what I have
said just now about Shri Tyagi. 1 do
not really understand the develop-
ments that took place recently in
DDA. I myself remember that when
Mr. Fletcher was in the DDA, he
faced very grave problems in regard
to its organisation and administra-
tion because of the dual authority
operated from Delhi. Shrimati Renu
Chakravartty hag rightly pointed out
that this difficulty continued under the
regime of Shri Sukumar Sen. While 1
do not want to say anything about
any individual officer here or there,
T cannot help saying that considering
the amount of money that has been
spent on DDA, it has not given com-
Tensurate return.

16 hrs.

It is playing with the lives of re-
fugees. 1 wish that something real
and material is done about it, I dare
say that many things may be explain-
«d in many ways to the Minister but
the stark facts are there. Why is so
much extra money drawn on TA bills
when the actual amenities or services
are not there for the persons for
whom the service is to be rendered, in
proper measure? Why is it that a
person appointed to check corruption
is removed? These are all rather
mysterious things that have happen-
ed. I would request the hon, Min-
ister to give a second thought and a
second look to the whole problem.

It is true that the gentleman who
was put in authority after . Shri
Sukumar Sen, like him, was known
to be a man of independent views, .I
can also state something further that
Shrimatj Renu Chakravartty proba-
bly doeg not know. During pre-in-
‘dependence days there were certain
people in the services who helped per-
sons who went 'to jail and their fami-
lies. I was one of those who used to
<collect the money and Shri Shaibal

1153 (Ai) LSD—18. !
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Gupta was among those who paid. He
has a sympathetic approach. Do not
sweep him away by saying that he is
an ICS. There are many people in the
ICS, but they are not all moulded im
the same manner as in all other walks
of life. There are persons who are
sympathetic and Shri Gupta is one of
them.

1 do not know what had happened.
I dare say that things have not turned
out well. I do not put all the blame
on the hon. Minister, ag I do not know
how much the hon. Minister knows of
what has happened there. I dare say,
if Shri Mahavir Tyagi was in charge
of the DDA himself for some time
and took it on, he would be the first
to point out the difficulties, He would
be the first to help to overcome them
because I do believe that he has the
drive, the independence, the resource-
fulness that is lacking in many others.
I cannot understand how under his
regime such a thig has happened. ?
request him to look into this matter
again and to see what can be done to
rectify it. He has put his Deputy Min=
ister in charge. So long as the De-
puty Minister remains in charge, J
do not think he will ever be able to
find out as to what are the things that
go wrong. He should take it om
completely and does away with those
persons who were from the time of
Shri Fletcher till today responsible
for carrying on the administration of
DDA with extravagance and with no
regard and sympathy for the refugees
who have come there to make a new
life in our country where they have
been welcomed by our Government
and by the country as a whole and yet
they have to go through many difi-
culties some of which cannot be
helped but some otherg could have
been avoided.

‘With these words I would like to'
point out again to Shri Mahavir Tyagi
that he should take a new look at

these things. If he does that, I am
sure, he will be able to come to =
better solution. .
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Mr, Speaker: Let the hon. Minister
give us a new look.

8Shri Tyagi: Sir, before I come to
the questions raised by my hon.
friends from either side, I would just
request the House to look at this Min-
istry with a little more sympathetic
eye. It is a matter, I assure the House
today, here and now, which has no
politics about it. There is no party
bias in this Ministry. It is open to
every hon. Member to give me sug-
gestions.

Sir, criticism is also healthy bectuse
I understand that whatever criticism
comes it come because the hon.
Members are well-wisher of the re-
fugees. Just to improve this condi-
tion, they criticize me. Therefore I
do not take it ill. When I am open to
conviction because I, myself alone,
cannot think of all these schemes—I
depend on the cumulative wisdom of
the whole House—why can they not
throw up suggestions to me? I am
always prepared to accept any sug-
gestion which is healthy. Scaemes
might occur to hon. Members frem:
both sides. So, I shall welcome any
positive suggestion for the improve-
ment of the condition of these refu-
gees and for their resettlemeat.

I cannot understand why on account
of the party colour or differcnces
Shrimati Renu Chakravartty and
Shrimati Renuka Ray shoulid speak in
two different tones although they
come from the same place. I was sur-
prised when Shrimati Renu Chakra-
vartty talked about two officers,
which Bengal had given. I resen; this
idea of “Bengal giving oificers”, It
is India which had given the officers.
I do not distinguish betweer officers
coming from Bengal and otlrer States.
They are all Indians and we are - oud'
of those officers. Why should she:
just feel proud because they are
Bengalis? Thig is a spirit which T
would suggest to her not to press.
about.

Demands SEPTEMBER 21, 1964
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There were certain objections rais—
ed. by Shrimati Renu. Chakravartty
and also by my hon. friend, Shri
Banerjee. They are mostly inspired
by the incident of the resignation of
Shri Gupta, Chairman of the Danda-
karanya Development Authority. It
ig said that I gave some provocation
to him; or that I compelled him to go.
It is not so. I want to put before the:
House two sentences which have
become the cause of provocation to:
him. In the DDA meeting—I aadress-
ed that meeting just to clarify what
authority the Chairman should enjoy
—1I gave the clarification and he was
not satisfied. These were the words I
used and I would like hon. Members
to sit in judgment over these words, T
said: —

“l was in general agree-
ment with the consensus of opi-
nion of the members of the Au-
thority regarding the relative
role of the Chairman and the
Chief Administrator. It was the
intention of the Ministry that the
main functions of the Chairman,
who was selected for his maturity
and experience, should be to guide
and control the organisation
through the Chief Administrator
and to plan and’ direc! its activi-

ties. The Chairman has to exer-
cise on behalf of the Dandakar-
anya Development  Authority

general supervision of the whole
organisation and to ensure that
the Chief Administrator and the
field organisation function effi-
ciently and in accordance with the
policies laid down by the Danda-
karanya Development Authority.”

Thig is the clarification I gave; but;
unfortunately, he did not agree and®
e felt that he must also interfere
the day-to-day detailed activities. He
sent his resignation and, as I corifesss
ed the othier day, I have a weakness
for Government—I do not want &
damage the prestige of Government--
as. spon: ag an: officer resigng my policy’
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is to accept immediately the resigna-
tion and let him go howsoever able
he may be. I cannot negotiate.

Then, my hon. friend, Shrimati
Renuka Ray, has said about those old
schemes pending for consideration. I
want to make it clear that it was
agreed about the old refugees bet-
ween the late Bidhan Chandra Roy,
the Chief Minister, and my predeces-
sor, Shri Khanna, that old schemes of
worth about Rs. 22 crores would be
sanctioned in due course. The diffi-
culty came because all of a sudden
this influx occurred again and we had
to divert all our attention and money
towardg the well-being of the people
and to the relief and rehabilitation of
these new migrants. Therefore, these
schemes could not be agreed to. But
schemes worth Rs. 9 crores had al-
ready been agreed to. Some more,
all told, worth Rs. 13 crores have been
practically agreed to, and the rest are
under consideration. That problem
will be very well looked after. I
would request my hon. friend, Shri-
mati Renuka Ray, kindly to send me
any suggestions that she had about
the rehabilitation of old refugees. I
would always gladly accept her sug-
gestions.

Then, criticism was made about the
lack of education. Unfortunately,
Shri Gupta while resigning in his
resignation put up certain criticism
which was publicised in the papers
and my hon. friends in the House na-
turally got alarmed. But I am sorry
t6 say that during the ten months of
his tenure Shri Gupta never pointed
out these defects to the Government
er to the authority, until I read them
in the papers for the first time and
then afterwarde in his resignation. 1
can assure the House that, whether it
is in his resignation or in the papers,
it a defect ras been pointed out, it
will be thoroughly looked into and
eare will be taken to make up, if there
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is any deficiency, and to improve

matters.

My hon. colleague, Dr. Mono Mohan
Das, has made up hig mind to go to
Dandakaranya and see things for
himself. We shall examine thorough-
ly what has been achieved so far and
what are the future plans. I assure
the House that we shall do our best.

Now, about schools, although
Mr. Gupta hag criticised it too, I want
to acquaint the House that there are
189 schools in those camps. There
are 189 schools and 14,455 boys are
reading there. It is not as if educa-
tion has been neglected. 189 schools
is not a small number.

Then, the expenditure on adminis-
tration was also criticised. It surely
is Rs. 110 lakhs which was in the
past. Mr. Gupta himself, when he
took over, never sent any communi-
cation to the Ministry to reduce it.
Surprisingly enough, instead of reduc-
ing it—as was expected—he submitted
proposals to the Ministry worth
Rs. 124 lakhs as against Rs. 110 lakhs.
Instead of reducing the expenditure
which he himself criticised at the
time of resignation, he has given
proposals for the next year which are
to the extent of Rs. 124 lakhs as
against Rs. 110 lakhs which was in
the past.

Again, he also criticised about the
T.A. Bills. Surely, I will look into
this. I also made an enquiry there
and it was pointed out to me that
officers have to travel from one place
to another (hundreds of sq. miles)—
and maybe that is the justification
given to me. My hon. colleague will
examine as to whether reallv it is too
much and we shall certainly reduce
it. But the House might be surprised
to know that as against the T.A. Bill
of the late Mr. Sukumar Sen. the
then Chairman of the D.D.A, on an
average, of Rs. 536 per month, the
T.A. Bill o Mr. Gupta, who has him-
self criticised it, comes to an average
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of Rs. 916 per month. The T.A. Bill
of the previous Chairman was Rs. 536
per month whereas the T.A. Bill of
Mr. Gupta was Rs. 916 per month. I
do not want to reject the criticisms
only because they are from g person
who resigned the post. I shall
seriously look into them.

There was a talk of corruption. I
do not so far know as to who was
the officer against whom he had any
complaint. In his resignation also,
he has not mentioned any name. A
sort of general remark is there.
Even so, I can assure the House that

those cases will also be looked into

carefully.

Shrimati Renuka Ray: Let the
Minister also ask Mr. Fletcher about
his difficulties.

Shri Tyagi: I shall surely look into
all the cases. If the hon. Members
have any ideas in their own mind,
they are always welcome.

Then, something was said about the
villages. May I inform the House
that already 144 villages have been
established for the displaced persons
and 50 villages for the tribal people
are already there.

About land distribution, 48,000
acres of land have been distributed
to displaced persons and 18,000 acres
have been distributed to tribals.

There are figures about roads, etec.
I do not want to go on giving figures;
there are quite a number of them.
As regards irrigation facilities, there
is the Umarkote dam which will
command an area of 14,000 acres
costing about Rs. 1 crore. It is prac-
tically three-fourths complete. It is
soon going to be completed. I am
quite sure, as soon as this irrigation
scheme is available, that things will
improve a lot.

Shri Bade: May I put one question?
He has given the number of schools.
But there is a report that 1000
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children died there, that there are
no hospitals and there is a dearth of
doctors. What has he to say about
that?

Shri Tyagi: These figures of death
are exaggerated; of course, some had
died. But I am sorry to say that
Mr. Gupta, who was the Chairman,
then, was in-charge of all those camps
then, and there were some difficulties
too. I am sure, now the things are
better.

Irrigation has also made some pro-
gress. Umarkote Dam is 3|4 comple-
te; its cost is Rs, 1 crore.

Then. there is the Pakanjane tank
which is costing about Rs. 8 lakhs.
1,300 acres are to be irrigated from
out of this tank. The work on Mal-
kangiri dam costing about Rs. 2
crores has already started. It has the
potentiality of giving irrigation to
37,500 acreg of lana. So, also the
Paralkote dam which will cost Rs. 1.7
crores. That is also in hand. Techni-
cally, it has been approved. We are
soon going to have these irrigation
schemes. There are quite a few other
important points, but I shall take some
other opportunity to acquaint the
House with them.

With these words, I hope the
House will appreciate what we are
doing. I can assure the House that
we shall sincerely make all efforts to
accommodate the wishes of the House
and also to examine whatever propo-
sals are thrown up by hon. Members
for which I ghall feel obliged to
them.
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“only a meal a day for many in U.P.”

Tga AT e g A A oW ¥
YT AT g

“She gave a detailed account of
the Centre’s broken promises.
She said that UP had got ade-
quate supplies only in March.
Thereafter the Centre could ful-
fil its commitments not even for
a single month.”.

w‘rqgaazr:

“At the same time, she conce-
ded that there had been hoard-
ing mainly by the trade, but dis-
persed in the rural wareas. This
added to the Government's diffi-
culties.”.
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frwr Y &t w<t & Ay 9 fawmde
T AT &g JET 8, AT 9T w7 F
ST &, AfFT ag Ay S & ot &Y
e fafex § . i

BHADRA 30, 1886 (SAKA) for Supplementary 28 ,

Grants

=Y STl W AR (FAEAX) | HeA
wgw, TfF ag oF T Y g Wy
£ Tofad SF Ay @ T ¥ T Y
T =Ty )

ft gaw fag ;S #v 9l
#F1 N5 fafreex § | ST @ a@
FTHIT A12T AEH AT 7 @1 44 FOT
T & qrq FY arer fr g3

qoqR WY © AEATT AFa< aTEd
9 a1 ®1 aga s ugfhma W §
f& ol & a9 I e e sy
I¥ SqreT frmaTr Sy

it amar fag ¢ SEET W A
%2 § 1 qaT T 9 & R i o
F @R ¥ fF g IO AT AT
GEfhe G0 | AfFT 7 I & a9
ag 1T G fAWT @ @ A F ay
wy T ot ¥ @Y @mir o &Y
THTT  FF

R g o g o A a3 W=
qB 9T

AT F AR W A IR A QAAR
gar

ot @A AR ¥ N A w5
& ag woaT A g W%

Naqave fug @ 7@ ot 39§
g TS AT FT AT §, AT A
WX FE F7 G TaH o o
T & |1 HIET AR I TG A
THA A AR frasd a9 37 "H9AT TI=RY
frear @30 1 qu aga @ § @fad
& g3 agr Afew & MY agT #Y A9
W @ 0 e & 9@ agar vk
oE Jw & § w<r ww
WA WO | WH 9%
faar g ¢ & IfF ®= fa ¥



2873 Demands

[ gwrer fag)
fol dger mariiie g A A T ER R
whvd v A dafas g @
T & T F T §) T Y T TR
A guT ag g W aferF Mg R |
fag ofers 7 g G1 fFmr 9w ofsas
1t wer sp@ W o <@ &1 7 fefewed
i e Y e frem A g qmw
o ST gl ¥ A T I 5 -
fefrw #%  ferr omr §
qUE g A A Y

Wt mEt  TEY TAARgHY deT
D FFAT & wH owE A L

Y graw fag - ag e frEw
78 1 W 7g fefrwedt me fimw
@ fegeam & amal ST agt
qT ATET T &< 7 &% g | 8
i T ow A aa & aw
AT THE &) <@T & A o ma
Y g 3 fireer =¥ 9 X ¥ o
@ & s et @ ¥ v e
I oF AT fA <@ ) EFIR AR
safaet ... ..

Y mEt WX WEE  §Red
oo 7 At & OF I FE | T FH
St T e % g & A ¥
¥ g5 fered &1 T o | AT T
# g o fafree wifgar gt
o of i aET w1 F S § 1A
Fmammg fF 1 9@ s R
v fear M AR A W
e X Y S |

sy g Fag ;. WEE MR,
gt waie ¥ for g &, B A
X T ETHE G | S F e
3, 3w o wgd W @A fen
g & fe ogr 1 WIS R ST W
anar far T o agi fad 20 g
z fay m g

SEPTEMBER 21, 1964

for Supplementary 2874
Grants

Nt afer (gat) o oag @
TF qE g g e ag fer ar
T ¢ 7g faw @@ wed & g faar
T g, are & g adt o amaY § grea

frem & ¥

W W SR aE @
T &, @ gare &ifay

§t mw fog: @ oA g
@R F g o=@ ¢ fF ag 7
qret &1 A R AR faw sEar
T W@ AW TGT § S T ATHEEA 2
e mmaweT I¥ Wt A " ST o

o FAaT F1 AfEgl, e #1i)
ATl 1 aTg ¥ A @@ AT agar
2 g fodrgw ot fF cama &
IFN AN A G AN AN AW
s oA F fow, AR F few,
et & faq &7 F @3r g qeaT 1
fom axax ¥ aman fear @1 fr g
W F 44 FUS THEAT H1 frww g9
/M g 7 T qF F faw qeEr @
i1 Asmgumfeadmang | s a5
IAAT 4g TR FON, F9 I§ 59
q@ § I FT AR F T AL
¥ agi zafaq omr § fs a@wr &
wiragfmagasagd 21 ¥
agt =1 Y AL F g9 ¥ G AT
g "F & 14 77" fa femml 7 S @,
o IR w7 & fF g § Srare qow
favar 2 f e avg & S99 44 @@
TEEL Y A AT Y &9 qaqmy )
FER oW W Sfee gy ag 2 fF
gt &1 gfem & s @ ogw
qRET o qEH1T AT F19 F@ L |
fe gro 7z & f5 o= g9 g
e fafaeet gam & f5 & #Y w4y
& WA, T qE w1 52 fafawex
FgaT & & w & FH w0, @
FER & wvw fafaex wgar &
fF FIRA Taada 7 FA T€ WM,



2875  Demands

X THR FT oA Tafee) sgar § &
& W & g & g9 Wewde ad
FEFE | §WAHR T AT FAAA
& arga Yacha S wAw Agar wEY
T fF @ a@ER Nawm afwwt o)
g Afaat &1 ag e & R 2w
& g | weAE s faoaere
<feq ¥ v dfew @ fear d o
7y Rl @aa T F a1 99 €9
‘forelt aeew 7 7% faar &) 9@ 2w
Fsgasg g fr e adaw
o g § W« { AATHE
& FgrEr faar & A a@ TR
aeEfremY Y w9y ¥ thaamw @
FT qEY § | TG FEHT I& FT @AY
FEr o @ g, R qarfaw el awr
Y Fay A T A @R TR
QI qEAE RO aeufa [
oY W ¥ #g7 & f5 3w g ¥
foraaT & far § Sl w o7 frar g,
I faelY q3g 1 Freefaea w0 a8
F O § AT AW FT 48 A
g 5 5= g qou & f5 fewmem &t
38 gATT A TeAT i 7@ o & q
| T q) g wEe € R g
W 927,39 SFNTHE FT W@ ¥ 39
fedg & aew & 76 T 1 AR
ST AT & GO AT & o st sy
NE ¥ oA @ AR F A%
fafaeet sy & fv @mal mmafagl &1
FI OF T @HAT AT &, & qEHI
Fgal & 5 2w o< gwem @ W@ 4m,
A gw feda w1 sfommr FX @ & 0
Y T #X I9¢ AFT <% F q@H
afmi @ ) A T g E
FHTT 3@ aR & oA feae afeasr
|

FHET AN g aT @ E Y
iygwwﬁﬁfué’r%fmgn

‘BHADRA 30; 1888 (SAKA) for Supplementary 2876

Grants

¥ Zwar § 5 g9 S W ofonw ag't
& gt agt agreAgT & A 40 TWY
aw fagar & AT TgF ¥ I AT A
T R AE 16 Y A faw @@ &
TaT 7w gar 3 fF ¥ arfeer
AR frgeam ¥ &t Y a3g 7o 7o
g1 a1 FHe R fggam Iy
e 7w § | A7 e § fw 2w A
LR #1 oW W@ g 9 A
feew #1 g w< faar s wfge

F wor e § w4,
A F J faedlt § g Aifgal swrg T
F &FAT FX 3@ 5 o gfom afgd
g Qi AT AF T 1 G A AR
g g%s #3 a9 @ @ dewEr ¥
TR S e &, I wifwfea §, s
AT §, R #U5T war gra
foram & S o foe & fog ot S §
g WS ST aw |

THY FLHTT Y [ qrierelt F FTor
3T &Y YA EFAT FF AT aF &,
AfFT T AT M ¥ oy oF Mew
TIAR T THY F IHT A1 faoad T F
AT TF ¥ Y e 97 /9 | qg
FTHT TS F G197 H4TT F@T & A%
THI #T 92wl & | a9 9% FuT
aeH TE g, 9 q% TOT Arefaal &
foag @ #7 gfrqemw A€ o, a7 %
H1q A1g oA wwar sy Afad, gw 9w
st welt & faers A § woff & A
TRE

ot film Aromwr (aidt) o memw
wEIew, & 719 A1 g 2 § R e
a6 A T omaEs fom ot @
R gt A § @ gEer F A §
foaw ag 7w § Som & K M T
T 9T 9 | JOX Rw § q@fas

b UL S U



2877 Demands
werR wgEm ¢ & o qumn ar fE
TG FY T FE JN 0

=t for oo ¢ & g ® faw
¥ ggar wgar g | & @i St w qurs
& wigar § 1 Afew Y el @39
.Sgit #g1 5 g sfaomw T @ §
X qe foema & g fafaeec A
e frar a1 ff g@ STOMRT A &
e g g EF qg I | AfET T
fear | F9 & @A F FHIL SO AW
¥ 9w fafees & 91 Tum fam @
IGY SUTRT T&ATH qGTT FIF FT HE
gaq s fafaee 78 @ qvvar | w0
IAT RW { FFEFER FAT GATE |
agt ¥ | AR e A & F AL
IE FFA | A SO NIW F g4 g
& v@ &7 A7 AT g1 T § AR g
g7 T S W I Y A FEA &
A SET wig gadr § 1 gw WY weEg
B T FE © & 5 g oY B §
I U NS TG fFr AT w@r g &
sgiET ag winar, afFw o ogw oW
g fwar § ag av fawar =ifee

&t QRETRT
-[IEqT T NG § |

(¥wer) @ 3T

REqW AEIY © 5T IO ¥ Faeqw

w1 9w 1 wfed

st TR - 7€ o ¥ 7
feA ¥ g7 W § | weaw wEEa, s
fa ey I F T W T 9T qrEr
qIX & &, SO9 W w0 wfuw ey
[T 99 TF & Wit @ §, TR amey
oy Wi @ & | 9Tg 99 W §@R
& fage sfawa® &1 yq@ ¥@T At

T G §o] A ST T &Y I&7 & I

& s wigar § 5 9@ "R
#ifg feg fag ot o & § ) A

SEPTEMBER 21, 1964

for Supplementary 2878
Grants

A & FY &, AT T2 AT A
Tarar Smar § | & saer @@ §
T O SN, WA WA, T &
fadT F3 FI &1 g @ qr
g7

wEw RAEd . AT & faudae
FIA FY AT TG § | BT TF FEL FU
quET #t Ffw F S 2, wR "
qg FEA FT JFAR AT § ar W@ A
a5 ITHT 9T q&« war g |

ot v areqwr ¢ & @n S S
AT AT § |

W WY . T W &@THT S
A FAC |

= A X g f
oY & I FaeTT Agar § 6 e
& OUAT I AT §, SAAT gF WU
OqT FAq GEAX § | TW AW &Y
gaIfaa FT F, T W FT IR FT
g T 9T 9 &1 Feer ga oy
HO GEAS § W gF HIAT TAAHE FY
3 gEg g § | e & amir sy
#1 qurs X1 § f SN o ogew #
nramwH faar | 98 Wit dfade fafaeec
g W ST sreare g fafrex #
AT & aaas § | afea & agm
% TR 9 Tq qF NS TooT T F
g W & fag @A @) g § A
o T IF SEL @1 F & 9 1
IAX RO FT TAET TG § AR AT
9T A € gaT § | IgH AN @ § A}
wuE g | A ag @ F A g g
Far § Fgr

wegr a% faa<or #1 g g, § g
# et oK geEER § T AT
g agraa Fgrea ag ¢ 5 s game
T g R ¥, 60 F8. 7 R
W1 83w AR A agdeR ¥ W,
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fedt weiaeT ¥ Fgr | S gl &
T A F & | AfFT @ mA
ST et Y I FT R | Av wy-
wifEl # aw ¥ &1 F9 T g
¥fFT oF arq § Fmar IR & @R
# e faomar J1gar § 1 §eX WK
ST F FHATE F 99 9 w9l §
& 2 ¥ I wrew § fewifawem &1
FAH G20 G fawdt | @ 9 Wt
o) e fear w3 o A awar § 5
FTHR TEH AE FI A |

o 3 A @W A g @R
T FA & fog # @ g 37 TEar
£ | @ aww g oY fa=rg et
FaNagi S5 § ) IR A g fe
g R g R faaer § 1 sw aw
WA ¥ NEd A AR T R,
oF IAFT AET FTH G [T ARG,
it #1 Fery A Mfew FT A )
T F g W O faerd Ao 3
T &Y IO § &Y gATT aga faww
& Fwar & 1 g W e § A §
AT TN T T FH FQ@ & A /S
T IF @A & | T g A
Y T B1E ST fad I1d a7 g7 A
¥ T FT T &

# 3w o Grhete T3 W@ a1 S
FHOFY e | faar § 1 g AR &
TR FT1 e e wwgar § &
TR Mg § e w1 oweer
A X g0 G WEE HAT
=ifeq 1

*gaT agar faen gan fasr A w0

W A T F AT A GER
Wl §, O T e g @ g

Today we have a real Prime Min-
ster......
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Shri Bade: What does he mean by
that? L1 4]

Mr. Speaker: What he has under-—
stood he has understood rightly.

it fara Ao : oo fafewr F9
F1 Wizw fAfwEeT §, q5F F1 IAA
fawaw ¢ Wk a8 S ¥ A
F TH B L FW A A FT
¥ afEmm N aw g fFa @
FH ¥ FHTRE FT | A AR O
S o o FSTQ FT WY § AR W
F9 ¥ FHE FAT AMGY WL W
F FegTo & g 1 FT0 AT |

= Tkt ¥ g § @ el
fewTue 1 gAY AT § ML A §
fir gaTr daT @@ a0F W & e
oTg |

ot siferc ot AT (FET)
weqe wered, & fewrgm A7 37,
53, 126, 134, 136 A 141 FaRA
FEAT ARAT £ G ¥ GGH qA
frmtor & ak § & fadsa &ar ngar
gsﬂﬁfﬂwﬁrﬁ%aﬁﬁam%%
TR § iz A § 9 TgA & FA L W
Iy FgTaT WA AR | qH wE §
ot &% Wi ¥ g FW W T W
FT qTE | G A VTR ¥ LAY
F Y T A T A T A A
T A feE fr #2000 T
iy THTT HIE &, WO I 2000 T
sfr 7 & 5000 sfEal & @ @Y
Y syaeay FX QY § AfH F@T AT TG
it g & i arY &1 FT T

oI e & g e 6 14,000
TR E WO TS T A TR,
189 a1 200 ¥ T Fawm § AfwT
Tg W% qvrE Hiws § | THIFT TG .
f o7 arg A e g AT R § )
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[ = ST e dvar )
e § IO I G | g e R
DT A AT T aar g fF =y
| g3 I3 FI A T4 | qg FAX
I3 T JoN A G Tg A7 AR T
s @Y @d T § fF o,
ws o a% o s @ e |1
AT AT & P 3T e Y g e
AT, FA Y I & A I 2THaAv
2 ok Y T F d59 F fau wrd
FeTS T9aT IO AMX T 996 q7 8 2 |
TR N T @ gAR T @
AT T § T FAT I A AL

s I fau g 9w §
Afe & T TR TG A dE
) faonfy | 7 Y g ag 9 @Y
2 f zar & @) s A § W7 ST
AT AR R AW A QR
AT feaf g a0% & 99 @ 1 =AY
F A ¥ & IOy ae & HE | W
Tt A T Y T T @ A T
¥ F & W I, I W AW
F& T WiweT 3 & & T4 Iv9 9
et ¥ faar st #T @ § | Ol
¥R EmAE § g e s
AT HGX FGF FT AF ¥ qA A&
FQ@ ¥ 1 oy Fmfadl ®1 agr )
FgmaT | gAY 2 fF g § ey
24T A & JY THEL AT A AT
% T g ¥ | gafay & 7 w7 5 g
R q HET F HFS FAA FOSA 9
& i § i & e o A
¥ gt @IFA HTFW TR § | AT
wgw fafaeed a1 9w fafaeed & v
qT @ @ T, I A AR AHS
formr FT G fa¥ 3= qx A favarw
F<b 45 W@ @ ag U FW AT
gfeai¥e & A |

oot gy 93T & fF 1000 T W
ary | sfare #aT 1w a1 fF a8 1000
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TN A ? T gy a7 R 3R agh
TTHET 97 &Y Za7 T 47 W @ 4 @
T g 91 | T g W fufwer
gra) wgfaar fagwm 4, foms fs
IO qg 1000 9 AX T4 | T a@
& qosFTew § wre faenfaat ¥ @A
& Eer a1 F Y Afew a7y
e agr T W A A A
99 foedt ¥ 3F "HOH AE F Y
arY &Y sgaEdr diw A & W § @
?mm@mzﬁ,wq@m
1

ot el @ gwA A 9ar A 5 oow
AR T A T | A 98T A
qg 1000 T4 & 7 I G Fgh ¥
qg & ?

=Y wiieTC o 7AW & i o
Y o7 &1 Ffew T v ) o 0P &
HTG FTF T ZH ATHS 3T FT FT
FEF A T AT g (F N F¥g
QT § IHH a4F WORT G0 | g6
# way wgan Trean § fF s s
sawaT # I A facgw S* suaear
& =few

gr & fog & iy 9 ¥ oF we
fraT 91 | 99 # fad o A W< T
5T g WX 9Ew 2 fear smar @0
I & A ey 9 ) woag A
maeqr 3 g & fE S @@ A
fer o | g SR % g W ?
zafag It T W & fag fedt
7 faelt et sorg T s gt £ R
oo 9 T &% | ag a@d e oaw
IT P I AT @ & Y 59 q we-
e FTH FLEET I |

wgt a% I A I § 99 fag
T w0 ag & B o w1 feedteqaw
Ta< fFar 9w | ag T8 fwd
a gg <o fas str AR iy W e



883 Demands

o & T o | gw A W oo gl
et T faege A @t wfgw fe
fora Sft gordr Y 3% At wrw & g@ e
ar qi= &er % faor A gEw =
& T g F Aqr AR el &
| T | 5 aE W A ey Tl
R =ifgw | T St g A e
favam faar a1 g7 wor W= @9
arer & A foras @t & § wroomdt @
I FT ATX § IAX SATET wTAT AR
9T & a7 ST | qWig # Fgar g e
T 9% g @ Fraaw fear S
A aqfae w1 @t @ & fva o

Jgh qF AT QT 53 FT gEEH
g o fr faeet (fafaeed ome @
THRAY ) ¥ wrafug § feet F
T A AT E | TWF aR N A ag
g Ireat g 5 oot oo F qw @Y
FAET ATATH |IET HT geaT FT & T |
HE WX Tgt W gfew w1 Faw fafa-
= FY 9 T F A T A g
A I gfew FTAT FT HTT T AT
gag-ww FATHT 3 F g wa S
9T g faar #X 1 Ffew ag gfew
I AT SHET AW AW FT A
78T e G & adl s A=y
T F N F gAY WGl fH wRr
gfee IR 52 d @A, S
T & fawe WX e wERT & S
F AN W A ¥ g L qIEE #w
T § IR g1 Y AT | T i
TR oW I F owEm W
o 78 2 a9 | T AR ¥ T
FE ¥ @A T T TWHo o AT WY
aR @ a7 § wWifs aw g,
T a F1E T faereft G AT,
F1E ST S T WTET & AR g e
& 1% ¥ g AN B} WY ST o T
g,
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QF AT JE © AqF AT A
g sAaT g ?

=t wfETT T A7 2 W AT s
oI A A aEAE FH gy g ar &
IR g8% 7@ g0 AT @@ wEAE
T A AT @A AR F A
qF ¥ @A, T I FTH goar §
Iux aga Afgw § 1 g@fog & o et
NgeT NIz FagaaFg T |

AR WA : ST §AS T & FH
wTAg S A W GG

=Y WiET oo 7@ ;. gafaw J7q
ﬁiﬂ%%gﬁwmwnﬁ.
I i dgae 0% ¥ FAr a7 |
@Al F I F A gy #7 wE 9
i AgF & ; A g wiwar qie-
fas ol § w @1 & fog B
#F A9 F o A frEw "R Fad
600 =41 & fw & Nefréwfs e &
@ wT gy frr & 97 ww &
Ty fF 7 S8 1400 T50F B
gl AT Ewfama faar s w4 ?
zafae ¥ fadea @ f =g wfas
qreféwfrs Al F e FX ATME
e e T +37 ¥ T99F o
fram A g | T faw sy wfus waae
T 7 Afar aifs 3 Tk SFfawa
Al § we G EFfawa o
FED |

agraa:wmaﬁwraaﬁméﬁm
A g, WY FWE F FoAl A
mm%fmmmﬁﬁﬁmﬁ
& | oI §F I T & fag fasar 1
TF 7 &1 15 T faey & forad A9,
QA q9 WA grav & | TF = 6
¥« faoram § WX UF T AwA A
et 2| TARE F1wAEAT 39 a4\
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[0 =TT *ver @]
w1 el ¥ E AR ™
W 57 FgY € fF g = & a=ai
& aTEY HOT TAATH T @@l § | 99
oETETET # SE a==l Y g § 9
@ I ¥ Hfyt F1 w1 @™ w1 fawan
g AR Nagiwawa N
ATHT 92F FEI 2 | Y FgA Y Fg
g fF o™ o e & w9 § g9 % fan
21

fa=e, ate 2\ faorehy ey &1
el aF FATS § SGHT WY g S g
& | SHET OF T[T g 98 @1 6 0F
A7 F kW F A= @ @iy €2 ™,
AET ¥4 8 T2 AT W AT T7IK 6
TT T | AR AN WA qdl F ST
¥ waaW qd e, fa=rd &Y sqaear
&% 7Y 1 a1 wrEg g &Y o faard
J W] @A F1 F1E o agt Qo
WY W Jg Ty a @ 97a
forard & a9 a9 9 | 39w 9
w7 @ Y o e e gar
¥ o | fa=rg 7 e faegw Siw
& fgw | ag 7 5 Age a g7 T
afew faselt 8 & =X foge & @@
Tt 7 wear | gwfan Wt T §¥
Fgt ara &y fawrefr s g #Y
w7 | gafan R AET gE  § W)
foge sFom w31 § OY a9 & 4y
Iaa! fasey 7 & 917 |

I oF 7% § 99 97 fF ) |
CEIE R e R E R L
faselt § =od IAT | HE g9 X Ay
fasret faeefy a8t & SR g faweht &
O & 19 FET AT G | NT F
fr 7@ a@ ¥ 9 ¥ fom 37 AR
Agw 9T #1 ¥ § AT 3faq aw g
| 1 § A §) ag A% Fe e,
ag &% A% gy fo ga fase &
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9 WEA 4T a6E & g S|y
AT |

gl aF FY SoRT wR g
T g g W fade ¥ S S
g guEg qie @ T § Afew 2w weiy
% W F ATHA A AN S
Ram FRgITEEw @ g fE
o a0 fear 2R gmdEr At
W ¥ T fear fow aw@ ¥ fF @@
el #T q=91 g1 AW M Foq@w
AT & ST a0 ¥ WA AW IW-
Fifgal &1 FWAH F W@WH 9T I[N
@ § | SWAFT qIeRT, /T ar
EAT RWEATE T | WK HAAFT A
93T A ST FW g @i faqr ar
qg AR &N W A AET | TG FIOT
& for mror 1 AT TAT T AT HHQHT
Ay g A W R | TR g
g ag & W ¢ e s wwr
e AEF §I0 FEAT A §L W@ A€
awE Sar@ F fag W g 9w
o dg TE § 1 u9 gl ¥
T AN SARA F faw W s
& g fAee @ W ! Fr
fegea wer fawwem & mar @ fF
agt SR & & Sare & faga
safed oY oW A @ T R E 7 gR
S & @ aE g @ o
SR ST WY 9 A WA & ah
TR 9T wTEHT AR A § 1 e
¥ WTT ¥ g W F W & W@ )
wmu@mgﬁmm
& gry-ar wEfEgl &1 S MY FqSTH
WF I AT AR E
¥ @g | 914 WK I qE A
% firg st gerw @ € W R W &
FE T A | W HHAFT B N A
& T & A AT 8 Q5 e
oY ST WA A AT T )
TR g NEOT N AW AL g
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T2 & 5 oW A qeE agm, @
g EFagar M g9 3 4600
oA qa T o § sfr mfsgt &
S | qg NISHNT g FT AT
2129 723 § 5 o w1 S
T WX I Faew § 6 gw <o
TFREI Wi gifras ¥
T TATIEHAT IS AR 2 FH AN FY
G FY qgE #T AR SH & AU
feaml 1 ot 99 NQET T 72
T =nfgg |

WeOR WEWAW : ANAIE §9Ed H
q AT FAT ALY |

st HWiFR o AT 0 99 U
e & & ot fRd @ <gr g 1 Fram
g o9 & darax @gm & fag
saTaT § suTaT agfaaa I A gy afwT
gy ¥ gg wrar € 5 feam & ww
W & 100 TyaT AfF SEEr M OA
60 T & 9gT 9T § 1 fraEl w1
fage Toar og=aT € ) & 1 fremt
&1 3A g F fog @t 1000 THAT
o7 33 € @1 200 TN Y FIE W &,
TR a9 5T 98 wuat ol 9% @ST
§ I &, 200 TAT WOET & TN
TG TR g BT we g @S v
QST 1 AT FEar & o 9w
WIEE [T § gEET I & A gaer
afer for® f ag o= goi @ &%
R T AT AT F 99 I¥ T H/EAT R |
a9 F foaw @i I¥ 600 THAT FirerAT
wifgq Fua Hig I¥ 150 w9A F @
A 99 F fag A & NfF o a9 T
R gy oW A 9wk fE ag
AT F BET I HHT FAIT & J17 |
@iy wr T ww &1 W A ww
A1 =TT T 2 & Frar Y s
¥ st wgfd & o | seww
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it 7@ 3w F g T o9« frwEt ;¥
TTH L I ST ¢ AR I 1 Gy
§99 WIEgT 7 93T 2 |

gy WY . AAAE Il Ay
afgcfFmamaaiaT N
ag W& o R § O qafas e ¥
N @ § AT 3T F g “w aEr’
oife QY i AT qATfaa 74 & |

ot it IR AT A FE

o AgEw c u™ A oW ar
ST FFA, qUE@T AV qH FEA |

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
Mr. Speaker, Sir, on Demand No. 53,
Shri Banerjee, while speaking in
support of his cut ‘motion on “Need to
tighten police measures and check
insecurity in  Delhi” made some
observations. So did Shrimati Renu
Chakravartty. I would very much
welcome any suggestion made by hon.
Members of the House so far as tighten-
ing the police securily is concerned.
We have, in fact, taken certain steps
in this behalf. Both of them referred
to the tragic and sad demise of Shri
Sanyal. He was our Solicitor-General
The circumstances in which his death
took place are shocking and lamen-
table and we all mourn his loss.

So far as the investigation of  the
case is concerned, I did not expect and
I do not expect Shrimati Renu
Chakravartty or Shri Banerjee to say
any good word for the work which
the Delhi police have done in the
investigation. But what I was rather
concerned with whs the discussion on
the evidence—whether there was any
reason for the suspect who surren-
dered himself to do so, et_. I would
only request hon. Members through
you that while I welcome any criti-
cism or suggestion about tightening
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the security and other relevant mat-
ters that can be raised, I would plead
with them not to discuss the evidence
as has come to their notice through
newspaper reports. For example, she
saf® that when Mr. Sanyal had to be
taken to the hospital, his servant said
that the car was not in  working
order. Subsequently the car was
found to be in working order.
Why was not that servant be-
ing arrested for this? The other
statement she made was that the sus-
pect who surrendered himself and
who was going to Bombay was at
the Shahdara station. She asked, why
was it and what was the purpose of
his going to Shahdara if he was
going to Bombay? These are the
arguments which may be made by the
defence. These are not arguments
which can be ‘made here. I cannot
reply to those arguments here.

Mr. Speaker: 1 agree with the hon.
Minister that such evidence should
not be discussed here. That might
prejudice the enquiry itself and per-
haps attention might be diverted to
the other side. If someone gets some
information, certainly the hon. Mem-
ber is entitled to pass it on. Or, if
someone has some personal informa-
tion, he or she can appear before the
police and or the court and give that
information. But here the evidence
should not be discussed.

Shri Hathi: That was exactly what
I wanted to request hon. Members
here that if they have any evidence,
they can tell me and I can make
them get in touch with the IGP. But
let these things not be discussed here.
Let this House make it a convention
that when cases are under investiga-
tion, the evidence should not be
discussed.

Mr. Speaker: It is not only a con-
vention, there are rules about it and
they must be observed strictly. Evi-
dence should not be discussed here.
I am sorry it it has been done.
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Shrimati Renn Chakravartty: The
point which I was making was that
the police was in a great haste to
come to a conclusion and go out
almost immediately to the Press say-
ing that it is a sheer case of burglary.
Our contention is—it has come in the
papers—that there are other points
which have been raised and that the
investigation is not continuing on the
right lines.

Mr. Speaker: The police investi-
gated it and came to a conclusion.
The court has still to decide whether
the investigation that has been made
by them is really correct and takes
one to the same conclusion or not. If
that is discussed here and the inves-
tigation is criticised just at this
moment, that would not do anybody
any good, but rather it might preju-
dice the ultimate conclusions that are
to be drawn. Therefore, in this House
evidence should not be discussed.

Shri Hathi: I would not, therefore,
deal at length on these facts, but I
have only one other suggestion to
make. s

Shri Bade: With great respect to
your ruling, Sir, I want to seek one
clarification from you.

Mr. Speaker: With great respect is
he going to challenge it?

Shri Bade: When there is some
apprehension or fear and there are
certain things regarding the security
of Delhi, cannot that be discussed
here? While discussing that she
gave some instances.

Mr. Speaker: The case that has
been enquired into, the witnesses
that have appeared before it, the
conclusions that have been drawn
upon the evidence that was recorded,
all that should not be discussed
here—not about security measures.

Shri Hathi: So far as tightening of
security in this area is concerned, we
have taken immediate steps to take
various measures in this behalf. For
example, we have introduced surprise
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patrolling in service lanes and ser-
vants’ quarters, shortening the route
in selected places, extending patrol-
ling by wireless vans, providing spot-
lights for patrolling vans, providing
powerful torches to the patrol con-
stable and supervision by police offi-
cers and other measures which we
found necessary. We are not at all
complacent about it. We would like
to take lessons from whatever we
can. If here there was something
which required to be looked into and
certain steps had to be taken, we
have taken all and are still prepared
to take more of these steps.

Sir, I was wanting to intervene
only from this point of view and that
is al] that I have to say.

Shri Umanath (Pudukkottai): Mr.
Speaker, Sir, I wish to deal with
two qr three items of these Demands.
Firstly, 1 shall deal with the Demand
relating to the Ministry of Petroleum
and Chemicals. The Demand is for
about Rs. 35 crores to enable the Gov-
ernment of India to pay to Oil India
the guaranteed minimum of 9 per
cent on their share capital for the
crude oi] purchased by the Indian
refineries. To whom will this huge
amount go? Oil India is a company
in which, we know, our Government
as well as the Burmg Oil Company
are participating on a 50 : 50 basis.
So it will be said that the Govern-
ment will get half and the foreign
collaborator will get the other half.
It cannot be so. To the Government
it means taking from the Treasury
and paying it to itself. But as per

Nandaji’'s latest formula “plus one
minus one is equal to zero”. So our
Government’s share is zero. The real

beneficiary is the Burma Oil Com-
pany. Why should Government guar-
antee as high as 9 per cent over and
above the crude oil import prices to
the foreign interests? Ewen within
the prices of imported crude oil is
hidden the biggest profit margin of
these oil companies. That was why
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these companies refused to divulge,
either the names of their original
suppliers, or the invoices of the ori-
ginal producers, to the Damle Com-
mittee in 1960. It was because of
this enormity of margin of profit that
some of these companies, in some
cases, could quote prices lower than
the landed cost of Russian products
which were themselves low. Sir, the
enormity of their loot can be imagin-
ed from what Mr. Abdul Aziz, Iragf
Minister of Economics, had to say at
the recent UN Conference on Trade-
and Development. He said:

“It is ironical that from the
ultimate price of 11 dollars for
each barrel of refined petroleum
sold in the industrial countries,
our share is only 74 cents—that is
about 6.7 per cent of the ultimate
price—while over 90 per cent
goes to the already rich countries
who own the world cartels.”

If this is the proportion of their loot
in industrially advanced countries,
where the prices of petroleum pro-
ducts are lower than in India, one can
realise the magnitude of their loot im
our country where they charge us:
higher. And what is the latest posi-
tion? ‘Commerce’ dated 1st August,.
1964 writes:

“Despite the depradations of the
tax collectors, the relentless rise
in wage and other costs, and the
weakness of selling prices, the
advance in oil company earnings
continues.”

A representative of the British Empire:
once said: “let the dogs bark; the
caravan will march on”. Now the
oil empire talks the same language by
saying, ‘let the tax collectors and
others go on barking; this caravan
will march on.’

Sir, is it not highly objectionable
and prejudicial to the interests of the:
country that in addition to this un-
heard of loot of our resources, this:
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Government have guaranteed another
9 per cent from the public exchequer?
Government’s conduct is all the more
reprehensible when one realises that
Private foreign oil investment here is
to the tune of Rs. 152 crores, which
is much more than investments in
tea.

I say that the Government went
Dback on its policy statement when it
started permitting foreign collabora-
tion in public sector refineries. The
Cochin refinery stands as a monument
to the extent of harm this policy
«could force on this country’s economy.
Whereas the highest bidding for the
construction of Madras and Haldia
refineries was only Rs. 10 crores each,
the Phillips Petroleum charged us
Rs. 17 crores for the construction of
“Cochin refinery, with the same instal-
led capacity, and Government signed
‘an agreement to that effect. One of
the main objections of the Govern-
‘ment against allowing expansion of
private refineries was the insistence
‘by foreigners on choosing their own
source of supply. Now this position
of the Government is further watered
down in so far as the Government
‘have agreed not to use the crude oil
from Socialist countries in this refi-
‘nery, while on the other hand, the
foreign collaborator has been given
‘the long-term contract for supply of
crude oil. It may be remembered
that it was about this time that Pakis-
tan concluded an agreement with a
French State-owned oil company
(RAP) in which Pakistan retained
‘the right to supply 50 per cent of the
crude oil from any source it liked.

Then, much is made of the minority
participation in equity capital by the
foreign collaborator in Cochin refi-
nery. We have to pay every quarter
‘40 Phillips Petroleum Rs. 2 crores,
that js, Rs. 8 crores per year for their
servicing in India, plus their huge
margin from the crude oil contract
plus the profits on 25 per cent equity
-capital will surpass our share in the
-surplus. So, this theory of minority
-participation is a big hoax played on
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our countrymen by this Government.
It is high time that the Government
put a stop to foreign collaboration im
oil industry, banned further expan-
sion of private sector refineries and
taken over the entire oil distribution
in our country.

Coming to the Demand relating to
the Ministry of Industry, this Gov-
ernment propose to form a whoily
Government-owned cement corpora-
tion of India for the aims explained in
the Demand. The explanatory note
says:

“The Corpcration will either set
up cement manufacturing units
on jts own ... or alternatively
enable the establishment of pri-
vate sector units . . ."”.

This latter proposal is highly objec-
tionable. At present, the cement in-
dustry is in private sector. And what
has the private sector done? It has
refused to expand cement production
pending the total acceptance of its
terms by the Government. And what
are their terms for expansion?
Capital dated 22nd August, 1964
writes:

“An increase in the development
rebate from the present 20 per
cent to 40 per cent, a more ration-
al basis for the grant of produc-
tion incentive, a higher price for
additional production achieved by
the expansion of existing plants
or the setting up of a new plants,
and a realistic retention price for
cement.”

These are their terms. And what
do they consider as low profitability?
According to them, in the words of
Commerce: —

“ . dividends, as percentage
of paid-up capita] in the cement
industry were only 9-3 in 1962-
63 ...

This is what Commerce writes. They
say, it is ‘only 9.3’. It is their stan-
dard of low profitability.
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It is obvious that the private sector
i3 deliberately withholding the ex-
pansion of the countrys cement pro-
duction as a means to force the
country to accept their terms of
atrocious profiteering. The Govern-
ment is highly objecting to the
bundhs; but iz it not a case where
the Big business is organising the
bundh of the cement expansion and
the DIR does not show its face here?
In the presence of the peasants and
the workers of the country the DIR
is a He-man, but in the presence of
the cement big business, it isa shying
bride. That is our experience.

Wherefrom do these cement pro-
ducers get the boldness to hold the
country’s development to ransom? It
is from the fact that 72 per cent of
the nationa] cement production is in
the hands of just three groups, accor-
ding to the Mahalanobis Report. Is
it now clear that the main obstacle to
the expansion of cement production
is the monopoly grip of the private
sector?

So, while the demand of the situa-
tion is the break-up of this monopoly
hold, Government Corporation would
assist the establishment of more new
units in the private sector thereby
increasing the potentiality of the big
business to hinder expansion.

An eminent economist, Dr. K. N.
Ra), having made a study of the
dl;ectwn of public sector projects,
writes in the July issue of the
Economic Weekly: —

“the growth of the public sec-
tor has not seriously come in the
way of the growth of big business;
in fact, it has helped it in a
variety of ways.”

This must not be. The Cement Cor-
poration of India must direct its
activities to break the monopoly grip
of private sector in cement.

Finally, coming to the demand
felating to Steel, Mineés and Heavy

1153(Ai)LSD—9.
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Industry, the explanatory note refer-
ring to the reason for the registration
of the Government company named
Hindustan Steel Works Construction
Limited says:—

“the available contract ability
. is likely to prove  inade-
quate for the type and tempo of
work connected with the expan-
sion of the existing steel works
and the construction of new steel
works such as Bokaro and
Neyveli”.

It i5 clear from this very report that
just as Bokaro, the location of the
Neyveli, that is, the Salem, Steel
Plant is a settled thing and its ldca-
tion was not in doubt at any stage so
far as the Government is concerned.
Reference in this report to Neyveli on
a part with Bokaro is a clear confir-
mation of this settled position all
along.

The sudden, arbitrary and undigni-
fied conduct of the present Minister
of Steel, Shri Sanjiva Reddy, of open-
ing the floodgates of unhealthy con-
troversy by throwing doubts on its
very location and counterposing it
with the location in Hospet-Goa and
Vizag areas has kindled ill-feeling
between the citizens of Mysore,
Andhra and Madras States—an action
which is highly repréhensible.

We are not against the establish-
ment of steel plants in Hospet-Goa
and Vizag areas. But any attempt to
drop or delay the Salem Steel Plant

under this pretext will meet with
powerfu] struggle from the entire
people of Madras State. On this

issue all sections of the people, all
political parties as well as the legis-
lature and the State Government of
Tamilnad are unanimous. As such I
warn the Government that any
attempts from whichever quarter it
comes will meet with serious rebuff.
T demand that the Government must
come forward with a statement and
allay the fears creeted in the minds
of the people of Tamilnad.
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Mr.. Speaker: I hope, hon. Members
would not grudge sitting for another
ten or fifteen minutes to accommo-
date two or three other hon, Members.
Shri Bibudhendra Misra.

The Deputy Minister in the Minis-

try of Industry and Supply (Shri
Bibudhendra Misra): Mr. Speaker,
Sir, only two hon. Members have

raised their voices so far as Demand
No. 129 is concerned. Nobody has
challenged the wisdom of making a
demand for setting up the Cement
Corporation of India. Shri Umanath
has taken objection to a statement
made in this Demand itself. I would
like him to read the Demand as a
whole; then he will find that if the
Government is sure that it is the
private sector that can meet the
requirements of the Fourth Plan then
probably the Government would have
come to the conclusion that the sefting
up of a Cement Corporation was not
at all necessary.

17 hrs,

It is visualised that by the year
1970-71, so far as cement is concern-
ed, the demand of the country will
go up to the tune of 23 million tonnes.
So far as the Third Plan target of
13.15 million tonnes is concerned, we
will reach it only by the end of the
first year of the Fourth Plan. So,
there is a gap in production of 10
million tonnes of cement to be cover-
ed within the five years of the Fourtb
Plan. It has been estimated not only
by the Planning Commission but also
the Cement Panel that has been con-
stituted under the Ministry of Indus-
try which was consulted that with the
pending applications of so many State
Governments for having cement
plants, it will not be possible for both
the private sector and the State Gov-
ernment units to have more than two-
thirds of that capacity. Therefore, it
is félt that at least half of it, that is,
$ million tons, has to be found out by
the Government of India. And that
is why we have the Cement Corpora-
tion. The whole object is the pros-
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pecting of lime-stone and to help the
Indian private entrepreneurs wher-
ever they are to expand their capa-
city or to set up new units wherever
private parties are forthcoming at
the same time also keeping in view
the fact that it will not be possible,
howsoever best it might be, for the
State Government sector or the pri-
vate sector to fulfil the target of the
Fourth Plan, namely, 10 million tons
within five years. We also propose
that this; Cement Corporation of India
probably will have to go within these
five years for a production of 5 mil-
lion tons, that means setting up of
about five factories a year with a
capacity of 2 lakh tons per year. That
is the plan with which we are work-
ing and that means, it the production
of 10 million tons more within the
Fourth Plan will require a capital of
Rs. 150 crores, a sum of Rs. 50 crores
will have to be provided, to produce
one-third of it, for the Cement Cor-
poration of India. The Cement Cor-
poration of India is going to be a
private limited company. If there is
any doubt about the language that
has been used, I can assure the hon.
Members of the House that it is not
to help the private sector at all but
it will be fully owned by the Gov-
ernment of India and the Government
of India proposes, in view of the
shortage of cement, to go into this
line also.

So far as the question of distribu-~
tion of cement is conceérned, a point
was raised by Mr. S. M. Banerjee who
is not here at present. He wanted to
know on what basis distribution to
the States is made. Here, I want to
make clear that keeping the shortage
in view, first of all, roughly speaking,
40 per cent of the cement that is pro-
duced in the country is set apart for
the Central sponsored authorities like
the Railways, Defence, the Water and
Power Commission, the C.P.W.D. and
the like; 10 per cent goes to Director
General in-charge of Technical Deve-
lopment because that is allotted to the
scheduled sector of industries, and
roughly 50 per cent is allotted to the
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States. There was a conference in
the year 1960 with the State repre-
sentatives to find out the basis of al-
location and the basis of allocation
was the average allocation and off-
take during the four quarters in the
year 1959-60. That was not found to
be satisfactory. So, in 1963 again a
conference with the State represen-
tatives was held in which it was
decided that the population of each
State, apart from the average alloca-
tion and off-take during the previous
quarter and also the Plan outlay has
to be taken into consideration. There-
fore, within the overall shortage—
nobody can say there is no shortage—
we have been trying our best to see
that the Plan targets are fulfilled and
that the Plan work does not suffer.
Once it goes to the State Government,
the State Government makes the dis-
tribution accordingly keeping that in
view. That is the system, the priu-
ciple, the basis of allocation on which
the allocation is made.

ot et TR T ;e W,
& oex feure Fo 53 T FW FeAT
R g | o faeelt § woer @
*T FI WA @) 99 § 38 F%g oy
|fF sTEde SW Y FEw TG @
wafed gremT ger | § fdew e fF
FET F HAif feafae 7 - afgn
T yrede AN F s 9T FeW
gy N fify # S afey o<
A9 & wTNT A @ aif gl e
T FFIX FT TN & d=T T 8 )

WE aF 9T U WS} W W &,
fofrer  srafeiom oo &1 W
¢ & 71 fadew % fF 99 @ e
#Y AT FTET & 9§ i ey
& T e W gfew A @
&t HY g w1 i A7 e A} e
A% § | = Fg frww s A .
wwr § gafed S0 ) o, & I a
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2901 Demands

[+fr et T T
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T IR W & afe=wr oot § @i

FZaT ar aga foen, w0 faen A
LC

A FARX F@T ¥ @ FaOT @
T N

Shri Subbaraman (Madurai): I
thank you very much for the oppor-
tunity you have given me at last to
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speak on these Supplementary De-

mands for Grants.

Mr. Speaker: He is not the last.
Shri Bade is following him.

Shri Subbaraman: There is refe-
rence to certain contracts under Ir-
rigation and Power and Supplies and
Disposals.

st gow w W . (JA)
qemy WERd, §9W X Fw Ag
g

wege wgRT ¢ Heer a1t &
a3y fafreex #1 gaem, fedr dm<
HqET F AG AT |
The House stands adjourned to meet
again tomorrow at 110 Clock, but I
will call upon the Minister to reply.

Of course, he will Have time to con-
clude his speech.

17.20 hrs. -

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
September 22, 1964/Bhadra 31, 1886

(Saka).
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